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LOK SABHA

Monday, May 1, 1961|Vaisakha 11,
1883 (Saka)

The Lok Sabhg met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Repayment of Advance to TISCO
and IISCO

+
r Shri Ram Krishan Gupta:
| Shri S, M. Banerjee:
*1799. ! Shri Pangarkar:
ﬁ Shri Indrajit Gupta:
LSardar Iqgbal Singh:

Will che Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No,
923 on the 15th December, 1960 and
state:

(a) whether the termg of repay-
ment of the advance made to TISCO
and IISCO have since been finalised;
and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). It has been decided that interest
at 5 per cent per annum is chargeable
on these advances from 1st July, 1958.
The Tariff Commission is examining
the fixation of fair retention prices for
iron and steel for TISCO and IISCO
for the period 1960-62, The Tariff
Commission has been requested to
include in the proposed retention
prices an element for payment of
interest and repayment of the
advances made to TISCO and IISCO.
The terms of repayment will be settl-
ed as soon as a decision has been taken

457 (Ai) LS.—1,
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on the retention prices to be allowed
to TISCO and IISCO,

Shri Ram Krishan Gupta: The hon,
Minister just now stated that the rate
of interest has been fixed at 5 per cent
from 1st July 1958, May I know what
is the total amount of interest charge-
able from these companies from 1st
July 1958 and out of this how much
has been realised so far?

Sardar Swaran Singh: The advances
to TISCO and IISCO are of the order
of about Rs, 10 crores each, Five per
cent on that can be easily calculated,
I think this amount is being shown
in their account, but I do not think
that actual realisation hag taken place
yet,

Shri Ramanathan Chettiar: May I
know whether any interest-free loan
to the extent of Rs, 10 crores was
advanced to Indian Iron and Steel
Company and a similar amount to
Tata Iron and Steel Company? What
has happened to those loans? Have
they been repaid?

Sardar Swaran Singh: These are
those very loans,

Shri Ramanathan Chettlar;: What
about the interest-free loans?

Mr. Speaker: At one stage it was
said they were interest-free, Is inte-
rest being charged from the outset or
from g later perlod?

Sardar Swaran Singh: Interest 1s
being charged from the 1st of July
1958,

Mr. Speaker: That is, how many
years after the grant?

Sardar Swaran Singh: In July 19853
Government entered into an agree-
ment with the Indian Iron and Steel
Company by which a special advance
of Rs. 10 crores was granted to the
company, That means from July 1853



14533 Oral Answers

to July 1958, for about five years, no
interest was charged, With regard to
Tatas the loan of Rs, 10 crores was
given in May 1954, For that also for
about five years,

Shri IHem Baruna: May I know, Sir,
what are the special reasons for grant-
ing them loan interest-free for so
many years? Was it part of the
original agreement with them?

Sardar Swaran Singh: The House
may recall that this matter has come
up more than once, An agreement
had been enterted into as far back as
1953 about expansion. The terms of
the advance were settled at that time,
It was also agreed there that the loans
were to be repaid by including an
element in the retention price payable
to them, To charge interest and pay
them the interest as well as the prin-
cipal by giving them an element in
retention price is more a mechanism,
It does not go to the root of the mat-
ter., We must recognise that regard
being had to the various considera-
tions, the main consideration being the
desire of Government to expand the
steel-making capacity in the country,
this special arrangement had been
entered into with the steel companies,

Mr. Speaker: This has come up be-
fore the House often.

Shri Hem Barua: If I may inter-
pret it like this, was the retention
price increased haphazardly in order
to enable the company to pay the
interest?

Mr. Speaker: I am not going to
allow these insinuations. Why should
he make these insinuations? He may
put a question,

Shri Hem Barua: I shall put a ques-
tion, May I know whether it is a fact
that the retention price was increased
in order to enable the companies to
pay the interest?

Sardar Swaran Singh: Not yet, Sir,
We shoul® be prepared to face that
position when the recommendation of
the Tariff Commission comes, Let us
understand it very clearly that accord-
Ing to the terms of this advance, both
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the interest as well as the principal
will be repaid by including an element
in the retention price,

Shri Ram Krishan Gupta: May 1
know whether. the payment of this
advance will depend upon the reten-
tion price and the approximate time
by which the retention price will be
fixed?

Sardar Swaran Singh: Retention
price is fixed even today, For the
current period, that is from 1st of
April 1960 for a two-year period, a
reference to the Tariff Commission has
already becn made and a final reten-
tion price will be fixed on the recom-
mendations of the Tariff Commission,
There is an interim rectention price
and payment is being made on that
basis and a final adjustment will be
made when a final decision is taken
after the recommendation of the Tariff
Commission,

Dr, Sushila Nayar: Is it nct a fact
that according to a statement that was
made in this House, the retention
prices of TELCO are higher than the
prices for the Chittaranjan locomo-
tives, and, if so, whether it has been
rectified by now?

Sardar Swaran Singh: TELCO is
different from TISCO.

Purchase of Raw Materials for Steel
Plants

+
( Shri Morarka:

*1800 { Shri Nathwani:
Shri Rajeshwar Patel:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that iron ore,
limestone and dolomite were purchas-
ed from the contractors for the steel
plants in the Public Sector as their
own sources of supply were not ready
since they went into production;

(b) if so, the price paid for each
item; and

(c) the estimated cost of these items
if they were supplied by the original
sources?
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The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the House,

STATEMENT

(a) The steel plant in Bhilaj ob-
tained about 64,000 tons of iron ore
during the monsoons of 1959. Except
for this, it has been getting its supplies
of iron ore, limestone and
dolomite regularly from its own sour-
ces. Durgapur is planned to obtain its
supplies of iron ore partly from Bolani
mines and partlv from the market
mines. Similarly, it has to obtain its
supplies of limestone from market
mines. For Rourkela an iron ore
mine has been developed in Barsua.
There have been initia] difficulties in
the operation of the mine and the
steel plant, therefore, continues to
obtain the bulk of its requirements
from other sources, Limestone and
dolomite is planned to be supplied
parily from a new mine which |s
being opened in Purnapani and partly
from market mines in Satna-Maihar,
The mines in Purnapani will not be
readv until towards the cnd of 1962.
Till then, Rourkela has to obtain its
limestone and dolomite entirely from
other sources.

(b) The price of iron ore bought by
Rourkela from alternative sources is
Rs. 11:50 per ton FOR. The price of
limestone and dolomite has generally
been from Rs. 9 to Rs. 1350 FOR
depending on the quality of the lime-
stone.

(c) While it is difficult to estimate
precisely the likely cost of iron ore in
Barsua and limestone in Purnapani
unti] after the mines have worked for
some time, it may have been roughly
a little over Rs. 10 per ton FOR for
iron ore and about Rs. 10 per ton FOR
for limestone as against an average of
about Rs. 11:50 and Rs. 12 respectively
for supplies from alternative sources.

Shri Morarka: The statement says
that so far as limestone and dolomite
supplies are concerned, the steel
plants’ own sources would not be
Teady till the end of 1862 Most of the
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plants have already gone into produc-
tion. May I know why there was
lack of planning that these sources of
raw materials would not be ready till
the end of 1962 when the steel plants
have gone into production?

Sardar Swaran Singh: If the hon.,
Member had said this with regard to
the supply of limestone for Rourkela
I would have accepted that. But he
has, in hig enthusiasm, made it much
too general. 1 have given it in the
reply itself that so far as the supply
of imestone to Rourkela is concerned,
it hag ultimately to be from Purna-
pani. That mine is being devcloped.
Somc delay has been caused, In the
interval limestone for Rourkela is
being supplied from the existing sour-
ces. I may addq for the information
of the hon, Member that the existing
sources are also in that locality,
Brimitrapur, which is quite near
Rourkela steel plant.

Shri Morarka: I could not follow
the answer of the hon. Minister, parti-
cularly what he mecant by the ‘enthu-
siasm of the Member’. The statement
itself says:

“Limestone and dolomite is
planned to be supplied partly from
market mines in Satna-Maihar.
The mineg in Purnapani will not
be ready until towards the end of
1962

My question was......

Sardar Swaran Singh: I would re-
quest the hon. Member to read the
next line which says—“Till then,
Rourkela has to obtain its limestone
and dolomite entirely from other
sources.”

Shri Morarka: In getting them from
other sources, high prices have had to
be paid. When the plant came into
production in 1959-60 the main sour-
ces of raw material gupply could not
be ready, and they will not be ready
till 1962. That was my question.

Mr. Speaker: Was it intended that
that ought to be the main source of
eupply of the raw material, or was
it thought of later on?
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Sardar Swaran Singh: No, the in-
tention from the very beginning was
that Rourkela should get its limestone
from Purnapani. It is about 20 %0 25
miles roughly from Rourkela. Al-
ready, about 10 miles from Rourkela,
or even less than that, we have the
existing mines of Brimitrapur area,
as it is called. The mines in Purna-
pani took longer to develop. A new
railway line and all that had to be
laid. Therefore, in the meantime the
limestone for this plant has been pur-
chased from the other sources,

Shri Rajeshwar Patel: What will
be the total quantity of limestone and
dolomite that will be purchased from
other sources till 1962, and what will
be the total cost of the same?

Mr. Speaker: The additional cost—
if this had becn put up earlier, what
would be the difference between the
two?

Sardar Swaran Singh: So far as
limestone is concerned, it is not so
much the difference in cost, although
that is also very material. But the
most important thing about limestone
is on account of the quality and the
short supply. The limestone occur-
rences {n our country are not as
plentiful and as dispersed as one
would wish them to be. Therefore, the
intention from the very beginning was
to develop special sources for the
supply of limestone. Nandini mine
was developed for Bhilaii That is
regularly supplying limestone for
Bhilai. Similarly, a decision was taken
about Purnapani for Rourkela. Near
Dunrgapur there are no proper lime-
stone quarries. So we have to depend
upon other sources.

Mr., Speaker: Is the hon. Minister
in a position to state as to what is
the difference in cost between ‘the
existing source from which the sup-
ply is taken and the other one that is
dcveloped? The only point is, if we
t-ke so much time and if so much
money has been spent, why could not
all these things have been organised
earlier?
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Sardar Swaran Singh: I wish they
had been organised earlier, but it
takes time.

Mr, Speaker: What is the difference
in cost?

Sardar Swaran Singh: The differ-
ence will be about a rupee or a rupee
and a half per ton.

Shri Rajeshwar Patel: What is the
total quantity that will have been
consumed till 1962? That will give us
an idea of the total money that will
be lost.

Sardar Swaran Singh: As regards
the future I will require some calcu-
lations to be made. The hon. Member
is asking till 1962.

Shri Rajeshwar Patel: Up to 1962
the hon. Minister has said himself.

Mr. Speaker: Hon. Members should
think of all such things before tabling
a question. The hon. Member could
have casily asked, “What was the
output or the quantity taken during
the last year? What is the quantity of
limestone consumed last year?” Then
he could easily multiply it by as many
years as have elapsed and get the
figure he wants,

Shri Ranga: Were not all these
considerations taken into account
when the plans and estimates for the
schemes were being passed?

Sardar Swaran Singh: They were
taken into consideration,

Shri Ranga: Then why is it that
after so many years Government is
now considering wherefrom they can
possibly get it, how much they have
to spend, how much of additional
haulage and so on? Does it not show
that it is bad planning?

Sardar Swaran Singh: So far as the
conclusion that the hon. Member
wants to draw is concerned I cannot
come in his way; he is entitled to
draw any conolusion. But in the case
of raw material supply, this is one
of the greatest headaches in any or-
ganised industry like the steel plant,
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where limestone, iron ore, coal dolo-
mite etc. have to be supplied in re-
quisite quantity and quality. Always
search continues for locating even
better sources, and therefore the
House should be a little more indul-
gent rather than jump to hasty con-
clusions.

Mr. Speaker: They must be glad
that at least now it has been dis-
covered.

Shri T. B. Vittal Rao: When the

location was decided we were told it
was because the important raw mater-
ials necessary were nearby. Now we
find that it is far away and it is not
developed.

Sarday Swaran Singh: 1 do not
accept it, because Brimitrapur area
from which it is being supplied is
nearer thap Purnapani to Rourkela.

UNESCO Aid for Technical Education
Programme

*1802. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) how far the UNESCO aid has
been negotiated or promised in foreign
exchange component of the technical
education programme and the Scienti-
fic research programme; and

(b) the countries that have already
promised aid in this regard.

The Minister of Education (Dr.
K. L. Shrimali): (a) UNESCO has ap-
proved assistance to the extent of
$1,587,800 (Rs. 75,60,952.38) for the
period 1961-62,

(b) The assistance given by UNESCO
under its various programmes is not
identified with individual countries.

Shri Ajit Singh Sarhadl: May I
know if this gssistance is for particu-
lar projects in connection with the
technical education programmes or
the discretion is with the Goevinment
of India to spend it anywhere it likes?

Dr. K. L. Shrimalf: This assistance
will be given to the following institu-
tions, namely, the Indian Institute of
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Technology, Bombay—and if the hon.
Member would also like to know the
field in which the assistance is given,
I can give that also—the field of assis-
tance will be chemical engineering,
electro-chemical technology, fuel tech-
nology, silicate technology, electronics,
machine tools, etc., the Indian Insti-
tute of Technology, Kharagpur, and
the field of assistance Is mechanical
handling and civil engineering;
Banaras Hindu University, in the fleld
of metallurgy; Council of Scientific
and Industrial Research in the field of
leather technology and electronics;
Madras University, in the field of
chemical engineering; Central Arid
Zone Research Institute, Jodhpur, in
the field of arid zone; and the Indian
School of Mines, Dhanbad, in the
field of petroleum technology.

Shri Ajit Singh Sarhadi: What s
the criterion kept in view for the
allocation of these funds?

Dr. K. L. Shrimali: The criterion
is the maximum utilisation of the
assistance available from UNESCO.
The needs of the institutions are taken
into account before they are recom-
mended to the UNESCO.

Shri T, B. Vittal Rao: We are get-
ting aid from West Germany for the
Indian Institute of Higher Technology,
Madras. May I know whether it has
been independently done or routed
through UNESCO—because the hon.
Minister has not included that in his
list.

Dr. K. L Shrimali: What I have
given is the direct assistance from
UNESCO.

oW & el & fod qey dowm & dn

*co3. MY wew FAA ;w7
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T To91 § o7 g daw F dr A
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I shall read it in English also.

The Minister of Education (Dr. K.
L, Shrimali): (a) Yes Sir.

(b) Th address of the Prime Min-
ister to the Central Advisory Board of
Education has been sent to all the
State Govcernments, We are also taking
action to design an inexpensive kind
of school haversack which can be
brought into use in the schools in the
Union Territories and serve as a
model for the States too.

ST WET IAT A GTIAT AW §
fa it g7 1\ 37 AR F 9F T F
TR &, 398 AR T AT IHTC F 4
# FYq oY fagaam geir ?

¥lo ®To Ao MINTH) : AT FHIL 39
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A AT /Y SAFY FH Y TG 7@
It @, FATIAT W FHY S FFA
g 1 3TEF N E 3 NG @FF A Fw A
ey g, TREEEr Y

ot WX WA . w7 WA AAT
ot Far gwd fx ot 7R 49 § 7, ok
AN G oqE X oA ¥ oaw
o, W7 AR & I9Aeq gy §od 7
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Shri Chintamoni Panigrahi: Even
for preparing a bag for school children
does Government think it necessary
to appoint a committee? What is
the work of this committee?

Dr. K. L, Shrimali: First of all,
the haversack has to be designed.
Also, it is our effort to find out the
cheapest possible haversack. It will
be a good thing if one or two persons
go into it—not a large committee
but a departmental committee. They
are looking into matter, It is always
useful to have this matter considered
by more than one person. Therefore
a committee was considered neces-
sary.

! 9o |ATo ITEATH | AT 4 FATRA
SrFw Far e wzae w9 @
AT AT T AEAEE F) A SRy
grar ?

o Wo ATo HIATHAY : T7 T ATHAT
R feaR fearar@r &

Shri Thirumala Rao: Are Govern-
ment aware of the large number of
books that little children are carry-
ing on their shoulders or in their
boxes, the number directly increaaing
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along with the class? Have Govern-
ment got any idea of the minimum
number of books and notebooks which
each boy is asked to carry to the
school?

Dr. K. L. Shrimali: That question
does not arise out of thc main ques-
tion,

Shri Thirumala Rao: How are they
going to design the haversack to
carry all those hooks. without know-
ing the number of books and note-
hooks that are going to sit on the
back of the boy?

Mr. Speaker: Evidently, what the
bon. Member wants to know is this,
whether if a bag is stiched once, it
will g0 on expandirg according to
the number of bowcks and note-books
that incronee from yeor to year as the
boy progresses.

Dr. K. L. Surimali; The bag
obviously cannot continue to expand
but. certainly, the committee will
take into account the necds and re-
quirements of the school-children.

Mr. Speaker: There may be some
rubber bag which may go on expand-
ing.

Shri C. R. Patabhi Raman: Will
Government give instructions so that
the bags may be strong enough to

carry the books, or see that the num-
ber of books may be limited?

Dr. K. L. Shrimali: All these factors
will be taken into account by the com-
mittee.

Mr. Speaker: Next question.

Shri D. C. Sharma: What about
tiffin-carrier?

Mr. Speaker: There are many more
important questions o come,

Dr. K L. Shrimalf: If hon. Mem-
Members have any suggestions, they
may kindly forward them to me, and
I shall pass them on to the Directorate
which is looking into ¢his matter.

S8kl D. C. Gharma: Waat is being
done with regard to the tiftn-aryiare?
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Mr. Speaker: The hon. Minister
does not know; he has appointed =a
committee,

Dr. K. L. Skrimali: Nothing is to be
done for the tiffin-carrier. Tiffin can
be carried in the carrier itself, Where
is the need for another carrier for
tiffiin?
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Qrrarr wfawe 3 @
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Some Hon, Members: In

English
also, .

iy

Shri Fatesinhrao Gaekwad: (a)
The Government of India have a
proposal to set up in Rajasthan a
field firing range for the Army and
certain alternative sites are under
consideration.

(b) and (c). A representation was
received by the Government of India
from the inhabitants of certain vil-
lages in Bikaner District and was
forwarded to the Statec Government.

In any scheme of acquisition of
areas for field firing, some displace-
ment of local population is inevit-
able. Adequate compensation is how-
ever paid to such persons,

(d) In the event of a site being
available in an uninhabited area
which is suitable no difficulty arises.
But it is not possible to find in our
country totally uninhabited areas
and which are free from other diffi-
culties.

5t Qo ®lo F&IA : T F
AR W A qT g g fF
@ quErar wfagr & ¥ fEad
Tt & w3w 1A sy wfew @
gfas o FW 7 F9 fFa
g  fegr s ?

Shri Fatesinhrao Gaekwad: The

number of villages is 62, out of which
40 are unpopulated,
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WY Qo ATo FrETE : A TIA
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FN ¥ FA AR AMYF & wfgxw Fwaar
waraeT fegr @M W) T€ R o
¥ fzar smar

Shri Fatesinhrao Gaekwad: It is
too early to say that at the moment.

Dr. M. S. Aney: May I know the
alternative sites which are wunder
consideration?

The Minister of Defence (Shri
Krishna Menon): Now that the
question is before the House, Gov-
ernment would like to say that in
regard to this area, certain represen-
tations were received from a parti-
cular part of that area, and parti-
cularly from our hon, colleague, the
Maharaja of Bikaner. who is a Mem-
ber of this House, that Government
should very carefully examine this.
In view of these represeniations,
and cven in spite of the fact that the
State Government have agreed, they
sent out a new reconnaissance party,
and that party has reported, and that
report is under cxamination. On the
face of it, the report is unfavourable
for abandoning the site that we have
at present.

Dr. Sushila Nayar: In view of the
fact that Government are drawing
up so many schemes to relieve un-
employment, may I know whether
Government have any proposal to
fix the amount of compensation and
the mode of payment in such a way
that it would rehabilitate the dis-
placed persons and not just give
them money which they can spend,
and after they become destitutes.

Shri Krishna Menon: There is a
certain well laid-down procedure in
regard to this matter., It is a matter
for the State Government,

Dr. Sushila Nayar: There are some
State Governments which are very
careful about this matter. For ins-
tance, in Punjab, they have generally
rehabilitated those persons on some
different lands. But in some other
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places, they are just giving them
money. Is it not the responsibility
of the Government of India to see
that all these projects taken up by
them do not increase the number of
destitutes and unemployed in the
country, and that they give the neces-
sary advice to the State Governments?

Shri Krishna Menon: I have said
that it is a matter for the State Gov-
ernment, But it is another question
whether I can give directions to the
State Government, Usually, all these
things are taken into consideration.
Actually, they are compensated on
very generous terms.

Mr. Speaker: The Defence Minis-
try of the Government of India s
interested in acquiring the land, and
they do so through the agency of the
State Government. They leave all
the mone: that i« paid for this pur-
posc with them, and the State Gov-
ernment can organise and can give
it as they like. What is the good of
pursuing that matter?

Dr. Sushila Nayar: In some cases,
the State Governments need extra
money to develop the land to be allot-
ed to the displaced persons. Is the
Defence Ministry prepared to give
tha; necessary amount of money to
enable the State Government to do
the needful?

Mr. Speaker: We are going away
from one subject to another. The
general rehabilitation of all the 400
millions is necessary and not merely
of these dispalced persons. Of course,
I am not saying anything against
these displaced persons. I have no
individual opinion. But all that I can
say is that this question does not
arise out of the main question. The
question is whether sufficient money
is paid for purposes of their being
rehabilitated; thereafter, it is the duty
of the State Governments.

Dr. Sushila Nayar: May I just
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Dr. Sushila Nayar: The compensa-
tion is paid according to certain rules
governing the payment of compensa-
tion, and that money is not adquate
to enable them to break new land
and rehabilitate those persons. It is
necessary to do something in this con-
nection. Otherwise, what is the point
of our having schemes to relieve
unemployment, if we go on increasing
unemployment as we acquire land for
one project or another?

Mr. Speaker: The hon. Minister
will take this suggestion into account
that there must be alternative accom-
modation or that land etc. for rehabi-
litation must be provided, and com-
pensation must be paid for that pur-
pose adequately.

Shri Krishng Menon: I have no
authority to do that. Ii is really a
matter for the State Government.
There are wel] laid down procedures,
and if we did anything contrary to
that, Public Accounts Committee and
the Auditor-General and everybody
else will comment against it,

Shri Ranga: Have Government
given any consideration to the sugges-
tion made by Shri Karni Singhji, one
of our colleagues here, in the course
of his speech here in this House, on
the lines suggested in part (d) of the
question, and if so, whether that sug-
gestion has been conveyed to the Rajas-
than Government? May I know also
the reaction of the Rajasthan Gov-
ernment to this suggestion that alter-
native siteg are available where there
no cultivated lands at present and that
due consideration should be given to
that idea?

Shri Krishna Menon: Yes, 1
answered that, even without the
question being asked. In view of the
questioner being a colleague of ours,
Government had taken this initiative
themselves. We have referred this
matter to the Rajasthan Government.
The Rajasthan Government did not
think that we should change this,
because, to do justice to one, we may
do injustice to somebody else. In
spite of that, the reconnaissance party
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went there to look at any other parts.
So far as firing range is concerned,
so long as space is there, we do not
mind where it is. The reconnaissance
party has made its report. Prima
facie, it does not seem to bein favour
of changing the site but we are exa-
mining it.

ofY To ATo AEATA : FAT § AT
@A A e g frogw 1
a7 FZ 4 A fradt w3 A3 &
TEA W1 STARAT o4 AT gNir A1 ey
g T #AIAF AT Hw AR W
FATT TTGT 7

Shri Krishna Menon: There are no
trainces on a firing range. It is too
dangerous to put trainces on a firing
range. I understand the question is,
how many trainees will there be on
that range. You do not put trainees
on these ranges. It is for field exercise
for the Army. It always arises from
the nature of new equipment.

Acquisition of Land at
Jorhat by LAF.

*1806. Shrimati Mafida Ahmed:
Will the Minister of Defence be
pleased to state: -,

(a) whether it is a fact that vast
areas of private lands have been
acquired by the Indian Air Force sta-
tioned at Jorhat, Assam;

(b) if so, whether the land owmners
have been duly compensated; and

(c) if not, the reason thereof?

The Deputy Minister of Defence
(Sardar Majithla): (a) Private lands
to the extent of 583 acres during
1942-44, and 40 gcres during 1957 have
been acquired for the Indian Air
Force at Jorhat, Assam.

(b) and (c). Compensation for 583
acres has been paid in full. For the
remaining 40 acres ‘“on gccount” pay-
ments amounting to Rs. 60,000 have
been made pending scrutiny by the
Military Lands & Cantonments Sarvice
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of the assessment recently made by
the Collector, Jorhat.

Shrimati Mafida Ahmed: May I know
the amount spent so far for payment
of compensation to landowners?

Mr. Speaker: How much has been
already spent by way of compensa-
tion?

Sardar Majithia: Rs. 60,000 have
bcen paid on account, which roughly
amountls to 80 pocr cent of the value
vl this land.

Shri Sanganna: What is the number
of families affected?

Sardar Majithia: I am afraid 1 have
not got that information with mc just
now.

The Minister of Defence (Shri
Krishna Menon): This is an air field
which hag been in use for a long time.
The issue now is one of a property
claim. We have completed the acqui-
sition of the whole area except 5 acres,
that is to say, all the area now in the
air ficld is government property. What
was not rcquisitioned and de-requisi-
tioned has back to the owners. As
ragards the claim in regard to 5%
acres, there is some difficulty about it.
That is being gone into. There is no
question of rehabilitation. This is an
old air fleld. What is more, it is in
an area which we cannot abandon.

Shri Amjad Ali: Is it a fact that the
landholders were—if I may be allow-
ed to use the expression—over-awed
by the defence department and the
lands were taken possession of with-
out starting acquisition proceedings?
Also, what was the nature of the
compensation, the rate at which they
were given compensation?

Sardar Majithia: There is no ques-
tion of the landholders being over-
awed. Proper proceedings were taken.
As I said, most of the land was acquir-
ed in 1942—44 during the second world
war. So far as compensation is ocon-
cerned, as I said, it is the local autho-
rities which give what compensation
has to be paid which the Government
of India, after due scrutiny, accept.
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Shri Amjad Ali: Was this land
acquired under the local Acquisition
Act or the Central Acquisition Act?

Sardar Majithia: At the moment, I
have not got that information. But
as I said, due steps were taken, what-
ever sleps necessary, in this particular
case,

Shrimati Mafida Ahmed: May I have
an idea of the rules under which lands
are being requisitioned or acquisition-
ed by the defence authorities?

Mr. Speaker: The hon. Member will
refer to the book in the Library.

Shrimati Mafida Ahmed: The rele-
vant documents which T received
from the owner of the land show that
an amount of about Rs. 17 lakhs is
still lying unpaid.

Mr. Speaker: Rs. 17 lakhs?
Shrimati Mafida Ahmed: Yes.

Shri Krishna Menon: That is not
correct. The position is that compen-
sation amounting to Rs. 1,26,066 was
assessed and paid in full. Portions of
the remaining requisitioned areas
were released from time to time.
‘What remained was 40 acres. Out of
these 40 acres, we acquired 35 acres,
and 5 acres remain. There is no ques-
tion of granting any other considera-
tion or having an argument about
money. The process is that we fell
the local authorities that the land has
to be acquired. The acquisition is
done by the Collector who assesses it
and the Government of India normally
agree, unless there is something very
unusual about it.

Mr. Speaker: Next question.

Shrimati Mafida Ahmed: In view of
the fact

Mr, Speaker: The hon. Member
must know that land acquisition pro-
ceedings are always taken by the
!ocal executive officers. ' The amount
is deposited in the district court.
Whoeve'g' has got a claim must apply
to the district court where the relative
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claims are decided. The money has to
be drawn from the court. All that
the Ccntral Government can do is to
sit the money with the district court.
I do not think the Central Govern-
ment have any more responsibility.
What is the good of pursuing this
matter?

Shri Amjag Ali: There are two
Acts. Onc is the local Act
and the other is the Central Act.
The Minister is not in a position to
say under which Aect this action was
taken. The rate of compensation in
both Ac!s varies,

Shri Hem Barua: May I submit
that there is another trouble?

Shri Mafida Ahmed: The lands wert
not acquisitioned or requisitioned
under proper procedure. They were
taken by force. Not only ordinary
lands but tca plantation lands and
pucca premises have also been acquir-
ed by force.

Shri Amjad Ali: Over-awed.

Shri Krishna Menon: This was
acquired in 1942-44. A question was
asked under what rule this action was
taken and compcensation given. It s
under rule 9 of the Requisitioning and
Acquisition of Immovable property
Act, 1952. It says:

“An authoritry to whom the
powers of the Central Government
have been delegated shall, as far
as may be, associate with itself
the local officer of the Central
Government concerned with the
property  in flxing compensation
under clause (a) of sub-section (1)
of section 8, and obtain the appro-
va] of the Centarl Government in
the administrative Ministry con-
cerned”.

That is all that iy says, that is to say,
we acquired it under the Requisition-
ing and Acquisition of Immovable
Property Act. Actually, the whole
work is done by the State Govern-
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ment, the Collector or other person
responsible.

Shri Ranga: It was acqiured in
1957 and till now compensation has
not been paid. Do I understand that
the Central Government cannot be
held to be responsible at all in any
way to the people who have got to
suffer due to non-payment of the com-
pensation for all these years?

Shrimati Mafida Ahmed: This is
the telegram which I have received.

Mr. Speaker: Unfortunately, none
of the the hon. Members seems to be
a lawyer. Now, all proceedings are
taken not by the hon. Defence Minis-
ter here but only through the agency
of the local executive officers. There
is no question of force, in that sense.
As a matter of fact, land acquisition
ig always by force; it is not by wil-
ling consent. Only those people
whose property is not worth anything
at all will willingly surrender it say-
ing that it costs Rs. 10 lakhs when it
is actually worth only Rs. 10,000. All
the others refuse to give. The noti-
fication is issued, whether they like
it or not. If acquisition of property
in this way is construed as taking
it by force, they must submit to that
force in the interest of the country.

Then the money is deposited.
Those who have claims must file their
claims there, and get the money from
the court. The money is not paid
direct to the people concerned by the
department here. The hon. Defence
Minister was not in existence in 1944
as Defence Minister. What is the
good of pursuing this matter? There
is no meaning in pursuing this matter
further. Next question,

Shri Hem Barua: May I sub-
mit. . .... (Interruptions)

Mr. Speaker: I have heard suffici-
ently.

Shri Hem Baruva: The Minister has
stated that he has deposited the money
with the local officers there. But
the wheels of the Assamn Government
are moving in a slow and slaggish
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manner and the money is not distri-
buted. Therefore, I ask whether the
Government of India have ascertained
from the Government of Assam if the
money is properly distributed or dis-
tributed at all by them.

Shri Krishna Menon: The district
authorities have the option to draw
even to the extent of 80 per cent
against our accounts without asking.

Mr. Speaker: Next question.

Shrimati Mafida Ahmed rose—

Mr, Speaker: Order, order; I am
not going to allow the hon. Member
to put a question. She may resume
her scat.

Dr. Sushila Nayar: I wish to raisea
point of order, Sir.

Shrimati Mafida Ahmed: A further
112 acres are going to be acquired

now. This is a telegram.... (Inter-
TUptions).
Mr. Speaker: Order, order. Is

there no rule? Shall I have a differ-
ent set of rules for ladies as against
men here? 1 said, the hon. Member
must resume her scat.

Shrimati Mafida Ahimed:
tims......

The vic-

Mr. Speaker: Each individual case
cannot be taken up here. It has been
sufficiently explained. The local
authorities are entitled to draw in
advance up to 80 per cent without
looking into these claims. Therefore
all that has been done which is possi-
ble. If individual cases are to be
brought up here we will have a
thousand individual cases to be
brought. I have allowed several
opportunities to the hon. Member.
She ought not to make big a small
matter of her State.

What is the point of order?

Dr, Sushila Nayar: Sir, my point of
order is this. You were pleased to
state that the matter related to 1944
when the Defence Minister was not
there. Is it implied that we cannot
ask questions about things which
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have been started before the present
Government of India came into exist-
ence and inherited all the liabilities
and responsibilities of the previous
Government? (Interruption).

Mr. Speaker: True.

Otherwise, I would not have allow-
ed this question at all. I have allow-
ed this question; I have allowed a
number of supplementaries also. If
they still want to say that the Defence
Minister is standing in the way as if
he is committing a wrong thing I can-
not allow it. Incidentally, all this is
a continuous process and Government
is responsible for whatever has been
done when it has taken up the Gov-
ernment. There is no question about
it.

Next question.

Suspension of Examinations of Utkal
University

Shri B C. Mullick:
»
1807. {Shl'l Kumbhar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
I.A. and B.A. examinations held
under Utkal University in Orissa
have been suspended sine die all of a
sudden in the last week of March,
1961;

(b) if so, the reasons therefor;

(c) whether any enquiry has been
conducted for the suspension of the
examinations;

(d) if so, whether any responsi-
bility has been fixed; and

(e) the steps taken in the matter?

The Minister of Education (Dr.
K, L. Shrimali): (a) Yes, Sir.

(b) Non-receipt of printed ques-
tion papers from presses entrusted
with the work.

(c) to (e).
looked into.

The matter is being
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Shri B. C. Mullick: Is it a fact that
the Syndicate of the University has.
set up a committee to go into this.
question?

Dr. K. L. Shrimali: I have no infor-
mation; I have asked the Ministry to-
make enquiries into the matter.

Shri Hem Barua: Are Government
aware of the fact that because the-
examinations are postponed like that,
some of the students find great diffi-
culties even if they want to get into
other Universities? Is this aspect
being examined or not?

Dr. K. L. Shrimali: The examina-
tions were held a little later, I admit,
due to some bungling somewhere..
All that we can do is to have the
matter looked into.

Shri Chintamoni Panigrahi: The
hon, Minister has also been to Orissa
after the introduction of President's
rulee. May I know whether he has
had any consultation with either the
Governor or any educational autho-
rity there with regard to the bungling
in the Utkal University for many
years? Even the funds of the Uni-
versity are being misappropriated.

Mr, Speaker: This does not arise
out of the main question.

Dr. K. L. Shrimali: This question
does not arise, Sir.

Mr. Speaker: Examinations do not
depend upon bungling.

Shri Chintamoni Panigrahi: May I
know whether these question papers.
were given for printing inside the
Orissa State or outside the State?

Dr. K, L. Shrimali: I have no infor-
mation on that. The University has
written to us that certain dates had
been fixed for the examination; but
the question papers did not come to-
the Registrar by that date. There-
fore, the examination had to be post-
poned. I cannot at the present
moment say where the mistake was.
I have asked the Ministry to look
into the matter. That is all I can
say at the present moment.
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Central Secretariat Service Officers

+
Shri D. C. Sharma:

»*

1808. Ch, Ranbir Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that officers
belonging to Central Secretariat
Service selected for appointment
through U.P.S.C. against temporary
posts in the Government of India are
required to resign from the Central
Secretariat  Service and have to
forego their lien;

(b) whether this criterion is appli-
cable to the personnel of other
services under the Government of
India for recruitment to t{emporary
posts; and

(c¢) if the reply to part (b) above
be in the ncgative, whether Govern-
ment propose to remove the discrimi-
nation against the Central Sccretariat
Service Officers?

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar):
(a) to (c). A statement is placed on
the Table of the House. [See Appen-
.dix VI, annexure No, 33].

Shri D. C. Sharma: May I know
why there are double standards, one
standard for the genecral services and
one standard for the Central Secre-
tariat Services? How is it that these
two irreconcilable standards have
been allowed to go on in the Govern-
.ment of India at the same time?

Shri Datar: There are no double
-:standards at all. What has been done
is when an officer has been holding a
‘permanent post in the Central Secre-
‘tariat Service, if he wants to accept
a temporary post, he cannot keep
this post also temporarily. That is
-why he has to resign.

Shri D. C. Sharma: If this is what
~is being done in the case of other
Ministries, why is it not being done
in the case of the Central Secretariat
sservices?
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Shri Datar: The hon. Member pre-
sumes that it is being done by the
other Ministries.

Shri D, €. Sharma: May I know if
that does not obtain—against F.R. 14?

Shri Datar: That question has been
fully considered. Now, here, in this
case we have explained that when an
officer is helding a permanent post
and if he wants to apply for some
other post under the Government
which is known as ex-cadre post,
then, he cannot keep his lien here and
accept +hat post.

Mr. Speaker: That is the rule.

Shri Krishna Chandra: It is not a
fact that many employees of this
Central Secretariat  Scrvice are at
present, in contravention of the prac-
ticc mentioned in the statement,
working on depuiation on ex-cadre
temporary posts and may I know
whether there is any discrimination
observed amongst those on deputation
as Lo the number of years each is
allowed to work on deputation? If
so, how is this discrimination justi-
fied?

Shri Datar: The hon, Member has
read a very long question. But, I
would point out to him that going out
on ex-cadre post on deputation is
diffcreny from accepling a new
service under Government.

Inter-State Sales Tax on Hosiery
Goods

Shri Ram Krishan Gupta:

Will the Minister of Finance be
pleased to state:

*1810. {Shrl A M. Tariq:

(a) whether it is a fact that when
hosiery goods are bought from
Bombay for consumption in other
States no inter-State Sales tax (Cent-
ral Tax) is charged on inter-State
transactions;

(b) whether it is also a fact that
interstate sale tax or central sales tax
is charged on hosiery goods when
bought from Delhi and Calcutta for
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consumption in other States by the
customers of those States at the rate
of 7 per cent;

(c) whether Government are aware
that to avoid this increase of 7 per
cent which customers have to pay
when goods are purchased from Delhi
and Calcutta they now go for pur-
chase of goods from Bombay;

(d) whether this is not detrimental
to the hoziery manufacturers at
Delhi and Calcutta which are small
industrial concerns; and

(e) if so, what action is bring taken
to remove this discrimination in the
administration of Central Sales Tax?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (e). A
statement giving the information is
laid on the Tahle of the Sabha.

STATEMENT

Parts (a) and (b). Under the
Central Saies Tax Act, 1956, inter-
Siute sales to unrcgistered dealers or
consumers are taxable at the rate of
7 per cent subject to the condition
that if a commodity is gencrally
exempt from tax in a State, the inter-
State sales of that commodity
from that State would also be
exempt. In Bombay, under the local
law, ready-made garments and other
articles prepared from cotton, woollen
and artificial silk fabrics are exempt
from tax if they are sold at a price
not exceeding Rs. 5 per piece. Con-
sequently, inter-State sales of such
articles costing Rs. 5 or less per piece
to consumers of other States are also
exempt. Such exemption is not
available under the local Sales Tax
laws of Delhi and Calcutta and there-
fore inter-State sales from these
places to consumers of other States
-are taxable at the rate of 7 per cent.
Articles sold in inter-State trade at
a price exceeding Rs. 5 per piece are
liable for tax at the rate of 7 per cent
in Bombay, Delhi and Calcutta alike.

Part (c). Government are not
aware of any such movement to

Bombay.
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Parts (d) and (e). Inter-State trade
is generally carried on between regis-
tered dealers and sales to them are
taxable at the rate of 1 per cent only.
Sales to unregistered dealers or con-
sumers taxable at the rate of 7 per
cent are few. The small levy of 1 per
cent in the case of inter-State sales
to registered dealers is not considered
detrimental to the trade.
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*1811, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a proposal to introduce
tickets for admission to Taj Mahal,
Fatehpur-Sikri, Akbar’s Tomb,
Etemad-ud-Daula’'s Tomb and Aram-
bagh at Agra is under consideration
of the Department of Archaology;

(b) whether it is also a fact that
there is great resentment in public
against this proposal; and

(c) if so, the steps taken or pro-
posed to be taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. With your per-
mission, I would like to add that in
the case of Akbar's Tomb fees are
already being charged.

2

(b) Some letters have appeared in
newspapers against the levy of
charges.

(c) Every thing will be taken into
account before a final decision is
arrived at.

Shri D. C. Sharma; May I know if
the hon. Minister has studied all the
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letters which have appeared in the
Press and also the communications
which he has received from the public
and examined the reasons for which
the public do not want any tax for
admission to the Taj Mahal and other
places in Agra?

Shri Humayun Kabir: I have exa-
mined all these matters and also dis-
cussed this matter in the Consulta-
tive Committee of Parliament. And
the general consensus is that some
fee should be charged, especially for
entry into the Taj at night.

Shri D, C. Sharma: May I know if
this kind of fees is being charged for
admission to any monument of his-
torical importance in any part of
India? If not, why is it being done
in the case of Agra?

Shri Humayun Kabir: I have just
now told him that fees are already
being charged for Akbar’s tomb in
Agra, If the hon. Member will refer
to the Extraordinary Gazette Notifi-
cation of October 15, 1959, he will
find a list of the monuments where
fees have been charged for a long
time.

Shri Braj Raj Singh: What are the
rates proposed for each place Taj
Mahal, Fatehpur Sikri, Akbar’s Tomb,
etc.? What is the estimate of the
income which will accrue to the
Government on account of these
fees?

Shri Humayun Kabir: We have
not taken a final decision yet. My
idea is, for entry into the Taj Mahal
after sunset, the fee may be some-
thing like 20 nP. It is a very insigni-
ficant amount. The main purpose 1s
to see that the monuments are not
damaged, It has been our experience
that almost every full moon night in
the Taj there is so much of damage
that this monument which is one of
the finest buildings in the world, if
not the finest building, is in danger
and therefore to control this it has
become necessary to charge some fees.
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Shri Humayun KXabir: My hon.
friend docs not rvealise a very simple
thing. At night there are a very
large number of people who come and
who are not always of a very desir-
able typc. Whencver there is any
kind of control it enables us to keep
account of the people who are coming
and we have  found that wherever
this has been introduced it has an
immediate and saiutary effect.

Shri A, M. Tarlq: Sir....
Mr, Speaker: I am not going to

allow him. He may resume his geat.
I have called Seth Achal Singh.

Shri Humayun Kabir: I may add
that if the hon. Member will himself
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vigit Taj one evening, he will have
the answer himself.
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Mr. Speaker: Order, order. The
hon, Minister has just now said that
he came to know that all sorts of
people come there. ... (Interruptions).
That is to say, there are persons who
came for visiting Taj and there are
other persons who have no such busi-
ness. L.ocal persons may also come
there....(An hon. Member. Loafers).
The hon. Minisier says that if some
tax is imposed, he will be able to
restrict it. If any hon. Member has
got a different suggestion, he may
kindly communicate it to him. If the
Government does one thing, then it
is asked: why have you done this?
If it has not done anything, then it
it asked: Why have you not done
this? [ am surprised at this....
(Interruptions), A small matter is
made big. Next question. There are
a large number of questions still and
I want to call question No. 1820, also.

Babina Tank Training Centre

*1813. Dr. Sashlla Nayar: Will the
Minister of Defence bc pleased to
state:

(a) whether it is a fact that Gov-
ernmeni have asked f{or acquisition of
some more land for the Babina Tank
Training Centre;

(b) if so, whether the compensa-
tion has been paid for the land
acquired already; and

(c) how many familics have been
displaced by the land acquisition in
this connection in the past and how
many more families are likely to be
displaced by the new aequisition?
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The Parliamentary Secretary to the
Minister of Defence (Shrl Fatehsinh-
rao Gaekwad): (a) The Government
of India have decided to acquire
some more land for the Babina Field
Firing Ranges.

(b) Compensation for major portion
of the land has already been paid.
In respect of the remaining land,
offers have been made or are in the
process of being made to the con-
cerned persons by the local civil
authorities.

(c) Information is being collected
and will be laid on the Table of Lok
Sabha as soon as possible.

Dr, Sushila Nayar: Is the compen-
sation that is being paid for the land
now being acquired the same as com-
pensation paid for the land that was
acquired in the past or is it more?

The Minister of Defence (Shri
Krishna Menon): The compensation
that will be paid for the land that
has to be acquired will be what is
recommended to us by the local
authorities working for the State
Government.

Dr. Sushila Nayar: Is this compen-
sation on par with that paid for land
acquired in the adjoining area of
Madhya Pradesh or is it different? If
it is different, what are the reasons
thereof?

Shri Krishng Menon: The reasons
are that Madhya Pradesh is another
State and they have another adminis-
tration. The hon. Member has refer-
red to the land acquireq in the past.
In fact we are not acquiring any
land in M.P. This firing range has a
part of it in Madhya Pradesh and
another part in the district of Jhansi
in Uttar Pradesh. The compensation
for the Madhya Pradesh part has
been higher for reasons known to
themselves. But I think it is only
fair to say that inspite of the fact
that we have no legal obligations, the
Government of India have paid
Rs. 34 lakhs in addition on the recom-
mendation of the Uttar Pradesh Gov-
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ernment. People who have built
houses have been paid fully. During
the war when this land was not used
they came back and occupied it. They
were squatting in that land and they
expect the Government to pay com-
pensation. As the hon. Members
know, it is public money and we
have got to account for it some-
where.

Dr. Sushila Nayar: Is the hon.
Minister aware that the compensa-
tion paid during the war was one
anna per square foot? Is the hon.
Minister also aware that the people
came back because the Government
of India said that they did not require
the land the State Government invited
them to come back? They have re-
built the houses. Is there any justi-
fication for the Government of India
not to pay compensation for the
houses built by them when they are
asking them to vacate them now?
They have built new houses after
coming back.

Shri Krishna Menon: The facts
stated by the hon. Member are not
in accord with what we know about
them...... (Interruptions) .

Dr. Sushila Nayar: Sir, I want to
say....

Mr. Speaker: The hon. Minister
does not agree with the correctness
of the facts. Next question....

Shri Krishna Menon: I may add,
Sir, that we have now agreed with
the U.P, Government that an arbitra-
tor should be appointed as provided
for in the Requisition and Acquisi-
tion of Immovable Property Act of
1952 to whom should be referred all
cases where compensation offered is
not acceptable. A refcrence has been
made to the UP. Government who
have agreed to this line of action.

Shri Raghunath Singh: Sir, I
request that question No. 1822 be
taken up. It is a very important
question. I gave notice to you
already. It relates to the visit of a
former commander of Armed Forces
of Pakistan.
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Mr. Speaker: 1 will call question

No. 1820.

Arrangements for General Elections—
1962

*1820. Shri Shree Narayan Das:
‘Will the Minister of Law be pleased
to state:

(a) whether it is a fact that a
decision not to mention the name of
the party to which any candidate
might belong in the ballot paper to
be used in the next general elections
to the Legislatures has been taken by
the Election Commission;

(b) if so, whether the Government
of India or the various political parties
were consulted in this regard; and

(c) what was the reaction of the
Government or of the political parties
in this connection?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, Sir. The Elec-
tion Commission has taken a decision
that the party affiliations of the con-
testing candidates will not be shown
on the ballot paper.

(b) The representatives of the
various political groups in the Lok
Sabha were consulted by the Elec-
tion Commission.

(c) A suggestion that the names of
parties, recognised or otherwise, be
printed on the ballot paper below the
names of candidates was made by
some spokesmen. An alternative sug-
gestion was also made by some other
spokesmen that, if it is not possible
t0 indicate the party affiliations of
the candidates of the unrecognised
parties also on the ballot paper, the
party affiliations should not be shown
at all even in the case of candidates
sponsored by the recognised parties.

Shri Shree Narayan Das: What
were the points that led them to this
decision? .

]

Shri Hajarnavis: Obviously, to treat

all the Parties alike. i
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Shri Shree Narayan Das: I want to
know whether the views of the Gov-
ernment were taken by the Election
Commission? That has not been
answered.

Shri Hajarnavis: The Government
did not come in. The Election Com-
mission consults the various parties
and these Parties were there—Con-
gress Party, the PSP, the Communist
Party, the United Progressive Party,
the Socialist Party, the Republican
Party, the Ganatantra Parishad, the
Hindu Mahasabha and the Swatantra
Party.

Shri Shree Narayan Das: What was
the consensus of opinion among the
political parties that were invited in
this regard?

Shri Hajarnavis: As I said, some
representatives were of the opinion
that the names of all the partieg were
to be printed but certain others felt
that it should not be indicated at
all.

Shri Shree Narayan Das: I wanted
to know the consensus of opinion. He
had been saying something else. How
many were for this suggestion and
how many were against it?

Mr. Speaker: Are the names of
parties printed in the ballot paper? I
do not know if it is so in the South
India: I have not seen it being
printed.

An Hon. Member: It was so in the
bye-elections held.

Mr. Speaker: I do not know whe-
ther the names of parties are printed
in the ballot paper. Are they printed?

12 hrs.

Shri Ranga: This time, when a
conference of the leaders of the
parties was called by the Election

Commission, we got the impression
that the Election Commission was
impressed with the suggestion made
that the names of the parties should
be indicated under the names of the
concerned, where the
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poses of symbols and so on. Now, I
would like to know what the decision
of the Election Commission is and
what the Government wants to do in
this matter.

Shri Hajarmavis: The Government
have no suggestion to make to the
Election Commission, but the various
parties made suggestions to the Elec-
tion Commission and the minutes
recorded by the Election Commission'
would indicate the following: ?*J

“A suggestion that the names I1
of the parties recognised or other-

wise be printed on the ballot
paper below the names of the
candidate found almost unani-

mous support. So far, the prac-
tice is to give thc names of the
recognised parties only and show
the candidates of other parties
as Independents. An alternative
suggestion was also made by the
spokesmen of the parties that, if
it is not possible to show party
affiliations of the candidates of
unrecognised parties also on the
ballot paper, party affiliations
should not be shown at all even
in the case of candidates spon-
sored by the reccognised parties.
The Election Commission has
since taken a decision that the
party affiliations of the contesting
candidates will not be shown on
the ballot paper even where they
belong to recognised parties.”

Shri Ranga: So, may we take it
that the names of the parties, whether
they are recognised or not, will not
be indicated below the names of the
candidates? Is that the decision?

Mr. Speaker: They will be shown
as Independents. (Interruptions).

Shri Ranga: Does that not, in fact,
further create a disability in the case
of those parties which are not recog-
nised, because the parties which are
recognised were already given a
symbol? There is no need for their
party names to be indicated. The
difficulty arises only in the case of
those parties which are not recog-
nised at all. (Interruptions),
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Mr. Speaker: Order, order. All
these suggestions could be made to
the Election Commission.

Shri Raghunath Singh: May I re-
quest you to allow Question No. 1822
to be answered? I mentioned it even
half an hour ago. It is a very import-
ant question. (Interruptions).

Mr. Speaker: Order, order. I creat-
ed an exception only in favour of one
question. I am not going to allow all
questions to be brought up. I thought
that in the order of preference Ques-
tion No. 1820 should be called. Of
course, I got notice that Question No.
1822 may be answered. But I cannot
give preference to it over Question
No. 1820. Only one question can be
called in a day giving it preference
over other questions,

Shri Raghunath Singh: Question No.
1822 is a very important one. I made
a special request that it may be ans-
wered. It concerns the defence of our
country.

Mr. Speaker: Order, order.

Shri Raghunath Singh: I also gave
notice of my desire, in respect of that
question, half an hour becfore.

Mr. Speaker: There is a definite
rule. I give exception in the case of
any particular question which is very
important, and with the consent of the
House practically, I would allow one
question to be taken up in this way.
I am net going to allow al] questions
which are in the Order Paper to be
treated in this way, and create excep-
tions in favour of a number of ques-
tions! One question was allowed to-
day, which was earlier in point of time
and in number. The hon. Member
must rest satisfied with the written
answer that is available to him re:
No. 1822.

Shri Raghunath Singh: That is not
enough.

Mr. Speaker: That is all that he can
get. Nothing more.
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WRITTEN ANSWERS TO
QUESTIONS
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Regional Vocational Training Colleges

*3804, Shri L. Achaw Singh: Will
the Minister of Education be pleased
to state:

(a) wbhether it ia a fact that four
regional training colleges are being
started in the country for treining
in vocational courses with multipur-
pose secondary schools attached to
them; and

{b) it s0, where these colleges are
being opened and the nwmber of
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treinees to be admitted in these col-
leges annually?

The Minister of Education (Dr. K,
L. Shrimal); (a) Yes, Sir. They are
intended for training the teachers re-
quired for the subjects, particularly
the subjects in the practical stream
of the multipurpose Secondary
Bchools.

(b) The details are being worked
out.

Lubricating Plant

*1803. Shrl Muhammed Eilas: Wiill
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to ask Italy’s
E.NI and a private U.S.-Dutch firm
to prepare project reports for the
establishment of lubricating plant
which is to come under public sector;
and

(b) if so, the details thereof?

The Minister of Mines and (171
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Prohibition

“1812. Shrimati §la Palchoudhuri:
Will the Minister of Home Aflalrs be
pleased to state:

(a) whether it is a fact that the
Union Government have offered to
those State Governments who have
so far not introduced prohibition that
it will bear the loss incurred by them
in revenue i they introduced partial
prohibition;

(b) if so, the details of the offer;

(c) the names of States to which
the offer has been made; and

(d) their reaction to the offer?

The Mintster of State in the Minks-
try of Home Affairs (8hrl Datar): (a)
No.

(b) to (d). Do not arise.
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Gang of Sales Tax Evaders

*1814, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the news
in the Hindustan Times dated the 13th
April, 1961, regarding the discovery of
a gang of sales tax evaders;

(b) if so, how far is the report true;
and

(c) for how much of tax cvasion is
the gang considered to be responsi-
ble?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Preliminary enquiries show that
attempts have been made to evade
proper sales tax by the misuse of ‘C’
forms intended to be used by register-
ed dealers.

(c) The exact figures of tax evasion
for which the gang is responsible can-
not be worked out till the investi-
gations are completed.
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Colleges in Delhi

*1816. Shri Bal Raj Madhok: Will
the Minister of Education be pleased
to state:

(a) what is the total number of re-
cognised colleges for boys and girls in
Delhi and what is the total intake of
students annually;

(b) whether it is a fact that
thousands of students have to go to
neighbouring t®owns like  Sonepat,
Gurgaon and Ghaziabad for getting
education for want of educational fac-
ilities in Delhi; and

(c) the steps Government are
taking to remedy this situation?

The Minister of Education (Dr. K.
L. Shrimali): (a) 28. Sir. The total
intake of students to first-year courses
at the University in 1960-61 was
11,274,

(b) The number of students seeking
admission elsewhere is not known.,

(c) The Report of the Working
Group appointed by the Government
to study expansion of school and col-
legiate education in the Capital is
under the consideration of the
authorities concerned.

U.P,—Bihar Boundary

*1817. Shri Radha Mohan Singh:
Will the Minister of Home Affairs be
pleased to refer to the reply to Star-
red Question No, 1334 on the 7th April,
1960 and state the progress made in the
fixation of permanent boundary be-
tween the States of UP. and Bihar
near Balia?
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The Minister of Home Affairs (Shri
Lal Bahadur Shastrl): The question
wag discussed between the Revenue
Ministers of UP. and Bihar on 23rd
January, 1861, Further discussions
are expected to be held shorty.

Dates of Implementation of Pay
Commissiop Recommendations

*1818. Shri Braj Raj Singh: Will the
Minister of Finance be pleased to

state:

(a) whether it is a fact that the
Pay Commission recommendation re-
garding the ‘benefit of at least one
increment at the time of promotion to
a higher post’ has been given effect
to from the 1st April, 1961, whereas
the other recommendationg have been
implemented with effect from the 1st
July, 1959;

(b) if so, the geasons therefor;

(c) whether it has been brought to
the notice of Government that these
orders have affected adversely all
those persons promoted during the
period between 1st July, 1959 and
31st March, 1961 as their juniors pro-
moted after 1st April 1961 would get
more pay as a result thereof; and

(d) if so, the remedial measures
proposed in the matter?
The Deputy Minister of Finance

(Shrimati Tarkeshwarl Sinha): (a)
The Pay Commission’s recommenda-
tion regarding the ‘benefit of at least
one increment at the time of promo-
tion to a higher post’ has been given
effect to from the 1st April, 1961. It
is not correct that al] the other re-
commendations have been implement-
ed with effect from 1st July 1959.

(b) The reason for this decision is
that normally such beneflts are not
alloweq with retrospective effect.
Moreover, since all the departments
are busy fixing the revised pay of
Government employeeg on the revised
scales of pay, which in itself is a very
big task, it would be unwise to com-
plicate that pay fixation by {ssuing
fresh orders which would result in
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a recalculation of pay in a large num-
ber of cases.

(c¢) No.

The Government are, however,
aware that an officer promoted to a
higher post after the 1st Apri 1961
may, by the application of the new
orders, draw more pay than an officer
senior to him but promoted to a simi-
lar post within one year before the
Ist April 1961, if increments are an-
nual as is generally the case. A simi-
lar anomaly will nevertheless, exist
whatever be the date of effect.

(d) Government are examining the
question of minimising anomalies in
the application of the new order,

M.E S. Establishments

1819 Shri S, M. Banerjee:
Y Shri Chintamoni Panigrahi:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that M.E s,
establishments in Kanpur and Chakeri
were closed on the 7th March, 1961
cn account of sad demigse of Shri
Govind Ballabh Pant only for the non.
industrial staff;

(b) the reason why the industrial
cmployees were allowed to work on
that day;

(c) whether the industrial employees
in all other defence establishments
were allowed to go out along with
non-industrial staff;

(d) the officers responsible for this
discrimination;

industrial em-
to pay

(e) whether the
vloyees were not allowed
homage; and

(f) the steps taken by Government
i.» the matter?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir,

(b) It was for want of timely
clarification by the subordinate for-
mation concerned that these esta-
blishments were not closed for in-
dustrial employees,
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(c) Yos Sir, with the exception of a
few establishments.

(d) No discrimination was intend-
ed, Non-compliance with orders was
not wilful.

(e) No request wag received from
industrial workers for permission to
attend condolence meetings,

(f) Steps are being taken to ensure
that clear instructions are conveyed to
the installationg on such occasions in
future. An enquiry is also being made
as to why timely clarification was not
given to the establishments concerned
in this case,

Visit of a Pakistani Army Officer

*1821. Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that a senior
officer of the armeqd forces of Pakistan
recently visited India;

(b) if so, the cantonments and other
army stations visited by him; and

(c) the purpose of his visit?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Ranikhet, Agra ang Delhi,

(c) Being an ex-officer of the
Xumaon Regiment, he wag invited by
the Kumaon Regimental Centre to
visit Ranikhet, in connection with the
prescntation of colours to a Battalion
of the Kumaon Regimeni. The officer
incidentally visitedq Delhi and Agra
for sight seeing,

Visit of Former Commander of Armed
Forces of Pakistan

*1822, Shri Raghunath Singh: Will
the Minister of Defence be pleased to
siate:

(a) whether it ig a fact that an ex-
Commander of Armed Forces of
Pakistan, Sir Frank Messervy who
wag Col. Commandant of Jat Regiment
before the partition of ndia, came to
India recently andq stayed in Military
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barracks at Bareilly Cantonment in
UP,;

(b) whether it is a fact that he
developed contacts with soldiers and
examineq all the new weapong used
by the Indian eoldiers;

(c) whether it is a also, a fact that
he had the uniform of General of
Pakistan and while he was to take
the salute in Pakistani uniform, the
Indian Eastern Command cancelled
the programme on receipt of this in-
formation; and

(d) if so, the facts of the case?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. At
Bareilly he stayed at the Officers’
Mess,

(b) He met Army personnel at the
Jat Regimental Centre. No new wea-
pong were shown to him,

(c) and (d). No, Sir. He wore
civilian clothes throughout his stay.
He did not take any salute, nor was
any previously arranged ceremony
cancelled,

Cost of Production of Coins

*1823. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased to
state:

(a) what decision hag been arrived
at about using alternative cheap
metals e.g., Electrolyctic Chromium,
Aluminium etc, for use in the coins
to bring down the cost of production
of coing of lower denominations; and

(b) whether the methods and metals
uvsed in other countries have been
studied:

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) Investigations
are in hand for developing a cheaper
alloy based on indigenously available
metals.

(b) Metals and methods wused in
other countries are studied, Also,
officers of the mints are being deput-
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ed abroad to study the different as-
pects connected with the manutacture
ef coins.
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Re-rolling Mills

*1825. Shri Ram Krishan Gupta:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that nearly
200 small scale re-rolling mills
ttrough out the country employing
10.070 persons are threatened with
ctosure unless the supply of steel bil-
lets to them improves; and

(b) it so, the action taken or pro-
posed to be taken in this regard?

The Minister of Steel, Miney and
Faej (Sardar Swaran Singh): (a) and
(b). Small scale units have been
allowed to be set up on condition that
sach units will use only local ecrap,
Accordingly, these units are not en-
titled to allotment of scrap or billets
from controlled sources, Neverthe-
less, some of these units have been
asking for supply of billets. In view
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of the comparatively easy supply
position of billets for the time being
a quantity of 15,000 tons of billets has
been placed at the disposal of Deve-
lopment Commissioner, Small-Scale
Industries on an ad-hoc basis for allot.
ment to small-scale re-rollers in va-
tious States, Government are mnot
aware of the numnber of such units. It
will not be possible to make any re-
gular allotment of billets to small-
srale re-rollers who should depend
upon locally available scrap.

Employment of Handicapped Persons

*1826. Dr. Sushila Nayar: Will the
Minister of Education be pleased to
state:

(a) how many handicapped persons
were provided with employment
through thke special Employment Ex-
changes set up for this purpose; and

(b) what is the extent of unemploy-
‘nent among the trained handicapped
oersons suffering from different types
of handicaps as blindness, deafness,
deaf-mutism etc.?

The Minister of Education (Dr,
<. L, Shrimall): (a) 258

(b) According to information avail-
able, the incidence of unemployment
amongs* trained handicapped persons
{s not large.

Qil Exploration in Jalsalmer

*1827. Shrl P. C, Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Mr. W_ D. Cleveland,
the Production Director of ESSO
Standard visited New Delhi to re-
sume talks earlier initiated for oil ex-
pioration in Jaisalmer; and

(b) if so, what was the outcome of
the talks?

The Ministor of Miney and Of] (Shri
K, D. Malaviya): (a) Yes

(b) The negotiations are continuing,
it is inadvisable in the public interest
to disclose the details of the discus
slong held with him.
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Dates of Implementation of Pay Cem-
mission Recommendations

%1829, Shri Rra) Raj Singh: Will the
Minister of Finance be pleased to
state:;

(a) whether it is a fact that certain
promotions in posts other than those
which had been merged into one, were
made in Offices and Departmente of
Government after 1st July, 1859, the
date from which the revised scales of
pay had been introduced;

(b) whether it is also a fact that as
a result of the Central Civil Services
(Revised Pay) Rules, 1960, announced
on the 2nd August 1860, the promot-
ed parsons are going to suffer in thei-
Pay and Allowances;

(c) if so, whether Governinent aic
considering to give these persons pro-
fection hy relaxing the Revised Pay
Rules or by giving a date of option
other than ist July, 1858; and

(d) by what time a final decision in
the roatter is expected?

The Deputy Minister of Figance
{Shrimati Tarkeshwari Sinha):; (a)
Yes, Sir.

(b) to (d). As the Rules take effect
from the 1st July 1959, which is bene-
ficia! to Government srvan$s as a
whole, pay on the revised scales has
to bn regutated according to the posi-
tion obtaining on that date. Therefore,
legally the question of persons who
have been promoted or appointed to
other posts after the 1st July 1958,
suffering g loss doeg not strictly arise.
However, in some cases where pro-
motions have been made after the ist
July 1959, there may be an actual drop
In emoluments, when the pay of the
persons concerned ig cegulated in ac-
cordance with the Revised Pay Rules,
Such caseg have come %0 the notice of
Government, and they are considering
the question of granting some relief
and aiso the form in which it may
be done, A decigion oo this question
will be takep as eerly as poagible,
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Sale of one Ton Trucks

*1830, Shri Ajit Singh Sarhadl: Will
the Minister of Defence be pleased to
slate:

(a) whether one-ton trucks bemé
manufactureq in the Ordinance Fac-
tories are being put for sale to the
public; and

(b) if so, the approximate number
of trucks available for sale yearly?

The Minister of Defence (Shri
Rrishna Menon): (a) For the present
one ton trucks are being manufactur-
ed to meet the demands of the army
and the Border Road Directorate,

(b) Doesg not arise, at present. The
orders received from other parties
will be considered at the appropriate
time,

Ankleshwar Oilfield

1831 Skri P. C. Borooah:

°1 Shri Khushwaqt Rai:
Will the Minister of Steel, Mines
and Fue] be pleased to state:

(a) whether it is a fact that the
Oil anqd Natural Gas Commission has
located another oilfield in the Ank-
leshwar area apart from the main
strata;

(b) if so, its precise location; and

(c) whether drilling has since been
undertaken at that place?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (c). The Oil
and Natural Gas Commission have
located a new structure near Olpad
about 10 miles North-West of Surat.
A location for drilling on this struc-
turc hag been pin-pointed and drilling
may commence within g month or so,
It is, therefore, premature to say that
a new oil fleld in Ankleshwar area
apart from the main strata hag been
located or established
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Certification of ‘Krishak’ Plane

Shri Ram Krishan Gupta:
1832 Shri Raghunath Singh:
“\ Shri Jinachandran:
Shrimati Yla Palchoudhuri:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
civil aviation authorities have with-
held the certification of the Krishak’
a small aircraft designed and produc-
ed by the Hindustan Aircraft Ltd., for
use in agricultural operations;

(b) if so, the reasons for withhold-
ing of certificate; and

(c) steps taken to get the plane for
civilian use?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir.

(b) Does not arise.

(c) These can be considered only
after the plane is certified,

Output of Steel

4133. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pieased to state:

(a) the total output of steel during
1960-61; and

(b) to what extent the per capita
consumption of steel has increased
during 1960-61 as compared with
1959-80?

The Minister of Steel, Minsy and
Fuel (Sardar Swaran Singh): (a),
About 242 million tons of finished
steel,

(b). The per capita consumption of
<tcel during 19860-61 was 82 kg as
compared to 7 kg during 1959-60.
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Loan to Punjab University for Con-
struction of Hostels

4134. Shri Ram Krishan Gupta: Will
‘the Minister of Education be pleased
to state the total amount of loan or
grant paid to the Punjab University for
the construction of hostels during
1960-61?

The Minister of Education (Dr. K. L.
Shrimali): Rs. 6°0 lakhs.

Welfare of Scheduled Castes and
Scheduled Tribes tn Punjab

I Shri Ram Krishan Gupta:
Shri D, C. Sharma:
1

Will the Minister of Home Affairs
be pleased to state the amount grant-
ed by the Central Government in 1960-
61 for the welfare of Scheduled
Castes and Scheduled Tribes in
Punjab? -

The Deputy Minister of Home Affairs
(Shrimati Alva): The required infor-
mation is given below:—

State Central Total
Sector  Sector

(Rs. in lakhs)

4135,

‘Scheduled Castes  8-46 1406 22-52
Scheduled Tribes 2:84 2187 2471

TOTAL . 1130 35°93 47°23

Gingee Fort in South Arcot

4136. Shri Dharmalingam: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that entrance
fee is collected at Gingee Fort in South
Arcot District, Madras State;

(b) if so, the amount collected dur-
ing 1960-61;

(c) whether it is a fact that certain
fees are collected for shooting fllms
inside the fort;

(d) if so, the amount collected on
that account during 1960-61; and

(e) the amount of expenditure for
the maintenance of the fort during
1960-61?
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Rs. 10,769:83 nP.
(c) No, Sir,
(d) Does not arise.
(e) Rs, 9,800

Development of Lahaul and Spiti

4137, Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the amount of financial assis-
tance given in the year 1960-61 for the
development of the Border District of
Lahaul and Spiti in the Punjab;

(b) the amount proposed to be given
during the year 1961-62; and

(c) what is the percentage of ex-
penditurc that is borne by the Central
Government and what percentage is
borne by the State Government?

The Minister of State in the Ministry
of Hcme Affairs (Shri Datar): (a)
Schemes for the development and
better administration of Lahaul and
Spiti involving a total expenditure of
Rs. 34:8 lakhs have been approved
during 1960-61. This also includes the
amount sanctioned from the allotment
made for the Welfare of Backward
Classes on account of which a sum of
Rs, 2'64 lakhs has been paid. The
share of the Government of India in
respect of other items will be paid
after the accounts have been made up.

(b) This will depend
schemes approved and
during 1961-62,

(c) 50 per cent during 1960-61. No
decision has yet been taken regarding
the percentage for 1961-62,

upon the
implemented

Misappropriation of the Fund for Tri-
bal Rural Welfare Scheme in Orissa

4138. Shri Kumbhar: Wil] the Minis-
ter of Home Affairs be pleased to state:

(a) whether it is a fact that more
than five thousand rupees towards the



14587 Written Answers

Tribal Rural Welfare Fund for Sche-
duleq Casteg and Tribes of Patnagarh
Sub-Division in Bolangir District,
Orissa, was misappropriated by some
officials concerned from the Sub-
Treasury, Patnagarah, Bolangir, Orissa
in 1957;

(b) whether this amount has been
recovered from the persons concern-
ed;

(¢) the nature of punishment award
ed to the employees concerned; and

(d) if the reply to parts (b) and (c)
above be in the negative, the reasons
therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). On 8th May 1957, a sum of
Rs. 5,060 wag found short in the cash
chest of the office of Sub-Divional
Officer, Patnagarh, under suspicious
circumstances, Misappropriation was
suspected, One officia] was prosecuted
in this connection, but he was acquitted
for want of evidence. Departmental
inquiries against other concerned offi-
cialg are in progress. No portion of
the loss is reported to have been re-
covered,

Indian Military Personnel for Training
Abroaq

4139, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian military
personnel sent abroad for training
during 1960-61; and

(b) the names of the countries

where they were sent?

The Minister of Defence (Shri
Krishna Menon): (a) 309

(b) UK, France, Yugoslavia, West
Germany, USSR, USA and Australia.

Small Savingg Scheme in Punjab

4140, Shrli D. C. Sharma: Will the
Minister of Finance be pleased to state
the total amount collected under the
Small Savings Scheme during 1960-61
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in Gurdaspur District in particular and
in Punjab in general?

The Minister of Finance (Shrk
Morarji Desai): The information re-
quired is gtven below:—

Approximate net collections
during 1960-61

(Rs. in thousands)
Gurdaspur District 25,63
Punjab State 4,74,37

Burmese Students in India

4141, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the number of Burmese students
studying in India at present?

The Minister of Education (Dr, K.
L. Shrimali): The number of Burmese
students studying tn various univer-
sities and colleges in India was 101
during 1958-59 (the latest year for
which statistics are available),

Inferest on Foreign Loan

4142. Shri D, C. Sharma: Will the
Minister of Finance be pleased to state
how many rupeeg in foreign exchange
were paid on account of the interest
on loan during 1960-61?

The Minister of Finance (Shri
Morarji Desai): Rs, 24°65 crores,

Schools in Delhi

4143, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the total number of primary
basic middle and high schools at pre-
sent in Delhi; and

(b) the number of students and staff
in the schools?

The Minister of Education (Dr, K.
L. Shrimali):

(a) Primary 472
Junior Basic 27
Senior Basic 79
Middle 127
Higher Secondary 26¢

121§
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«(b) Total number of students

in thesc schools. 4,26,408
Total number of staff
employed. .. 16,196

Children’s Book Trust

4144, Shri D. C, Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Children’s Book
Trust hag submitted any report since
it wag established; and

(b) if so, whether a copy thereof
‘will be laid on the Table?

The Minister of Education (Dr. K.
‘L. Shrimali): (a) Yes, Sir.

(b) The latest report for the period
ending 31-3-1961 ig as follows:—

Manuscripts for about 8 books are
ready and have been illustrated, The
Trust’s proposal and plan to construct
a five storey building on the plot of
land allotted to it on the Mathura
Road have been accepted by the
Municipal Corporation of Delhi. Ap-
proval for the same has been obtained
from the Land and Development Offi-
cer also,

The construction work has started
and it is hoped that the building will
‘be completed towards the end of 1962.

Part of the press unit has been ob-
tained and will be installed in the
premises on the Mathura Road in due
.course,

Fresh additions are being made from
time to ttme to the international lib-
rary which the Trust maintains, The
library is being made use of by the
‘Trust's illustrators and text writers of
children’s books,

Reorganisation of Himachal Pradesh
Administration

4145 Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

(a) the names of departments re-
organised in Himachal Administration;
.and
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(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
and (b). Information is given in the
statement laid on the Table, [See Ap-
pendix VI, annexure No. 35].

Free and Compulsory Education in
Punjab

4146, Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Punjab Government have carried out
compulsory primary education and
free education upto Matric standard;
and

(b) if so, what amount has been
approved for Punjab Government in
this regard?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Punjab Primary
Education Act, 1960 provides that
Education at the Primary stage is to
be compulsory and free. Precise in-
formation is not available yet regard-
ing free education upto Matric stand-
ard.

(b) In the Third Five Year Plan of
the Government of Punjab a sum of
Rs. 720°96 lakhs has been proposed to
be provided for schemes in the ele-
mentary education sector,

Hostels for Girl Students in Punjab

4147. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whethe the Punjab Govern-
ment have applied for financia] assis-
tance for construction of hostels for
middle and secondary schools for girls
in the State during 1960-61 and 1961-
62; ang

(b) if so, the amount approved and
given so far?

The Minister of Education (Dr. K.
L. Shrimall): (a) Yes Sir, for 1960-61
as they were asked to submit appli-
cations only for that year.
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(b) The Central contribution ap-
proved and sanctioned amounts to
Rs. 1,54,604.

Northern Zonal Council

4148 Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the time and venue of
the next meeting of the Northern
‘Zonal courrcil has been decided by
anow; and

(b) if so, the agenda fixeq for the
meeting?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Council is likely to meet in
Chandigarh in the near future. The
State Governments are being consult-
ed regarding the date of the meeting.

(b) Suggestions for inclusion of
certain items in the agenda  have
been received. The agenda is being
finalised.

Roads in Punjab

4149. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) the amount allocated from the
‘State and Central sectors separately
on tribal welfare scheme for construc-
tions of roads in Punjab State during
the Second Five Year Plan period; and

(b) the number and names of roads
<completed or under construction?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) State
Sector—Nil.

Central Sector—Rs. 77:54 lakhs.

(including some bridges and build-
ings).

(b) The following roads have been

campleted or are under construc-
tion:—
(1) truckable road from Manali
to Rehla;

(2) Rohtang Pass Koksar Road;
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(3) Koksar Zing-Zing Bar Road;
(4) Gramphoo Kunzam Pass Road;
(5) Kunzam Pass Dhankar Road;
(6) Inter-village paths.

Fall in Central Tax Collection in
Himachal Pradesh

4150. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) whether there was any fall in
the collection of Central Taxes in
Himachal Pradesh during 1959-60; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The re-
quired information is being collected
and will be laid on the Table of the
Sabha as soon as possible.

U.S.A. Loans for Private Firms

4151, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state:

(a) whether any Indian firms have
received any U.S.A. loan for the
establishment of Industries in India
in the Private Sector during the
Second Five Year Plan period; and

(b) if so, the names of such firms
and the amount of loan?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [See Appendix VI,
annexure No. 36].

S.C. and S.T. in Kerala

( Shri Kunhan:
4152, { Shri Kodiyan:
( Shri Warior:

Will the Minister of Home Affalrs
be pleased to state:

(a) the amount allotted te the
Kerala Government in 1959-60 and
1060-61 for housing schemes  for
Scheduled Castes and Scheduled
Tribes separately;
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(b) the amount asked for by the
Kerala Government during that
period; and

(c) the amount so far sanctioned?

The Depufly Minister of Home
Affairs (Shrimati Alva): (a) to (c).
The annual plans for 1959-60 and 1960-
61 for the welfare of Backward Classes
in Kerala were flnalised in the Plan-
ning Commission by a Working Group
consisting of representatives of the
State Government, Ministry of Home
Affairs and the Planning Commaission.
The allocation made for housing
schemes for Scheduled Castes and
Scheduled Tribes for these two years
were as follows:

Categog of backward
lasses

Amount allotted

1959-60 1960-61

(Rs. in lakhs)
Scheduled Castes 6:00 §5-047
Scheduled Tribes 1'63 316

Non-Payment of Salaries to Orissa
Government Employees

4153 J Shri Chintamoni Panigrahi:
"\ Shri P. G. Deb:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that there was some delay in payment
of salaries in the Government offices
in Orissa for March, 1961;

(b) if so, the reason for this un-
usual delay; and

(c) the remedial measures taken to
avoid recurrence?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. The sal-
aries for the month of March, 1961,
were paid in exactly the same man-
ner as in previous years.

(b) ang (c). Do not arise.

Wells for Scheduled Castes in Punjab

4154. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:
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(a) the number of wells that have
been sanctioned under Centrally spon-
sored schemes during the year 1980-
61 for providing water facilities to
Scheduled Castes in Punjab; and

(b) the amount of expenditure in-
volved therein?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Nil

(b) Does not arise.

Murders in Delhi

4155 Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of murders com-
mitted in Delhi during the months of
December, 1960 to April, 1961; and

(b) the causes thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Da ar): (a)
15 cases of murder were reported in

Delhi from 1st December, 1960 to 20th
April, 1961.

(b) (i) Previous cnmity—35.
(ii) matters connected with sex—3.

(iii) Disputes over
money—3.

property or

(iv) Not yet known—4.

Statutory Status to Jamia Millia
Islamia, Gurukul Kangri, etc.

4156. Shri D. C, Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2374 on the 23rd Decem-
ber, 1960 and state the progress made
in the consideration of the proposal
to give statutory status to Jamia
Millia Islamia, Gurukul Kangri and
the School of International Studies?

The Minister of Education (Dr. K
L. Shrimali): Legislative proposals for

the Jamia Millia Islamia and the
Gurukula Kangri Vishwavidyalaya
are expected to be introduced in

Parliament during the current session.
The proposal regarding the Indian
School of International Studies is still
under consideration.
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Translation of Urdu Books by Sahitya
Akademi

4157 Shri D. C. Sharma: Will the
Minister of Scientiic Research and
Cultura]l Affairs be pleased to state:

(a) the names of the Urdu books,
the translation of which into other
modern Indian languages is pending in
Sahitya Akademi for morc than a
year; and

(b) the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) (i) Mugaddama-e-sher-o-
Shairi by Hali.

(ii) Mirat-ul-Urus by Nazir Ahmea.

(b) Hindi translation of Mirat-ul-

Urus has already been published.
Hindi translation of @ Muqaddama-e-
Sher-o-Shairi is under revision.

Marathi translation of Muqadduma-e-
Sher-o-Shairi is ready for publication.
It is stated that want of suitable trans-
lators has delayed their translations
into other Modern Indian languages.

Post-Matric Scholarships to S.C. and
S.T. in Punjab

4158. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of applications re-
ceived from the Scheduled Caste,
Scheduled Tribe and other Backward
class students in Punjab State for the
award of post-Matric scholorships for
the year 1960-61; and

(b) how many have been awarded
scholarships in each category upto the
31st March, 19617

The Minister of Education (Dr. K.
457 (Ai) LS.
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L. Shrimali): (a) and (b). A state-
ment is given below:

STATEMENT

Castes Number Number
of applica- of scholas-

tions shi
received awnn:’:.d
from to

Scheduled Castes . 4,107 4,054
Scheduled Tribes 54 54
Other Backward
Classes . 2,563 59
ToraL . . 6,724 4,167

Suppression of Immoral Traffic in
Women and Girls Act

Shri Ram Krishan Gupta:
4159.

Shri Panguarkar:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1189 on the
2nd December, 1960 and state further
progress made for making more eff-
cctive the working of the Suppression
of Immoral Trafic in Women and
Girls Act, 19567

The Deputy Minister of Home
Affairs (Shrimati Alva): The various
suggestions made are under the con-
sideration of Government.

Abolition of Office of Treasurer in
Ceniral Universities

4160. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Un-
starred Question No. 1877 on the 15th
December, 1960 and state at what stage
is the proposa] to abolish the office of
Treasurer in the three Central Uni-
versitics of Banaras, Aligarh and
Vishwabharati?

The Minister of Education (Dr. K.
L. Shrimall): The matter is atill
under consideration.
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Allotment of Steel to Gujarat

4165. Shri M. B. Thakore: Wili the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Government of
Gujarat have requested the Central
Government to allot some more Steel
and Iron for building pucposé in the
year 1960;

(b) it so, the actual requirement of
the State and final allotment to it by
the Central Government; and

(c) whether it is a fact that the
prices of corrugated sheets and iron
have gone up nearly four times re-
cently?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). There is no separate quota of
steel for construction of bulidings.
Quotas are allotted to State Govern-

VAISAKHA 11, 1883 (SAKA)

Written Answers 14600

ments under several heads classifled
according to their purpose, viz, Agri-
cultural, Non-Agricultural, Govern-
ment Development Schemes, Steel
Processing Industries and Small Scale
Industries. The State Governments
can utilise the quotas according to
their discretion. The quota system
has, however, been abolished aince
1960-61 for all categories of steel
except sheets (thinner than 14 gauge)
and wire and all demands for steel
except for sheets and wire are accept-
ed in full anq planned accordingly.
The following are the demands for and
allotment of sheets and wire, to
Gujarat, in the Second half year of
1960-61:—-

(1) Demand---36,926 tons.

(2) Allotment—19,089. As the
State came into being only in
the middle of the First half
year of 1880-81, figures for
second half year only are
avallable.

Lahour Colony in the Indla Security
Press

4166. Shry At Singh Sarhadl: Wl
the Minister of Finanoe be pleased to
state:

(a) how far the scheme t0 have
Labour Colony in the Indla Security
Press with a view to build 504 wor.
kers’ quarters has been implemented;
and

(b) whether it would be complete
by the end of Second Five Year Plan
as fargeted?

The Minister of Flmance (Shri
Morar)l Desal): (a) and (b). Ad-
ministrative approval and expenditure
sanction for the construction of 3504
workers’ quarters at Nasik Road were
{ssued some time ago. Tenders were
called for immediately thereafter and
the work of construction has recently
been awarded. Tt will take some more
time to complete the Labour Colony.
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Fall in Bank Deposits

4167. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state:

(a) whether the Bank deposits are
falling considerably; and

(b) if so, the reason of such fall?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). There
has been an overall increase in bank
deposits during the year 1960-61,
though the pace of growth slackened
during the latter half of the year.
The slackening was due, among other
reasons, to a reduction in the level
of deficit financing, increase in  the
balance of payments deficit, and the
reported diversion, to some extent, of
investible funds outside the banking
sector.

All India Rural Survey

4168. Shri Damani: Will the Minister
of Finance be pleased to state:

(a) whether new All India rural sur-
vey is proposed to be conducted by
the Reserve Bank of India; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The Re-
serve Bank proposes to undertake an
All India Rural Debt and Investment
Survey covering the year 1961-62.
The survey is intended to collect data
regarding the level of debt, capital for-
mation, investment and similar items
of assets and liabilities of the rural
household sector.

Sale of Plots in Colonles in Delhi

4169. Shri M. B. Thakore: Will the
Minister of Home Affairg be pleased
to state:

(a) whether it is a fact that quotat-
fon of prices of land in colonies like
Green Par¥ and its extension, South
Extension, Kailash, Greater Kailash
I and II in Néw Delhi rang from Rs. 40
to Rs. 90 per sq. yard and the sale and
resale of plots in those colonies is
going on;
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(b) whether in view of rising price,
Government propose to issue orders
asking the plot-holders in the above-
mentioned colonies to construct houses
within a period of one year from the
date of issue of the orders in order to
end the speculation going on in plots;

(c) if not, what other steps Govern-
ment propose to take to bring down
the rising prices of land in these col-
onies; and

(d) how many plots have been lying
unconstructed in the above colonies
and the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
It is difficult to indicate the exact
quotation or prices of land in these
colonies, where the prices vary from
plot to plot depending upon its loca-
tion. The data gathered from the pro-
perty dealers and from some of the
sale deeds, recently registered, reveal
that in Green Park proper and Greater
Kailash II the prices of land range
from Rs. 60 to Rs. 85 and that in Green
Park Extension and Greater Kailash
1 the prices range from Rs. 40 to
Rs. 45 and Rs. 50 to Rs. 55, res-
pectively.

(b) and (c¢). It has been decided
that vacant plots in these colonies
should be acquired if construction of
houses is not completed with a period
of three years from 1st July, 1960.
Other measures which are proposed
to be taken to bring down the prices
of land in Delhi are specifled in the
Statement laid on the Table of the
Lok Sabha on the 23rd March. 1961, in
connection with the Calling Attention
Notice by Shri P, G. Deb under Rule
197.

(d) The information is not readily
available.

Re-Sale of Plots in Colonies in Delhi

4170. Shri M. B. Thakore: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government propose
to impose ban on resale of plotc in

newly developed colonies along with
Ring Road;
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(b) whether the plot-holders will
be asked to construct houses on these
plots; and

(c) if not, what other steps Govern-
ment propose to take to construct
houses/shops on these plots im-
mediately?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There is no such proposal under
consideration at present.

(b) The plot-holders have been ad-
vised to complete construction of
houses within a period of three years
from 1st July, 1960, failing which their
unbuilt as well as partly built plots
would be liable to be acquired by
Government.

(c) Does not arise.

Scheme for Aid to S.C. for Kerala
Government

4171. Shri V. Eacharan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any scheme has been
submitted by the Kerala State Gov-
ernment to give aid and ioan for cul-
tivation of lands for the Scheduled
Castes under the Third Five Year Plan
period; and

(b) if so, the details thereof, and
how much amount has been allotted
for the year 1961-62?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A scheme
to give aid and loan for cultivation of
lands for Scheduled Castes under the
Third Five Year Plan was included in
original proposals, but has not been
included in the Third Five Year Plan.

(b) Does not arise in view of (a)
above.
Seizure of Smuggled Watches

4172, Shri A. M. Tariq: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that during
the last five years, watches worth 70
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lakhs of rupees were seized by the
Customg authorities while these
watches were being smuggled;

(b) whether it is a fact that out of
the above watches worth rupees 36
lakhs were seized only in one year;

(c) whether it is a fact that accord-
ing to customs authorities only 10 per
cent. of the smuggled goods are seiz-
ed;

(d) whether it ig also a fact that due
to this there isqhuge loss of rcvenue;
and

(e) if so, what concrete steps Gov-
ernment propose to take to check
this heavy loss of revenue?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). It is a
fact that during the years 1956 to
1960, watches of a total value of
approximately Rs. 70 lakhs were seiz-
ed as smuggled by the Customs, Land
Customs and Central Excise authori-
tics, and that out of these, watches
valued at approximately Rs. 33 iakhs
were seized during 1960.

(c) and (d). Undetected smuggiing
necessarily involves loss of revenue.
Although it is not possible to make
any exact estimate, Government have
no reason to believe that only 10 per
cent. of the smuggled goods are seiz-
ed.

(e) Government have adopted var-
ious legislative and executive meas-
ures to combat smuggling. These in-
clude (i) the enhancement of the
powers of investigation of =~ Customs
officers engaged in anti-smuggling
work; (ii) systematic rummaging of
suspected vessels and aircraft  (iii)
regular as well as surprise patrolling
of vulnerable sections of coastline and
land borders and (iv) closer follow-
up of information, (v) in addition to
heavy penalities imposed under the
Sea Customs Act, which include the
confilscation of the contraband, prose-
cutions are also launched in deserv-
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ing cases so as to render the punish-
ment really deterrent. (vi) A Direc-
torate of Revenue Intelligence has
also been functioning at the  Centre
to consolidate more effective the
anti-smuggling activities of the var-
ious fleld organisations.

New Delhi Bye-Election to Lok Sabha

4173. Shri Kalika Singh: Will the
Minister of Law be pleased to state:

(a) whether the candidate of the
Swatantra Party in the New Delhi
bye-election to the Lok Sabha was
allotted one of the symbols prescrib-
ed Dbye-Election Commission for
Swatantra or independent candidates;

(b) if so, how the electorate cculd
distinguish between the candidate of
Swatantra Party and the real Swatan-
tra or non-party candidates; and

(c) whether the Election Commis-
sion has asked the Swatantra Party
to modifiy the name of the party suit-
ably for purposes of election to eli-
minate the possibility of misrepresen-
tation?

The Deputy Minister of Law  (Shri
Hajarnavis): (a) The candidate be-
longing to the Swatantra Party in the
recent bye-election from the New
Delhi Parliamentary Constituency was
allotted the symbol “SCALE” which
is one of the ‘freed symbols. These
‘free’ symbols are not exclusiveliy re-
served for independent candidates but
are available to all candidates other
than those officially sponsored by a
political party recognised by the
Election Commission for the purpose
of reservation of a symbol.

(b) Since only the name of the can-
didate and his symbol are printed
on the ballot paper, there ccuid be no
occasion for any confusion between
independent candidates and candi-
dates belonging to the Swatantra
Party.

(¢) No, Sir. The Election Commis-
sion does not consider that there is
any possibilily of fraud or misrepre-
sentation.
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Books with Metric Measures and
Weights

4174. Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) whether new text-books have
been introduced on the subjects ot
Arithmetic, Algebra, Geometry, Geo-
graphy and other books prescribed in
Arts and Science classes from primary
stage to the College and Unuversity
stage using new metric measures and
weights in the Union Territories;

(b) if so, to what extent;

(c) whether the old prescribed
books are being modified and repub-
lished or entirely new set of books
are being introduced; and

(d) what is being done in Stiate
areas in this regard?

The Minister of Education (Dr. K.
L. Shrimali): (a), (b) and (¢). 1ln
Delhi, the new text-books were pre-
scribed last year for ciasses 1I, III and
VI. These have been written keeping
the new metric system of weights and
measures in view. New text-boks for
classes I IV, V, VII and VIII are ex-
pected to be prescribed with effect
from the next academic session. These
books will also be based on the
metric system. For the Higher Sec-
ondary classes no text-books in
Science and Mathematics are prescrib-
ed; and the Board of Higher Second-
ary Education, Delhi only lays down
the syllabus, leaving the choice of
suitable text-books to the heads of
schools. The Board has, however,
issued instructions for making the
maximum possible use of the metric
system in illustrations and exercises
in all subjects.

In other Union Territories the books
prescribed and recommended by the
Boards of the adjoining States are
used. Generally speaking, new chap-
ters on metric weights and measures
have been added to the existing text-
books though exercises in the old
measures and weights have not been
altogether discontinued.
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The books used in the colleges are
prescribed/recommended by the uni-
versities which are  autonomous
bodies.

(d) Information is being collected
and will be placed on the Table of

the House,
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Beggars in Delhi

Giani G, S. Musafir:

Shri Ram Krishan Gupta:
4176.
Shri Madhusudan Rao:

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of beggars mopped
up so far in Delhi since the introduc-
tion of Bombay Prevention of Beggary
Act;

(b) whether the work of mopping
up of beggars is going. on satisfac-
torily;
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(c) if so, the nature of difficulties
met; and

(d) the steps taken to solve them?

The Deputy Minister of Home
Affairs (Shrimatli Alva): (a) 438 upto
15th April, 1961.

(b) Yes.

(c) No particular difficulties have
been experienced.

(d) Does not arise.

Seizure of Smuggled Gold

anm Shri Ram Krishan Gupta:
‘1 Shri Rameshwar Tantia:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that the
customg authorities of Dum Dum air-
port se.zed huge quantity of gold on
the 17th March, 1961 from an air
passenger;

(b) if so, the quantity and value of
the gold seized; and

(c) the action taken against the per-
son concerned?

The Miniser of Finance (Shri
Morarji Desai): (a) and (b). The
customs authorities at Calcutta seized
about 31-27 Kg. of gold valued at
Rs. 3.73,000 approximately on the
17th March, 1961, from an air passen-
ger who had arrived at Dum Dum air-
port from Hong Kong.

(¢) The gold has been confiscated
and a personal penalty of Rs. 1,000 im-
posed on the passenger under section
167(8) of the Sea Customs Act read
with section 23A of the Foreign Ex-
change Regulation Act, 1947. The
passenger is also being prosecuted in
a court of law.

Formula for Fixation of Wages

4178. Shri Kumbhar: Will the Min-
ister of Finance be pleased to state:

(a) whether any formula has been
evolved in Government Departments
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to fix the rates of daily wages and
monthly salary of the industrial and
non-industrial employees, male ana
female grade-wise according to their
daily duties;

(b) it so, the nature of the formula;
and

(c) the action being taken on it?

The Minister of Finance (Shri
Morarji Desai): (a) No. Daily wages
and monthly salaries of industrial and
non-industrial employees of Govern-
ment Departments are ordinarily fixed
on the the basis of duties and res-
ponsibilities of the posts held and the
qualifications and experience required
for the same.

(b) and (c). Does not arise.

Foreign Collaboration for Development
of Coal Mines

Shri P. C. Borooah:

4179 { Shri Indrajit Gup‘a:
Shri Narayanankutty Menon:
Will the Minister of Ste-l, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
729 on the 10th March, 1961 and state:

(a) how many offers have been rc-
ceived, for loans to India for the de-
velopment of deep coal mines from
foreign countries;

(b) the names of the countries and
the amount of loan offered;

(c) what is Government'’s decision
thereon, if any has since been taken;
and

(d) whether a scheme for deep coal
mining has since been drawn up and
if so, what are ifs details?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). There have been no offers of
loans, as such, from any foreign coun-
try for the development of deep
mines in India. However, technical
assistance has been offered by the
United Kingdom and the Polish Gov-
ernments for development of deep
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mines by the National Coal Develop-
ment Corporation. Negotiations are
presently in progress with a view to
evolving suitable arrangements, both
technical and flnancial, for the de-
velopment of certain deep mines by
the National Coal Development Cor-
poration in collaboration with these
countries. No scheme has so far been
finalised.
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Loang for Construction of School
Hostels in Madras

4181 Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) whether the Government ot
India have sanctioned any loan to the
Madras State Government for the con-
struction of school hostels during 1960-
61; and

(b) if so, the total amount sanction-
ed for each institution?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.
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(b) (i) Palaniammal Basic Train-
ing School, Coimbatore.—Rs. 72,000.

(ii) A sum of Rs. 2,50,000 has been
sanctioned to the Madras State Gov-
ernment for advancing loans to the
Secondary Schools and Training Col-
leges during 1960-61. The progress or
expenditure and details of institutions,
if any to which loans have been ad-
vanced have not yet been intimated by
the State Government.

Assistance for Hostel Buildings for
Backward Class and S.C. Students In
Madras

4182. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

" (a) whether any amount has been
sanctioned for the construction of
hostel buildings for the Backward
Class or Scheduled Caste students in
Madras State during 1959-60 and 1960-
61; and

(b) if so, the extent thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The information is being collected
from the State Government and will
be laid on the Table of the House as
soon as it is received.

Re-Insurance with British Companles

4183. Shri L. Achaw Singh: Wil] the
Minister of Finance be pleased to
state!

(a) the amount of drain on foreign
exchange through reinsurance of
Indian or Foreign insurance compan-
les with the British Reinsurance Com-
panies in India; and

(b) the amount of profits on rein-
surances placed abroad which are not
taxed in India?

The Minister of Finance (Shrl
Morarji Desai): (a) There is no drain
of foreign exchange directly involved
in placing reinsurances in India with
British reinsurance companies.
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(b) The amount of profits on rein-
surances placed abroad is not known.

Prohibition in Manipur

4184. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether all the liquor shops in
Manipur are being closed down in
pursuance of the prohibition policy ot
Government;

(b) whether the country liquor
shops are also affected by this policy;

(c) whether the tribals in the valley
have made representations against the
measure;

(d) whether any action was taken
on the representation; and

(e) the effect of the policy on the
people?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (e). The information is being col-
lectedq and will be laid on the Table.

Madrassag in Tripura

4185. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether the privately run
Mad-rassas of Tripura get any flnancial
aid from the Government;

(b) whether the Madrassas of Purba
Rajnagar (Dharmanagar), Salgarh
(Udaipur), Mirza (Udaipur), Nalchhar
(Sonomura), Chandranagar (Sadar)
get any financial aid;

(c) whether representations have
been made for such financial aid; and

(d) if so, the steps taken in the
matter?

The Minister of Education (Dr. K,
L. Shrimali): (a) Financia] aid has
been given to eleven Madrassas on an
ad hoc basis.

(b) No, Sir.
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(¢) Only from one Madrassa in
Belonia Sub-Division.

(d) The matter is under consider-
ation of the Administration.

Land Disputes in Tripura

4186. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of land dis-
putes that took place in the various
Divisions of Tripura during 1959-60
and 1960-61;

(b) the causeg of these land dis-
putes; and

(c) the steps taken to eliminate such
disputes?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col-
lected and wiil be laid on the Table.

Tribal Zumias in Tripura

4187. Shri Dasaratha Deb: Will the
Minister of Home Aflairs be pleased
to state:

(a) the number of tribal zumias who
were rehabilitated in P.S. Fatik Roy,
Tripura;

(b) the number of such zumias who
deserted the plots on which they were
rehabilitated;

(¢) the causes of desertion, if any;
and

(d) the steps taken to bring them
back to these plots and land?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) 1565.

(b) 88.

(¢) The reason for desertion is pre-
sumably the ingrained habit of some
tribals, used to Jhumia cultivation, to
change the location of their cultivation
as well as their habitation.

(d) Efforts are belng made to bring
back the deserters through persuasion
with the help of Sardars as well as
through Government officials wher-
ever contacts are possible.
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Ex-Servicemen in Tripara

4188. Shri Dasaratha Deb: Will the
Minister of Defence be pleased to
state:

(a) the number of ex-servicemen
(mainly ex-military) in Tripura;

(b) the number of such ex-service-
men rehabilitated by Government on
land or otherwise;

(c) the number of ex-servicemen
who made petitions for rehabilitation,
but did not get any; and

(d) the steps taken to rehabilitate
them?

The Minister of Defence (Shri
Krishna Menon): (a) 5680.

(b) 835.

(c) and (d). The information is
being collected and wiil be laid on the
Table of the House.

Bengali as the Official Language in
Tripura

4189. Shri Dasaratha Deb: Will the
Minister of Home Affairs be p.eased
to state:

(a) whether it is a fact that Bengali
was the officia] language in Tripura
during Maharaja’s time;

(b) whether the Tripura Territorial
Council made a request to declare
Bengali as official language of Tripura;
and

(¢) if so, what step has been taken
so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The Territorial Council had
requested that Bengali should be
adopted asg the official language of
Tripura, and that business in the
Council and in its Committees may
be transacted in Bengali, Bengali was
adopted as the official language of
Tripura by legislation during the
Maharaja's time. It continues to be
used in local offices and can be used
for transacting the business of the
Territorial Council or its Committees
under the existing rules. The Council
has been informed of the position.
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Collection of Central Taxes in Tripura

4190. Shri Dasaratha Deb: Will the
Minister of Finance be pleased to
state:

(a) the total] amount of Central
taxes collected from Tripura during
1959-60 and 1960-61;

(b) whether collection of such taxes
is increasing or decreasing; and

(c) if decreasing, the reasons there-
for?

The Minister of Finance (Shri
Morarji Desai): (a) The required in-
formation is given below:—

1959-60—Rs. 10,59,000.
1960-61.—Rs. 10,05,000
ional figures),

(Provis-

(b) and (c). The main reasons for
the slight decrease in the revenue col-
lection in 1960-61 ag compared to the
year 1959-60, are (i) liquidation of
Income-tax arrears in earlier years,
(ii) more Wealth Tax  assessments
were completed towards the end of
the year but part of the demand aris-
ing out of such assessments did not
fall due for collection during 1960-61,
and (iii) less clearances of Matches,
Vegetable non-essential oils, Tobacco
and Tea.

Ca%es in Tripura Courtg

4191. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of cases insti-
tuted in the courts by the employees
and the public against Tripura Admin-
istration during 1958-59, 1959-60 and
1960-61;

(b) the number of cases in which
the decision of the court went against
Government; and

(c) the total amount of costs in-
volved in defending these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The information is being col-
lected and will be laid on the Table.

VAISAKHA 11, 1883 (SAKA)

Written Answers 14616

Working of Co-operative Societies in
Old Rehabilitation Centres, Tripura

4192. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Tripura Administration
has started any official investigation
into the working of the co-operative
societies started in the 41 oid Rehabili-
tation Centres, Tripura; and

{b) ir %, the reasons for starting
such an investigation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The industrial schemes were
undertaken by the co-operative societ-
ies with the help of loan from Gov-
ernment to provide gainful employ-
ment to the partially rehabilitated dis-
placed families. Official investigation
into the wWorking of the co-operative
societies has been undertaken with a
view to seeing how far the purpose
behind the schemes has been fulfilled.
The intention is to revitalise the
workable schemes, to weed out the
unworkable ones and to formulate
new schemes having possibilities of
creating gainful occupations for the
inmates of the colonies.
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Boat Seized in Andaman Islands

4194. Shri Raghunath Singh: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given 1o
Starred Question No. 1324 on the 5th
April, 1961 and state:

(a) whether information regarding
the origin of boats captured near
Andaman Islands in December, 1960
and make of the engine and equipment
on the boats has been ascertained; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The details of the two captured
boats are given below:—

Boat No. S.M.F. 195
(@) Origin of the boat  Singapore

© Mk (o) MK
Japan.,
@ Sl

List of properties re-
covered on board is
laid on the Table

(¢) Equipments
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Boat No. S.M.F. 392

(a) Origin of the boat Singapore

(%) Make (engine) M/s Kobe Hatsu Doki
Ltd.,, Tokyo, Japan.

(c) Horse Power . 115

(@) Cylinder . -3

(¢) Equipment. List of properties re-
covered on board
is laid on the Table
of the House. [See
Appendix \2 8
annexure No. 38.)

Colonies for S.C. and S.T. in Orissa

4195. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
State Government of Orissa sanction-
ed about Rs. 80,000 during the year
1956-57 for the construction of colonies
for Scheduled Castes and Scheduled
Tribes at Baragadia, Jubri and Gabar
Ghati in Sukinda P. S. of Cuttack
District;

(b) if so, who were entrusted to
take up the construcffon work,

(c) whether it is also a fact that
after the construction of the colonies,
they were destroyed by the officials
concerned;

(d) if so, the reasons therefor;

(e) whether the Scheduled Castes
and Scheduled Tribes for whom the
colonies were constructed have made
representations to Government; and

(f) if so, the action taken thereon?

The Deputy Minister of Home
Affajrs (Shrimati Alva): (a) to ().
Information is being collected from
the Government of Orissa andq will be
laid on the Table of the House as soon
as it is received.

Assistance to Flood-stricken in Orisss

4196. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any financial assistance
has been rendered by the State Gov-
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ernment to the family members o?
those who have lost their lives by the
devastating floods in August, 1960 ina
Orissa; and

(b) if so, what amounts have been
granted to each individual family ot
the de¢eased persons?

The Minister of State in the Ministry
of Home Aflairs (Shrl Datar): (ay No

(b) Does not arise.
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Coal finds In Bbir District
{Mabarashtra)

4198. Shri Raghunath Singh: Wili
the Minister of Steel. Mines and ¥unel
be pleased to state:

(a) whether it is a fact that coal has
been found while digging wells at
Bhabhalgaon and Khaparton villages
near Dharampuri in Moninabad Taluka
of Bhir District of Maharashtra; and

(b} if so, the details thereof?

The Minister of Mines and Oll (Shri
K. D. Malavlya);: (a) The Govern-
ment of India is not aware of any such
find.

(b) Does not arise.

Conference of Sporis Goods Manufac-
turers

4199. Shrimati Ma Paichoudhuri:
Will the Minister of Edncation ba
pleased to state:

(a) whether it ]z a fact that the
Ministry of Education has called a
conference of leading sports goods
manufacturers of India;

(b) if so, the purpose of conferetce;
and

(¢) when it is likely to be held?

The Minister of Education (Dr, K.
L. Shrimall): (a) Yes, Sir.

(b) To impress upon the sports
goods manufacturers the need for pro-
ducing standard quality goods and
equipment, and to understand their
difficulties, if any.

(c) The Conference was held on
17th April, 1981.
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Engineering College at Anantapur

4200, Shri Rami Reddy: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is a proposal to
Introduce post-graduate course in the
Engineering College at Anantapur in
Andhra Pradesh;

(b) if so, what is the estimated ex-
penditure of the scheme; and

(c) the number of students that
would be admitted for this course?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayu»
Kabir): (a) to (c). The Anantapur
Engineering College has submitted &
scheme for Post-graduate Course in
Civil, Mechanical and Electrical En-
gineering at an estimated cost of
Rs. 6.5 lakhs for buildings and equip-
ment and RS, 1.8 lakhs recurring per
year. The scheme envisages 30 candi-
dates per year being admitted to the
courses.

The scheme is under the considera-
tion of the Post-graduate Development
Committee.

Indian Army Men in Congo

4201 Shri Shree Narayan Das:
‘ Shri Radha Raman:

Will the Minister of Defence be
pleased to state:

(a) the nature of work entrusted to
our army men so far who were sent
to Congo under the U.N. Command;

(b) whether our army men were
fnvolved in any clash with the local
army there;

(c) if so, whether there were any
casualties; and

(d) if so, the number and nature of
them?

The Minister of Defence (Shri
Krishng Menon): (a) Army personnel
sent to Congo in August—October 1960
were for non-combat duties such as
supplies, hospital work and sigpals.
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A brigade group of combat troops
was sent this year. It will carry out
duties assigned to it by United Na-
tions Operational Command in Congo
in pursuance of the resolutions passed
by the Security Council and the Gene-
ral Assembly of the United Nations.

(b) to (d), Four Indian Army Offi-
cers and three Other Ranks were in-
volved in incidents in Congo with
Congolese troops. In one of these
incidents which took place on 22nd
November 1960, two officers (Majors
M. V. Gore and M. S. Kathavate)
were roughly handled by the Congo-
lese troops. Majore Gore received
injuries on his back and Major Katha-
vate was hit on his face and lef{ ear.
Both the officers have since been dis-
charged from the hospital and have
been attending to their normal work
in Congo. There were no casualties in
any of the other incidents.

Srinagar and Chandigarh Airports

4202. Shri Assar: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Srinagar
and Chandigarh airports have been
withdrawn from the control of the
Directorate of Civil Aviation;

(b) if so, when this decision was
taken; and

(c) the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). The
control of the airfield at Srinagar has
all along been with the Air Force and
therefore the question of taking over
its control from Civil Aviation Depart-
ment does not arise.

By agreement with the Ministry of
Transport and Communications the
airfleld at Chandigarh is being taken
over by the Indian Air Force from the
Civil Aviation Department. The deci-
sion was taken recently in the overall
interests of the country,
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UnauthorfSed Colonies in Delhi and
New Delhi

4203. Shri Bal Raj Madhok: Wiil
the Minister of Home Affairs be rleas-
ed to state:

(a) the names of unauthorised colo-
nies in Delhi with the following
details: L

(i) the number of houses;

(ii) the number of vacant plots of
land;

(iii) whether the colony came into
existence before or after the
Delhi Municipal Corporation
Act;

(b) the particulars of unauthorised
colonies regularised and approved dur-
ing the last three years; and

(c) the principles on the basis of
which the colonies referred to in part
(b) above were approved?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A statement showing the names of
colonies and number of houses and
vacant plots in them is laid on the
Table of the House. [Placed in
Library. .See No. LT-2913/61.]

(iii) All the colonies came into
existence before the promul-
gation of the Delhi Municipal
Corporation Act, 1957,

(b) The following unauthorised
colonies have been regularised and
approved by the Delhi Corporation
during the last three years:

—

. Raja Garden

. Meenakashi Garden

. Sant Nagar.

. Majlish Park,

. Hari Nagar G Block,
. Shiv Nagar,

. Shiv Nagar Extension.
. Virender Nagar,

. Krishan Nagar.

. Kuldeep Nagar.

. Moti Park.
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12. Harkrishan Nagar,

18. Manohar Park,

14. Friends Colony, G. T. Road,
15. Krishan Nagar, G. T. Road,
16. Adarsh Nagar,

(c) The principles on which the
above colonies have been taken first
are—

(i) the colonies which are heavily
built up;

(ii) taking approximately equal
number of colonies from each
zone; and

(iii) the colonies for which there
are well laid out plots and
the cub-division is generally
in order.

Refixation of pay of Government
Employees

4204. Shri Bal Raj Madhok: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that in case
of Class II Gazetted Officers whose
existing scale of pay Rs. 350—800
was revised to Rs. 400—900, the finan-
cial loss resulting from refixation of
pay under the Central Civil Services
(Revision of Pay) Rules, 1960 has been
compensated by applying the princi-
ple of ‘notional minimum’;

(b) whether in the case of Assistants
in the Central Secretariat service,
whose existing scale of pay of Rs. 160-
450 has been revised to Rs. 210-530,
some financial loss occurs as a result
of refixation of pay in the revised
scale;

(c) it so, whether like Class II
Gazetted Officers referred to in part
(a) above, Government contemplate
to apply the principle of ‘notional
minimum’ that is fixing the pay of the
present Assistants on the basis of a
minimum of Rs. 220 pm. in the case
of Assistants to obviate financial loss;
and

(d) if not, the reasons therefor?
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The Minister of Finance (Shri
Morarji Desai): (a) to (d) the revised
scale of Rs. 400—900 prescribed for cer-
tain categories of Class II Gazetted
Officers was not specifically recom-
mended by the Pay Commission to
replace the old scale of Rs. 350—800,
which was a segment of the standard
Class II scale of Rs. 275—800. Govern-
ment, however, evolved the revised
scale of Rs. 400—900 in conformity with
the revised minimum recommended
by the Commission for the Class 1
scale, which was also previously
Rs. 350. It was subsequently noticed
that while the revised Class I scale
with a minimum of Rs, 400 did not,
on the whole, involve drop in emolu-
ments, the revised scale of Rs. 400—
900 for Class II Officers involved a
loss at all points of the revised time
scale, This is due to the different
patterns of increments in the Class II
and Class I scales respectively. Gov-
ernment considered that there was
justification for invoking the special
provisions of the Revised Pay Rules,
and decided that in the case of per-
sons who were in service on 1st July,
1959, the pay on the revised scale of
Rs. 400—900 will be fixed on the prin-
ciple of ‘national minimum’, i.e., at
the stage where the emoluments in the
revised scale are equal to the emolu-
ments at the minimum of the relevant
existing scale, or if there is no such
stage, at the stage next above.

The revised scale of Rs. 210—530
has been specifically recommended by
the Pay Commission for Assistants in
the Central Secretariat Service, in
replacement of the old scale of Rs. 160
—450. It involves a drop in emoluments
at only two intermediate stages but,
on the whole, it is beneficial. To
avoid the drop in emoluments at these
stages the individuals concerned have
the option to retain the old scale until
such time as they found it suitable
and fhen come over to the revised
scale. As in the case of Class II Offi-
cers referred to above, there is no loss
at the minimum stage, as the total
emoluments under the old pattern
were Rs, 225 (basic pay Rs. 160 plus
dearness allowance Rs. 65) and under
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the revised pattern they are Rs. 230
(basic pay Rs. 210 plus dearness allow-
ance Rs, 20). Actually, at this stage
there is a gain of Rs. 5.

Government are satisfied that the
case of Class II Officers for whom the
revised scale of Rs, 400—900 has been
prescribed is clearly distinguishable
from that of Assistants. They have,
therefore, come to the decision that
there is no justification for fixing the
pay of Assistants at a higher minimum
on a notional basis.

Licences to S.C. in Delhi for Coal, Iron
and Steel

4205. Shri B, K. Gaikwad: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that in 1959
and 1960 several Scheduled Caste peo-
vle applied for licences to run coal
depots or sell iron and stcel in Delhi;

(b) whether any member belonging
to the Scheduled Castes was jssued
licence for iron. steel and coal during
the above period; and

(c) if not the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Appointment of Controlled/Regis-
tered Stockholders of Iron and Steel
as well as Controlled Scrap Merchants,
or quota holders for running coal
depots are not made on any commu-
nal, religious or caste basis. It is,
therefore, difficult to say whether
there have been any applicants from
the Scheduled Caste, ;

(c) Does not arise,

Linguistic Minorities

4206. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a meeting of the Chief
Ministers of West Bengal, Assam and
Bihar and the Govermor of Orissa was
held to discuss an inter-State agree-
ment on the treatment of linguistic
minorities in the four States repre-
sented by them;
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(b) if so, what was the sum and
substance of the talks; and

(c) what was the result of the dis-
.cussions?

The Minister of Home Affairs (Shri
Lal Bahadur): (a) Not yet. The
Committee is likely to meet shortly.

(b) and (c). Do not arise.

Thefts of Taxi Meters

4207, Shri D, C. Sharma: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that there
have been a large number of thefts of
taxi meters in Delhi;

(b) if so, the number of such thefts
during 1960 and 1961 so far;

(c) the number of persons appre-
hended on this score; and

(d) the action taken against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No. 8 such cases were report-
ed in 1960 and 5 in 1961 (upto 31st
March, 1961).

(c) 2 in 1960 and 7 in 1961 (upto
31st March, 1961).

(d) 4 persons were prosecuted of
‘whom one was convicted and one ac-
quitted; cases againgt 2 persons are
pending in Court. One person was
released after investigation. Cases
.against the remaining four persons are
under investigation.

Dharara Mosque in Banaras

4208. Shri D. C. Sharma: Will the
Minister of Scientific Research and
‘Cultural Aflairs be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to pull down the
minar on the north-eatern corner of
the Dharara Mosque in Banaras in
view of the verdict of three expert
committees on the condition of the
mosque;
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(b) whether there is a proposal to
co'nstruet two small minars in place of
this and the one already fallen; and

W\
(c) 'the amount to be spent op the
same?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b) Yes, Sir.

(c) The likely cost has not yet been
worked out.

M.E. School at Kala (Orissa)

4209. Shri P. G. Deb: Will the Min-
ister of Education be pleased to state:

(a) whether the Government of
Orissa has sanctioned to convert the
M.E. School of Kala into a high school
during 1961; and

(b)y what steps Government pro-
pose to take in meeting the public
demand of making it a fully Govern-
ment-sponsored high school?

The Minister of Education (Dr. K,
I. Shrimali): (a) and (b). The infor-
mation is being collected from the
Government of Orissa and will be
furnished in due course.

Trips to Hill Stations by Government
Employees

4210. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the trips arranged for
Central Government employes to hill
stations during summer have been a
success in the past; and

(b) if so, the steps taken or pro-
posed to be taken to popularise them?

The Minimter of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes. These trips are quite
popular and the employees are taking
full advantage of the facilities offered
with the co-operation of State Gov-
ernments, Railways, etc.
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Stores Purchased by C.0.D. Delhi
Cantt. for Indian Troops in Congo

4211. Shri S. M. Banerjee: Will t
Minister of Defence be pleased
state:

(a) whether it is a fact that C.0.D.
Delhi Cantonment had to purchase
locally stores worth Rs. 25,000 for our
troops which went to Congo recently;

(b) if so, whether no provision for
these stores was kept ready; and

(c) if so, the reason for the same?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. The
actual amount spent by C.0.D. Delhi
Cantt. on local purchase s
Rs. 27,147-29.

(b) and (c¢). Provision action was
taken in the normal manner. As the
stores had not materialised against
certain supplementary demands, it
was necessary to effect local purchase
for meeting emergent requirements,.

Public Relations Drive in Oil Industry

Shri P. C. Borooah:
. Shri D. C. Sharma:
Shri Kumbhar:

Wil]l the Minister of Steel,
and Fuel be pleased to state:

4212

Mines

(a) whether a public relations drive
is being launched by the public sector
of the Oil Industry in India; and

(b) ¥ so, what are the outlines of
the scheme?

The Minister of Mines and 0il
(Shri K D. Malaviya): (a) and (b).
A proposal has recently been mooted
for the establishment of a Petroleum
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laboration between the Oil and
Natural Gas Commission, the Indiun
Oil Company Litd. and the Indian
Refineries Ltd. The outlines of this
scheme are being worked out by those
organisations and have not been settl-
ed.

Criminals in Manipur

4213. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state the number of cases in Mani-
pur during the past two years where
criminals who could not be detected
by police reported to the Magistrates
and surrendered themselves?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 12
persons in 5 cases in 1959 and 10 per-
sons in 9 cases in 1960 surrendered
themselves to law courts for offences
registered against them. As police
action to apprehend them was still
proceeding, it cannot be said that the
criminals could not be detected.

Decline in Foreign Assets and Increase
in Reserve Bank Advances

4214. Shrimati Maimoona Sultan:
Will the Minister of Finance be pleas-
ed to gtate:

(a) whether there is of late a sharp
decline in foreign assets and notes and
coins and a sizeable increase in other

loans and advances of the Reserve
Bank of India: and

(b) if so, to whal extent?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Recent
variations in foreign assets, notes

and coins and other loans and advances
of the Reserve Bank of India are

Information Bureau in Delhi in col- given below:
. (Rs.incrores)
Outstanding Variat ions
amount on Over the Over the Over the
21-4-61 week month year
(ended 21-4-1961)
- Foreign assets 128.80 +0.81 —24.75 —55.52
Notes and coins held in
the Banking Department 22.27 +11.50 —1.81 —2.47
Other loans and advances 126.27 —16.34 —46-90 +24.68




14631 Written Answers

Removal of Lepers to a New Calony

4215. Shrimati Maimoons Sultan:
Will the Minister of Home Affairs be
pleased to state:

(a) whether there ig a scheme for
moving the lepers including those re-
siding in Jamuna Bazar in Delhi to a

new colony;

(b) if so, how many of them will
be settled there; and

(c) where the colory has been de-
veloped?

The Deputy Minister of Home
Aflairs"(Shrtmati Alva): (a) Yes.

(b) 500.

(@) It is propased to develop the
colony at village Tahirpur near
Shahdara.

Journalistic Posts in Defence Ministry

4216. Sardar A. S. Saigal: Will the
Minister of Defence be pleased to re-
fer to the reply given to  Unstarred
Question No, 1999 on the 22nd Decem-
ber, 1959 and state:

(a) whether it is a fact that the
present rules of recruitment and pro-
motion applicable to the Editorial Staff
of the “Sainik Samachar” deny aven-
ues of departmental promotion to
Assistant Editors/Sub-Editors;

(b) whether it is a fact that all the
Assistant Editors and Sub-Editors ful-
fil the conditions of minimum quali-
ficationg and experience required for
the text post i.e., Editor and Assistant
Editors respectively;

{c) whether i{ is also a fact that in
Information and Broadcasting Minis-
try, according to rules of Central In-
formation Service, 50 to 75 per cent, of
posts in each cadre in 1. & B. Ministry
are to be filled in through departmen-
tal promotions;

(d) whether it is a fact that the
staff in I. & B. Ministry can get the
benefit of the posts to be filled in
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hhrougf departmental promotion -a-n-d
can also compete for the posts to be
filled in through the UP.S.C. while
the staff in “Sainik Samachar” can
only compete for the posts filled in
through the U.P.S.C.; and

(e) whether the Government would
take necessary steps to remove this
disparity ?

The Minister of Defence @i
Krishna Menon): (a) The Sainik
Samachar has one post of Editor and
2 posts of Assigtant Editor. All the
three posts are filled by direct recruit-
ment through the U.P.S.C. However,
ag explained in reply to Unstarred
Question No. 1989, such of the incum-
bents of the posts of Assistant Editor/
Sub Editor as have the requisite quali-
fications and apply for the higher
posts are considereq for recruitment
through the U.P.S.C.

(b) Out of 12 Assistant Editors and
Sub-Editors, all except 2 Sub-Editors
fulfill the minimum conditions for the
next higher posts.

(¢) Yes Sir, but recruitment to the
last grade, namely, Grade IV Class II,
in the Central Information Service is
100 per cent. through the U.P.SC.
whereas recruitment to the posts of
Sub Editor in Sainik Samachar is
100 per cent, by promotion.

(dy Yes; Sir. The staff in Sanik
Samachar can also compete for posts
in Sainik Samachar to be filled through
the Union Public Service Commission.

(e) The Edilor and the  Assistant
Editors are the highest posts in
Sainik Samachar. It is considered that
a high standard of candidates can be
selected for these posts only if re-
cruitment is made from the open mar-
ket. To protect the interests of
Assistant Editors/Sub Editors. {hose

with requisite qualification ¢ also
considered for higher posts onn merits
along with other candidatcs. No

change in the present system is there-
fore considered necessary.
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Automnsatic Fire Alarms in Deihl

4217. Shri P. C. Boroaab: Will the
Minister of Home Affairs be Dleased
to state:

(a) whether there is a scheme for
sefting up 100 automatic fire alarms in
Delhi; and

(b) if so, what is the progress in its
implementation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Municipal Corporation of Delhij,
who are cespansible for the Delhi
Fire Service, have only a scheme for
setting up about 100 Street Fire
Alarms in Delhi and New Delhi.
There is no scheme for automatic fire
alarms.

(b) The arrangemenis regarding the
installation of Street fire alarms in
Delhi/New Delhi are being finalised
by the Telephone authorities.
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Engineering College at Palghat
4224, Shri Kumhan: Will the Minis-

ter of Sclentific Researech and Cul-

(X) 39 797 39 AT W
AR 9 F AT fRd FARTQ
Forer &

tural Affairg be pleased to state:

(a) whather any representation has
been received from the citizena of
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Palghat district regarding the mis-
management of the Engineering Col-
lege at Palghat run by the Nair Ser-
vice Society; and

(b) if so, what action has been taken
by Government?

The Minister of Scientific Research
and Cultural Affairs (Shri Humyaun
Kabir): (a) Representations were re-
ceived from several individuals re-
garding collection of donations from
students as a condition of admission
to the College.

(b) At the instance of the Central
Government, the State Government
appointed an Enquiry Committee
which has reported that the allega-
tions are unfounded.

Jeeps for Punjab for Food Production
Drive

4225 Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Punjab Government have placed an
order for the Supply of 10,000 jeeps
for use in its campaign to double the
food production;

(b) if so, fhe details of their pro-
duction plan; and

(c) whether the demand has been
agreed to?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) and (c). Do not arise.

Imphal Sporting Club

4226. Shfi L. Achaw Singh: Will the
Minister of Education be pleased to
‘state:

(a) whether a sports ground wa4s
allotted to and developed by the
Irmphal Sporting Club at Lamphelpat,
Manipur; '

(b) whether the ground has been
requisitioned by the Manipur Adminis-
tration for construction of Govern-
ment buildings; and

VAISAKHA 11, 1883 (SAKA)

Written Answers 14640

(c) whether any alternative site has
been offered?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.
(b) Yes, Sir.

(c) The Club will be allowed to use
another play-field which is being
constructed by the Administration near
the pologround in Imphal

Recommendations of Committee om
Protective Clothing

4227. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that re-
commendations of the Committee on
Protective Clothing appointed by Dir-
ector General, Ordnance Factories,
have not yet been implemented in
Ordnance Factories;

(b) if so, the reason for the delay;
and

(c) the main recommendations of
the Committee?

The Minister of Defence (Shril
Krishna Menon): (a) to (¢). The re-
quired information is given in the
statement laid on the Table of the
House. [See Appendix VI, annexure

No. 40].
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Import of Petroleum Products

4232. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are con-
sidering import of more petroleum
products;

(b) if so, to what extent; and

(c) what countries have been made
an offer for the supply of petroleum
products?

The Minister of Mines and 0Qil
(Shri K. D. Malaviya): (a) and (b).
To meet growing demand, some in-
crease in imports of deficit products
may bc necessary even after one new
refinery goes on stream by the end
of 1961; it is too early to state pre-
cisely what will be the extent of such
increase.

(¢) A contract already exists since
last year for imports of deficit petro-
leumn products on rupee payment from
the U.S.S.R. and quantities being im-
ported under that contract can be in-
creased as and when needed. Further,
import of deficit petroleum products
from Rumania on rupee payment is
aiso envisaged under the new Trade
Agreement with that country.

Mazagon Dock Ltd. Bombay

4233. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether Mazagon Dock Limited,
Bombay have placed an order for
marine gear with Mckie and Baxter,
a Scottish engineering firm;

(b) if so, at what cost it is to be
purchased; and

(c) when is this order stipulated to
be complied with?
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The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. This
machinery is for installation in two
tugs being built by Mazagon Dock Ltd,
for the Vizagapatam Port.

(b) At a total F.O.B. cost of Rs. 20:6

(c) Ome set in 12 months and the
other in 18 months.

Canadian Defence Team

4234. Shrimati Maimoona Sultmn:
Will the Minister of Defence be pleas-
ed to state:

(a) whether a Canadian Defence
Team consisting of 16 officers of the
National Defence College, Canada,
visited New Delhi in the Middle of
April, 1961;

(b) if so, what places they visited;
and

(¢c) what was the purpose of their
visit?

The Minister of Defence (Shri
Krishna Menon): (a) A team of 16
officer students from the National
Defence College of Canada were in
India from 14th to 22nd April and
from 28th to 30th April, 1961.

(b) Delhi, Agra,
Calcutta and Madras.

Palwal, Kanpur,

(¢) As parts of the College course,
in order to acquaint the students of
the College with foreign countries, the
Government of Canada every ycar
arrange visits outside their country.
This has included India in past years
and the current year. The recent
visit to India was in pursuance of this
normal practice.

Military Schools

4035, J Shri Mahagaonkar:
* 7_ Shri Bhakt Darshan:

Will the Minister of Defence be
pleased to state:

(a) the number of Military
(Sainik) Schools and the places
where they have been established so
far in the country;
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(b) whether any reservation of
seats has been made for the children
of civilian employees working in
Defence establishments and for other
military personnel in the country;

(c) if so, the seats allotted to each
.of them; and

(d) if not. the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Five Sainik
Schools are proposed to be established
-during the year 1961 at the following
places:

(i) Satara in Maharashtra State,

(i) Chitoorgarh in  Rajasthan
State,

(iii) Jamnagar in Gujarat State,

(iv) Kunjpura (Karnal) in the
Punjab State, and

(v) Kapurthala in the Punjab
State.

(b) to (d). Approximately one
third of the seats in the schools have
been reserved for the sons of
Defence Services personnel. No seats
have so far been reserved for the
children of civilian cmployees work-
ing in Defence establishments. They
are eligible to compete for the remain-
ing seats under the terms and condi-
tions applicable to the children ot
other civilians. This matter can be
however examined.

Free Education for Children of
Defence Employees

( Shri Mahagaonkar:
4286. Shri Bhakt Darshan:
Shri M. B. Thakore:

Will the Minister of Defence be
pleased to state:

(a) whether Government have
under consideration the scheme to
award frce education to deserving
and intelligent children of civilian
employees working in the Defence
establishments and to other military
personnel who are drawing between
Rs. 150 and Rs. 500 per month and
who come out successful in the
entrance examination of the Sainik
Schools;
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(b) if so, the details thereof; and

(c) if reply to part (a) be in the
negative the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Certain pro-
posals for instituting scholarships to
enable deserving students but whose
means are inadequate to prosecute
their studies at these Schools are
under examination by the various
State Governments where the Sainik
Schools are being established. Pro-
posal for extension of Central Gov-
ernment Scholarships to students in
these Sainik Schools for the children
of Defence Services personnel is also
under consideration by the Defence
Ministry.

(b) Details of the Scholarship
Schemes will be furnished as soon
as they are finalised.

(c) Does not arise.

Sambalpur District of Orissa

4237. Shri P. G. Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
of the fact that the Sambalpur District
is too big to be administered properly;

(b) if so, is there any proposal to
split the district into two districts;
and

(c) if so, the areas to be detached
to the new district?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) and (c). Do not arise.
Legal Aid to Scheduled Tribes and
Scheduled Castes

4238. Shri P. G. Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount which has been
given to Scheduled Tribes and Sche-
duled Castes people for legal aid in
1960; and
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(b) the
1961?

amount sanctioned for

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) and (b).
It is presumed that the information
sought in parts (a) and (b) of the
question relates to the years 1960-61
and 1961-62 respectively. The infor-
mation in regard to the year 1960-61
will be laid on the Table of the House
as already promised in reply to Shri
Kumbhar’s Unstarred Question
No. 1408 dated the 10th March, 1961.
As regards 1961-62, the annual plans
from all the State Governments/
Union Territories have not so far been
received. Hence, it is not possible to
furnish this information to the House
at this stage.

Pending Cases in Orissa

4239. Shri P. G. Deb: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that a
number of cases are not disposed of
for years together in different districts
of Orissa;

(b) whether Government have
given directives to District Magistrates
to dispose of the cases quickly; and

(c) if so, whether a copy of the
directives will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). The information is being
collected from the Government of
‘Orissa and will be laid on the Table
of the House in due course.

Seizure of Illegal Mint in New Delhi

4240. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that an
illegal mint and several counterfeit
coins were seized on the 17th April,
1961 from the house of a woman in
“"West Patel Nagar, New Delhij;

(b) the details of the seizure; and

(c) the action taken in the matter?
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The Minister of Finance (Shri
Morarjil Desai): (a) to (¢). Certain
materials. and implements used for
counterfeiting coins as also some
counterfeit coins of various denomi-
nations were seized from a house in
West Patel Nagar. One person was
arrested. The case is under investi-
gation.

I.A.S. Officers

{ Bhri C. M. Kedaria:
4242, Swami Ramanand Shastri:
Shri Uike:

Will the Minister of Home Affairs
be pleased to state:

(a) the strength of the cadre of
IAS. Officers and other Class 1 Offi-
cers, State-wise;

(b) whether any recruitment from
the State services to the cadre of
IAS. and other Class I services has
been done during 1958 to 1961;

(c) if so, the number of offlcers rec-
ruited to I.A.S,, and the cadre of
State service from which they were
recruited; State-wise;

(d) the number of posts for I.A.S.
and other Class I services rescrved
for Scheduled Castes|Tribes and how
many were recruited against these re-
served posts State-wise;

(e) whether any recommendations
were made by the Government of
Gujerat for recruitment from Sche-
duled Castes/Tribes to 1.A.S. services;
and

(f) if so, how many were recom-
mended and how many have been
recruited against reserved posts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The strength of the cadre, State-wise,
of 1.LA.S. Officers is given in the state-
ment laid on the Table of the House.
[See Appendix VI, annexure No. 41].
The information relating to Class 1
Officers employed under the various
State Governments, asked for in this
and other parts of question, is not
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available with the Government of
India, as they are not administratively
concerned with the same.

(b) In accordance with the LA.S.
(Recruitment) Rules, 1954, 25% of the
number of semnior duty posts borne on
the cadre of a State is to be filled
from amongst the substantive mem-
bers of State Civil Service|State Ser-
vice Officers. No recruitment is how-
ever, made to Central Services Class
I by promotion from amongst State
service Officers.

(c) The number of officers recruited
to I.A.S. from State Services against
the promotion quota is given in the
statement laig on the Table of the
House. [See Appendix VI, annexure
No. 42].

(d) The LA.S. (Recruitment) Rules,
1954, provide for reservation in favour
of candidates belonging to Schedulcd
Castes and Scheduled Tribes to the ex-
tent notl exceeding 12.!% and 5% res-
pectively of the number of vacancies
to be filled through competitive exa-
mination. The number of candidates
of these categories recruited against
the reserved vacancies, and the States
to which they have been allotted is
given in the attacheq Staiement laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 43]. No
reservations are made in the wvacan-
cies to be filled in the I.LAS. by pro-
motion from amongst State Services
Officers.

(e) No.

(f) Does not arise.
Murder of Milkman in Delhi

4243. Shri D, C. Sharma: Will the
Minister of Home Affairs be plcased
to state:

(a) whether it is a fact that the
House of one Chatar Singh of Gandhi
Nagar, Shahdara, Delhi was raided by
dacoits on the 17th April, 1961 who
killed Chatar Singh, beat his wife and
sister-in-law to know the where-
abouts of valuables and escaped with
Rs. 2,000 in cash in addition to clothes
and other valuables;
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(b) whether any arrests have been
made in this connection; and

(c) the action taken so far in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). On the night of the 1Tth|18th
April, 1961, some persons entered the
house of Shri Chatar Singh in Mohalla
Chand. Raghbar Pura. Shri Chatar
Singh was shot dead by them and the
culprits decamped with property
worth about Rs. 6,000/-, including
Rs. 2,000/- in cash. A case under Sec-
tion 460-LP.C. has been registered by
the police and is under investigation.
No arrests have yet been made.

Quotas for Stainless Steel to firms in
Jagadhari (Punjab)

4244 Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the names of firmg in Jagadhr
(Punjab) which were allotled quotas
of stainless steel during the perioa
ending 31st December, 1960;

(b) the purpose for which it was
granted;

(c) the quantity sanctioned in each
case;

(d) what machinery the Govern-
ment of India devised to ensure that
such quotas are not misused and the
units to whom these have been sanc-
tioned have got the necessary plant
and equipment to process them: and

(e) whether as a result of check
exercised by the Government of India
themselves and not the State Govern-
ment concerned they have come across
any case where malpractice has been
resorted to?

The Minister of Steel Mines and
Fue] (Sardar Swaran Singh): (a)
and (c). Statement is laid on the
Table of the House. [See Appendix
V1, annexure No. 44].

(b) For manufacture of utensils.
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(d) and (e). Central Government
have no machinery to check up all the
cases where steel is allotted through-
out the country. It is for the State
Government, i.e. the sponsoring autho-
rity, on Wwhose recommendations, the
releases are made, to check up that
the stainless steel is utilised for the
purpose for which it is imported.

Government Co-educational Higher
Secondary School Sarojini Nagar,
New Delhi

4245. Shri Ram Garib: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that work of
construction of the building for the
Government Co-educational Higher
Secondary School, Sarojini Nagar,
New Delhi was to be completed dur-
ing 1960-61;

(b) if so, what is the progress there-
of and by when the building will be
completed; and

(c) whether adequate provision for
play grounds, Library, bathing tanks,
hall-cum-auditorium and science labo-
ratory ctc. have been made in the
plan?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The construction work will be
taken in hand shortly. It will take
nine to ten months to complete.

(c) Yes, except for the bathing
tanks. )

Government Girls H.. 8. School,
Sarojini Nagar New Delhi

4246. Shri Ram Garib: Will the
Minister of Education be pleased to
state: T '

(a) whether it is a fact that a Gov-
ernment Girls Higher  Secondary
School is situated in front of the
Sarojini Market in Sarojini Nagar.
New Delhi;

(b) if so, whether it ig also a fact
that unsocial elements continue to
throng the hotels etc. and other shops
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there and create difficulties in the
proper discharge of duties both by the
teachers and the taught of the said
school;

(c) whether it is a fact that the
School authorities and the parents of
many girl students have requested the
authorities to shift the Girls School to
the other Buflding nearby in which
the Boys School is situated as a mea-
sure to put a stop to this menace; and

(d) if so, whether this would be
done by the time the new academic
session starts?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) to (d). Information is being col-
lected and will be laid on the Table
of the Lok Sabha in due course.
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Dictionaries in Regional Languages

4248. Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether any scheme has been
drawn up to have Dictionaries in
different regional languages with
English and Hindi equivalents; and

(b) if so, the details thereof?

The Minister of Scientific Research
ang Cultaral Affairs (Shri Humayun
Kabir): (a) No, Sir; but proposals for
multilingua] dictionaries are consider-
ed on merits.

(b) Doeg not arise.

Public Employment (Requirement as
to residence) Act

( Shri Hem Raj:
4249.{ Shri S. N. Ramaul:
| Shri Naval Prabhakar:

Will the Minister of Home Affairs
be pleased to state

(a) whether the Pulbic Employment
(Requirement as to Residence) Act,
1957 is due to lapse in 1962;

(b) if so, whether Government pro-
pose to extend its life for another ten
years, as the people of these backward
areas have not been able to come up
to the standard of the progressive
areas of other States; and

(c) whether Government propose to
extend its provisions to the Backward
Hilly areas of Punjab?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
(a) No.

(b) and c¢). Do not arise.

— b
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12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AcCIDENT TO HOWRAH-PURI ExXPRESss

Shri Hem Barua (Gauhati): Under
Rule 197, I beg to call the attention of
the Minister of Railways to the follow-
ing matter of urgent public importance
and I request that he may make 2
statement thereon:

“The recent accident to the 8 Up
Howrah-Puri Express resulting in
the death of one persan and in-
juries to many others.”

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): It is a one-
page statement? Shall I read it, or
shall I place it on the Table of the
House?

Mr. Speaker: He can always make a
summary of it.

Shri S. V. Ramaswamy: It is just
one page.

Mr. Speaker: Then he may read it.

Shri S. V. Ramaswamy: On 16th
April, 1961, at about 00°20 hours while
train No. 8 Up Howrah-Puri Express
was passing through Contai Road Sta-
tion, on Howrah-Waltair Broad Gauge
single line section of South Eastern
Railway, a few bogies on the train
were hit by the projecting portion of
the ladder of the Down Starter Signal.
The train was stopped by pulling the
alarm chain by a Passenger from a
bogie in which some passengers had
received serious injuries. As a result
of this accident, one passenger was
killed on the spot and 21 passengers
sustained injuries, out of whom 14
were grievously hurt and other seven
with minor injuries. There was no
major damage to Railway property.

The injured persons were rendered
first aid on the spot.

I am skipping over the second para-
graph. The Government Inspector of
Railways has held a statutory enqu'ry
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into this accident on 18-4-61. His
findings are awaited.

I am laying the statement on the
Table of the House.

[The second paragraph of the Statc-
ment ig reproduced below—Ed.]

The injured persons were rendered
first aid on the spot. Three seriously
injured persons and the remaining 7
with simple injuries were allowed to
cantinue their journey under the care
of a Railway doctor as they insisted to
proceed to their destinations at their
own risk. Out of the remaining 11
seriously injured persuns admitted into
the Railway hospital at Kharagpur,
two persons have been discharged on
their respective risk bond and the re-
maining nine injured persons in the
hospitals are progressing well.

12:68 hrs.

RE: STATEMENT ON SHORTAGE OF
POWER IN CALCUTTA

The Minister of Irrigation and Power
(Hafilzy Mohammad Ibrahim): Before
laying the Statement, I want to bring
to your notice one thing, and would
like to know what we should do in
such circumstances. Just now, I have
reccived information which is at
variance with the information which is
contained in this statement. It is to
the effect that the second unit also in
Durgapur power station has been set
right and that it will commence gene-
ration from today. But in the state-
ment it is stated otherwise, namely,
that it will take a week or so. So, shall
I make an informal amendment to the
statement or what?

Mr. Speaker: He may make a revis-
ed statement tomorrow.

Haflx Mohammad Ibrahim: So, could
I lay a revised statement on the Table
of the House tomorrow? (Interrup-

tions).
Mr. Speaker: He can correct the

statement and revise it and place it on
the Table tomorrow.

in Calcutta

Shri A. C. Guha (Barsat): If the
hon, Minister can make a short oral
statement. now as to the overal] posi-
tion at present, and make a long state-
ment tomorrow, it would be all right.

Shri Prabhat Kar (Hooghly): It is.
a very important and urgent matter
Sir. According to his last statement,
the hon. Minister said that the second
unit would come into operation in
about a week or so. Now, he has got
the information that it will commence
work in a day or two. How are we to
know the exact position unless he gives
us an idea about the latest position?
(Interruption.)

Haflz Mohammad Ibrahim: What I
said was that this mornmg that unit
has also started giving power. In the:
statement, it is said that the genera-
tion of power will take a week or so.

Severa]l Hon. Members rose—

Mr. Speaker: Order, order. I am:
sure all hon. Members are interested in
seeing that the unit starts working.

Shri A. C. Guha: I think it will be
important to know what is exactly the
overall position today. Something has
been mentioned in the written state-
ment which he is not laying on the
Table today. But something is added
to that statement which will be placed
on the Table tomorrow. It is desirable
that we know today’s position. (Inter-
ruption.)

Mr. Speaker: Order, order. I am
not going to allow such things. There
is an end or limit to this kind of
enquiry. The hon. Minister says that
he agreed to make 3 statement today,
but after coming here, he gives good
news to the House that the engine is
working. He wants, in the light of
that, to revise the statement. What
wil] happen tomorrow, till he makes
a statement? I am afraid some hon.
Members proceed to make merely com-
plaints against the Minister rather than
get information.
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12:05 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REerorT oOF INDIAN  OIL

CoMPANY LIMITED

The Minister of Mines and OQil (Shri
K. D. Malaviya): 1 beg to lay on the
Table a copy cach of the following
papers:—

(i) Annual Report of the Indian
Oil Company Limited for the
period from 30th June, 1959 to
the 31st March, 1960 aicng
with the Audited Accounts
and the Comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of Section 639 of
the Companies Act, 1956.

(ij) Review by the Government of
" the working of the above com-
pany. [Placed in Library. See

No. LT-2905/61.]

ACTION TAKEN ON EsTimates

COoMMITTEE REPORT

The Minister of State in the Ministry
of Home Affairs (Shri Datar): 1 beg
to lay on the Table in pursuance of
the recommendation contained in para-
-graph 28 of the Ninety-second Report
of the Estimates Committee, a state-
ment showing the extent of operation
.of ban on recruitment in various
Ministries/Departments during the
year 1960. [Placed in Library. See
No. LT-2906/61.]

ANNUAL REPORT OF CSIR

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): 1 beg to lay on the Table a
.copy each of the following papers:—-

(i) Annual Report of the Council
¢ Scientific and Industrial
Research for the year 1960-61
along with the Audited Ac-
counts for the year 1959--60,
under Rule 79(iv) of the Rules
and Regulations and Bye-laws
of the said Council. [Plcced in
Library. See No. LT-29(7/61.]

i) Annual Technical Report of
the Council of Scientific and
Industrial Research for 1ihe
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year 1959-60. [Placed in Lib-
rary. See No. LT-2908/61.]

REPORTs OF LAwW COMMISSION

The Deputy Minister of Law (Shri
Hajarnavis): I beg to lay on the Table
a copy each of the following Reports
of the Law Commission:—

(i) Sixteenth Report on the Offi-
cial Trustees Act, 1913. [Placed
in Library. See No. LT-2909/
61.]

(ii) Seventeenth Report on the
Trusts Act, 1882. [Placed in
Library. See No. LT-2910/61.]

1208 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages rece.ved from the
Secretary to Rajya Sabha:—

(i) ‘I am directed to inform tne
Lok Sabha that the Rajya
Sabha at its sitting held c¢n
Thursday, the 20th April. 1961,
adopted the following motion
concurring in the recommen-
dation of the Lok Sabha that
the Rajya Sabha do agree to
nominate seven members from
the Rajya Sabha to the Public
Accounts Committee for the
period commencing cn the 1st
May, 1961 and ending on the
30th April, 1962:—

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven mem-
bers from the Rajya Sabha to
associate with the Committce on
Public Accounts of the Lok
Sabha for the period commenc-
ing on the 1st May, 1961 and
ending on the 30th April, 1962
and do proceed to elect, in such
manner as the Chairman may
direct, seven members from
among the members of the Hcuse
to serve on the said Committee.”
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3.1 am further to inform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Friday, the 28th April,
1961, the Chairman declared the fol-
lowing Members of the Rajya Sabha
to be duly elected to the said Com-
fmittee:—

. Dr. Shrimati Seeta Parmanand.
. Shri Lalji Pendse.

. Shri V. C. Kesava Rao.

. Shri Mulka Govinda Reddy.

. Shrimati Savitry Devi Nigam.

. Shri Rajeshwar Prasad Narain
Sinha.

7. Shri Jai Narain Vyas

D 0N =

«(i1) ‘In accordance with the rro-
visions of sub-rule (8) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the Fin-
ance Bill, 1961, which was
passed by the Lok Satha at
its sitting held on the 22nd
Apri), 1961 and transmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make (o the
Lok Sabha in regard to the
-said Bill.'

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following three Bills passed by the
Bouses of Parliament during the cur-
rent session and assented to by the
President since a report was last made
1o the House on the 17th April, 1961:—

(1) The Appropriation (No. 2)
Bill, 1961.

«(2) The Orissa State Legislature
(Delegation of Powers) Bill,
1961.

t3) The Finance Bill, 1961.

457 (Ai) LS-5.
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12:10 hrs,

POINT OF PERSONAL
EXPLANATION

Shrimat] Mafida Ahmed (Jorhat):
May I crave your indulgence for a
few minutes to clarify my question?
You were pleased to remark referring
to my question that individual cases
cannot be brought up in this House
and the Government can take as much
land as required for defence purposes.
I want to say that foreign exchange is
equally important to implement the
defence schemes and tea is the biggest
foreign exchange earner of the coun-
try. Moreover, tea gardens cater em-
ployment to thousands of labourers....

Mr. Speaker: Order, order. She will
kindly resume her seat and hear me.
Then, if she thinks there is something
more to be said, I will allow her. Dur-
ing the Question Hour, I make various
remarks allowing or disallowing a sup-
plementary question. When I am
satisfied that a question has been ans-
wered sufficiently, I pass on to the next
question. There is no meaning in any
hon. Member now trying to convince
me that I should have allowed more
opportunity during the Question Hour
to put a number of supplementaries.

If she has not been satisfled with the
answers ‘and the elucidatian, certainly
she can ask for a half-hour discussion.
If I am satisfied, I shall allow one.
There are varous methods in which
shis matter can be brought up to the
notice of this ‘House, if ahe is not
satisfied with the answers and if I am
satisfied that there is something more
to be elucidated. I do not want thut
the other work in the House should be
interrupted by what has already occura-
red and for which there may bve

.another remed.y.
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1212 hrs

COMMITTEE ON THE ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

TWENTY-FOURTH REPORT

Shri Ram Krishan Gupta (Mahen-
dragarh): I beg to present the Twenty-
fourth Report of the Committee on
Absence of Members from the Sittings
of the House.

I also lay on the Table a copy of the
statement showing the names ¢f Mem-
bers who have been continuously
absent frcm the sittings of the House
for 15 days or more from the 14th
February to 31st March, 1961 during
the thirteenth session.

12:123 hrs.
PRIVILEGES COMMITTEE

TwELFTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg ‘0 move:

“That this House agrees with the
Twelfth Report of the Commitiee
of Privileges presented to the
House on the 28th April, 1961.”

There was a resolution adopted in
this House on the 20th April that the
qQuestion of breach of privilege be
made over to the Committee of Pri-
vileges. The committee met the very
same day—on the 20th—and they
issued a notice to the editor and to the
correspondent that they should appear
on the 26th before the committee and
they might submit any explanation
that they might have to make to the
committee. It was also conveyed to
them that if they wanted to appear
and give some oral explanations, they
could do that by appearing at 4 o’clock
before the committee on that very
date, viz., 26th.

We got an intimation from Shri
Karanjia—it was a long letter that has
been printed in the report—that he
-was suffering from a malignant attark
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of influecnza. He enclosed a medical
certificate also from a doctor. It says:

“Cerlified that Mr. R. K. Karan-
jia is under my treatment re: an
acute influenzial bronch attack
with very marked constitutional
sympioms. Is a little better but
has been advised to take rest and
not to expose to physical strain for
at least a fortn ght.”

Shri Karanjia wanted that he might be
given six weeks’ time to give his ex-
planaticn. From the long letter that he
has sent, it seems that probably he
wants to study the authorities and fight
out his case. He has, of course, quoted
one hon. Member here, Shri Nath Pai,
that he had made certain observations
that the freedom of the Press is as
essential as the prestige of this Parlia-
ment and he has just argued on that,
saying that unless enough opportunitly
is given to him in which he could
prepare his case, it is not possible to
avail of this opportunity that has been
given to him. Therefore, he wanted
six weeks’ time. The committee con-
sidered all that and as they wanted
that adequate opportunity should be
given to him so that he could say
whatever he wanted to, they have
agreed and made the recommendation
that the House be requested to give
that time of six weeks. The commit-
tee have asked that they might be
allcwed to submit their report by the
last day of the first week of the next
session. This is so far as the case of
the editor was eoncerned.

The local correspondent here, who
is assigned to the lobby of Parliament,
Shri Raghavan, pleaded that because
the editor had taken upon himself the
whole responsibility and said that he
had edited the despatch that was sent
from here perhaps no respcmsibil ty
was attached to him and he might be
absolved of it, but if the committee
thought that still he was responsihle,
he also might be given six weeks’ time.
The committee did not agree with that.
The committee thought that th's time
could not be given to Shri Raghavan,
who was here every day. He ought
to have appeared before the c:mmittee
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and given the explanation that he

wanted to give. The commitiee have

asked him to appear before them on

the 5th of May to give any explana-

tion that he desires.

Under these circumstances, the com-
mi‘tee have made a recommendation
and asked for time so that the final
report may be submitted to the House.

Shri Narayanankutty Menon
(Mukandapuram): I want to» make a
submission regarding the two recom-
mendations on page 2 of this report.
Regarding the procedure, I wish to
point out that the House has referred
the matter regarding the editor and
also regarding the correspondent to
the committee. Both the committee and
the House in deciding this questicn act
as a tribunal, and are bound {o take
evidence and decide matters judicially.
The editor has said that he owns the
entire responsibility in the matter and
the committee has been pleased to
grant six weeks' time to the editor.

At the same time, as far as the cor-
respondent is concerned, the commit-
tee has asked him to appear before it
on the 5th May. My submission is, in
a matter like this in which both the
correspondent and the editor have to
appear before the committee for joint
defence and the subject-matter to be
decided is a singular one, it is an
accepted principle of jurisprudence,
where a tribunal is bound to take evi-
dence and decide matters judicially,
the cases of both, the subject-matter
being common, have to be decided in a
single trial or in a single proceeding.

Secondly, the committee is proposed
to meet on the 5th, i.e., the last day
of the sitting of the Lok Sabha, when
the corresponednt has been asked to
appear before the committee. I submit
that no useful purpose will be served
by having a trial on that particular
date against the correspondent alone,
demarcated from the prcceedings
aga‘nst the editor, because the report
can be made only in the next session.
Therefore, I submn:it that in fairness the
proceedings against both the corres-
pondent and the editor should be ini-
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hiated and conducted in one single
proceedings, especially when the com-
mittee considered ‘it fit that time
should be given to the edifor and also
in view of the preliminary defence by
the editor owning the entire respon-
sibility for the publication. I submit
that no useful purpose would be serv-
ed by the committee deciding the
question against the correspondent
alone, when the report against him
can only be made along with the re-
port on the editor in the next session.

Shri Naushir Bharucha (East Khan-
desh): I think the House would be
setting up a bad precedent if it inter-
feres with the procedure that the Pri-
vileges Committee propose to adopt in
carrying on its proceedings from day
to day. The Privileges Committee has
decided on a particular procedure. I
think the House shauld not interfere
with it. On 5th May, the explanation
of that particula; correspondent will
be taken. We do not know whether
the committee will arrive at a con-
clusion. If it does let it arrive at a
conclusion, Why should this House
interfere with the day-to-day proce-
dure of the committee in this matter?

Sardar Hukam Singh: I do not agree
with Shri Narayanankutty Menon that
both the cases are just the same, that
both are being tried jo ntly and nothing
could be done agajnst the one sepa-
rately from the other. Rather the two
are quite distinct. What the committee
would do ultimately is a different thing.
It might come to a decision jointly
afterwards. But the committee wants
to see what was the despatch reauy
that was sent by Shri Raghavan him-
self and what was the editing that was
done. Before Shri Karanjia comes
here, we want to be ready with the
facts as to what was the difference
made by Shri Karanjia in the despatch
that was sent by Shri Raghavan from
here. Shri Raghavan should appear—
this is the opinion of the Committee—
and tell us what ig the real report that
he made from here and what are the
editing changes that have been
brought about by Shri Karanjia there.
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We.ought to be in possession of that
real despatch that was sent from here
and that is why we want him. Fur-
ther, he is available in Delhi and so
we see no justification why he should
not be called, In the case of Shri
Karanjia, as he says that he is il], that
must be a justification and we have
agreed to give him time. But, so far
as Shri Raghavan is concerned, there
is no justification for his seeking six
weeks’ time when about the facts he
can tel] us in a day or two. Even then
we have given him some time, up to
the 5th, when he might appear and
give us all the facts that we want to
be in possession of. We propose that
he should submit to us the real des-
patch that he sent from this place.
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Shri Ansar Harvani (Fatehpur):
Will it be possible for the Committee
to reach any decision by calling the
correspondent alone when both the
Editor and the correspondent have to
be examined simultaneously on the
same subject? (Interruptions).

Mr. Speaker: I do not know whether
Bhri Narayanankutty Menon is a
lawyer. It is well known that civil
responsibility is not the same as
criminal responsibility, In the civil
side, if there is an agent, the principal
is responsible for all the actions of the
agent. But, in a criminal case, the
agent is independently liable, apart
from the principal. The agent cannot
escape by saying that the principal, in
this case the editor, has done so.
Neither can the editor say in this case
that all was done by Shri Raghavan,
who wrote it and caricatured some
hon. Member. Therefore, these two
types of cases are distinct and
separate,

There are four recommendations by
the Committee. The first recommen-
dation is to grant time to Shri Karan-
jia, as required by him. The second
recommendation is that Shri Raghavan
must appear on the 5th of May before
the Committee “and give whatever
explanation he can and it is for the
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Committee to decide what further
steps ought to be taken, Thirdly, the
Committee had been asked to report
to this House by the end of April. It
wants further time till the first week
of the next session. Fourthly, before
the next session the Committee may
be reconstituted. So, the question is
whether there should be a fresh refer-
ence to the Committee. It is open to
this House to say that the new Com-
mittee, which would be constituted,
might go on from the stage at which
the previous Committee left. These
are the four points that have been re-
commended by the Committee in its
Report, The question is:

“That this House agrees with
the Twelfth Report of the Com-
mittee of Privileges presented to
the House on the 28th April. 1961.”

The motion was adopted.

Shri Naushir Bharucha: I would
suggest that it might be specifically
mentioned that the new Committee
might start from the stage where pro-
ceedings were left off by the present
Committee,

Mr. Speaker: The last recommenda‘-'
tion of the Committee in para 6 is as
follows:

“The Committee also recom-
mend that in the event of re- con-
stitution of the Committee of Pri-
vileges before the presentation of
their final report to the House on
this question of privilege, the
matter may be considered by the
re-constituted Committee.”

The House has accepted it. Further,
I do not propose to reconstitute the
Committee, I will allow the existing
Committee to proceed and dispose of
this matter.
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12:24 hrs.
INCOME-TAX BILL—Contd,

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Morarji Desai
on the 27th April 1961 to refer the
Income-tax Bill to the Select Com-
mittee. Shri Jhunjhunwala was in
possession of the House. But he met
with an accident and could not be
present here. Shri Naushir Bharucha,

Shri Naushir Bharucha (East Khan-
desh): I welcome the motion to refer
this Bill to a Select Committee. The
revision of the Income-tax Act became ;
inevitable in view of the numerous
amendments that were made from
time to time, and I think the Bill is
an attempt in the right direction in
simplification of a very complicated
statute and I hope ultimately the
Select Committee wil] look into some
of the loopholes that even the revised
form of the Bill presents itself to us.

Throughout the speeches in this
House, and particularly in the speech
of the hon. Finance Minister, I noticed
one particular lacuna which I propose
to make good, and that is the absence
of any reference to the arduousl
labours of the Law Commission which
has examined the various statutes and
made numerous reports. I am sure
this House will pay a spontaneous
tribute to the legal acumen, industry
and wisdom of the Law Commission
which, after so much labour, has pro-
duced a series of reports on many of
our complicated Acts, and made valu-
able and useful suggestions for simpli-
fication as well as for streamlining
them so that these Acts may serve as
more effective instruments of g wel-
fare State we have in view.

Naturally, the basic structure of the
Act has been maintained as it is, and
though efforts have been made to
simplify the Income-tax Act, by the
very nature of the statute itsell and
the types of cases it must naturally
provide for, it is bound to be that some
sort of complexity must inevitably
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remain. The Finance Minister has
broadly referred to the three categories
in which these amendments fall, name-
ly, those that deal with removal of,
difficulties of the assessees, those that
provide for a better procedure for the
administration of the Act and, thirdly,
that category of amendments designed
to deal with evasion of income-tax,
There are only certain points to which
I can refer in the very brief space of
time allotted to me, and I am sure the
Select Committee will look into many
more difficulties, a few of which only
I am pointing out,

With regard to the set of amend-
ments rationalising the provisions
relating to levy of tax on capital gains,
it has been stated that under the
existing Act any distribution of
capital assets on partition of a joint
family or by way of gift or any trans-
fer of capital assets by parent com-
pany to its subsidiary are not regarded
as transfer for the purpose of capital
gains tax. Now it is proposed by this
new Bill to add to this category distri-
bution of capital assets on liquidation
of companies or dissolution of firms.
Of course, it has been provided that
shareholderg receiving on liquidation
of a company assets of value in excess
of the cost of acquisition of the shares
will be assessed capita] gains tax on
such assets. In this.gonnection, may
I invite the attention of the House to
clause 47 of the Bill, which refers to
the distribution of capital assets? This
requires some careful consideration. I
am not quite sure about how the posi-
tion wil] be, but the wording of this
clause ig as follows:

“Nothing contained in section
45" (section 45 refers to capital
gains) ‘“shall apply to the follow-
ing transfers: )

(i) any distribution of “tapital
assets on the dissolution of a

firm;” s
I should like to know why this
exemption has been made in case of
dissolution of a firm in the matter of
capita] assets and what is the purpose

'
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of exempting the firm in case 0of assets

~ exceeding the value of a partner’s

\ share. Such excess should be taxed.
Coming to the second question, namely,
uniform procedure for computing the
cost of acquisition, I think the new
Bill does well in giving option to the
assessee whether he will prefer the
actual cost of acquisition or fair
market rate,

On the question of payment of
interest by Government on delayed
refund, a period of six months has
been given to the Government to pay
without interest. I do not know why
such a long period is required. I think
normally that as soon as an assessment
is over, the refund cheque should
accompany the assessment order and
this period requires to be very much
curtailed.

With regard to the question of re-
opening of assessment of escaped in-
comes, while I welcome the provisions
that are there, I certainly contest the
view which has been expressed by one
of our Communist members here, who
has stated that all cases where any
income has escaped assessment must
be most severely dealt with, I do not
agree with the view that an income
escapes assessment in view of the
dishonesty of the assessee only. Such
is not the case because often cares
occur which are on. the border line
where the assessee believes bona fide
that the particular portion of his in-

~come is not assessable or that even
after presentation of facts before the
income-tax officer assessment is not
made. But in view of the fact that a
very technical deflnition has been
provided as- to what is meant by in-
come escaping assessment it becomes
necessary to reassess that particular
assessee.

Take for instance a person writing
a book and getting income therefrom,
If it is a single instance of writing a
book, it will not be assessed to in-
come-tax being casual income; but if
a person writes several booky and he
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is a professiona] author, his income
‘ will be assessed. PBut there will be
cases in between where he has written
a few books only and it may be a
doubtful point whether that constitu-
tes a regular income of the assessee or
not. In such cases as also in cases
where depreciation has been over-
calculated all these things technically
mean an income which has escaped
assessment. Therefore g guilty con-
scicnce or a guilty mind is not always
associated with incomes escaping
assessment,

I am, therefore. of the opinion that
particularly where an assessee has
placed all the books before the income-
tax officer and made his accounts clear,
the limit within which reassessment or
place
should be restricted to eight years
only and not more. In fact, I am
inclined to believe that it should be
much less 5 period because, after all,
the assessee must also have a finality
of decision on this point as to how far
he is liable and it will not be desirable
to see that the assessment is made to
linger on in certain cases for as many
as 16 years. I, therefore, think that
the issue with regard to reopening of
assessment should be considered first
on the basis whether there is a guilty
mind associated with income escaping
assessment. If it is not so, the period
should be very much shorter,

Coming to the question regarding
the provision for recognition of
gratuity funds etc., I welcome those
provisions. Then some amendments
relate to procedural matters. There,
the Law Commission had recommend-
ed abolition of the Appellate Tribunals
which the Government has not accept-
ed, I think the Government should
consider more seriously the suggestion
of the Law Commission contained in

_pages 44 to 53 of their report regard-

ing the abolition of the Appellate
Tribunals. The Law Commission has
quoted extracts after extracts from
judgments of High Courts showing
how the Appellate Tribunals very
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frequently misses the point at issue.
Therefore it i8 very necessary that the
suggestions made by the Law Commis-
sion should be reconsidered by the
Joint Committee.

Coming to the question of recovery
procedure, it is very necessary to
standardise it, I welcome the change
that has been embodied in the Bill

There is one point to which I parti-
cularly invite the attention of the
House because it relates to the ques-
tion of income of charitable trusts.
By a new provision incorporated in
this Bill—it is -clause 11 on page
20—it has now been stated that the
exemption now available in regard to
income of.charitable trusts will be
taken away in that it is now proposed
that any accumulation in excess of 25
per cent of the income of the trust in
any year will be brought under tax.
With due respect to the framers of this
Bill and to the Government, whatever
they may have thought, may I point
out that this is a very mischievous
clause? How the mischief will work
1 shal] presently specify.

Often it does happen that before a
charitable trust there ic a long-term
objective which cannot be {fulfilled
with the income of one or two years.
As you must be gware, there are many
trusts intended for building housing
accommodation for poor people. I am
a managing trusts of one such small
trust of which the deed of trust pro-
vides that the trustees may accumulate
the income and construct more houses
for the poor people out of that. Unless
the income is accumulated over a num-
ber of years you cannot have sufficient
funds at your disposal to be able to
construct houses for the poor people,
Therefore I submit that this particular
clause will virtually nullify thousands
of trusts which are bona fide and
genuine trusts and which have got
long range objectives, such as, con;(
struction of houses. If the Govern
ment step in and say, “Unless you
defray 75 per cent of the income of the
trust every year, we shall charge you
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income-tax”, the object of the trust is
defeated. This is only one case where
a long-term objective of the trust is
there. I submit that there are many
more trusts, thousands of trusts which
will come within the mischief of this
clause, I appeal to the Government
to look into this matter particularly
and see that this provision is suitably
modified.

I quite agree with the view that
where a trust carries on business
which is not associated with imple-
menting the primary objective of the
trust, such business income should be
taxed.

I now come to the question of asses-
sees being bound to disclose income
without waiting to be called upon to
file a return. This is clause 139, I
think this is a salutary clause. But in
this respect may I invite the attention
of the Government to the fact that
often it becomes extremely difficult
for assessees to get the necessary blank
forms? The other day I had to obtain
blank forms for obtaining exemption
from estate duty in the case of a client
and I had to carry on considerable
correspondence with the estate duty
commissioner in order only to get
blank forms. I do not see why the
Government should not issue admini-
strative orders to all officers that on
demand immediately the necessary
forms of return should be sent to the
assessees,

I

Also, I agpprove of the provision
made with respect to section 23A
companies where the liability of the
directors or shareholders has been
fixed in respect of payment of tax in
cases where they have voting power
exceeding 10 per cent. I think that
this is a very salutary principle. There
is no reason why these
section 23A companies should be let
off lightly.

Another very nice provision has
been incorporated here. Often persons
acquire companies with substantial
losses with the object of setting them
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off against profits and thereby evading
payment of income-tax. That loophole
has been very properly closed.

There is one point to which I shall
draw the attention of the House
before I close and that is the question
of launching prosecutions over and
\above the payment of penalty. While
I am at one with all those who say
that dishonest evaders of income-tax
must be severely punished, I am of the
opinion that in all cases where in-
come-tax has not been paid it is not
necessarily dishonesty. There are
cases where there is a genuine differ-
ence of opinion, where the assessee
has produced the books before the in-
come-tax officer and he has not been
assessed and yet technically it may
amount to this that the man has either
concealed his income or something.
A very peculiar provision has been
incorporated in the Bill, namely,
where the assessee produces books
from which after due diligence the
income-tax officer can find out as to
how much he is to be assessed, and if
the income-tax officer does not find
“that out, even then such a case can be
|reopened. 1 can understand the ad-
ministrative difficulties of income-
tax officers before whom a pile of
books may be placed. An income-tax
officer has neither the time to go
through all these voluminous ac-
count books nor the energy. It may
be possible that it may be said that
nominally the books were produced
which the income-tax officer had no
time to look into. But apart from
this fact, since it is possible that there
may be cases of income escaping as-
sessment, which are not necessarily
dishonest, I think that Government
should frame the law in such a way
" that prosecution does not necessarily
follow. Of course, if it is a case of
“plain dishonesty, prosecution must be
launched. But in other cases the pro-
cedure of compounding should be in-
creasingly adopted and its scope en-
larged. In regard to punishment for
tax-evasion, I do not know how it is
going to be practical. But one has no
quarrel with it.
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I have only touched a few of the
points which on a first reading of
this voluminous Bill struck me as re-
quiring attention. There are many
more similar matters which I hope
the Select Committee will look into.

Mr. Speaker: May I know how
long the Deputy Minister proposes to
take?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Not
more thap twenrtv-five minutes.

Shri N. K. Sanghi (Nagaur): Sir,
the Income-tax Bill, 1961, has been

hailed both in the House and outside
a; a most laudable piece of legislation,
The Bill has made many radical
changes. As the hon. the Finance
Minister has rightly mentioned in the
course of his speech, the Bill has
been brought forward with a three-
fold purpose.

The Bill aims at better and easier
understanding of the income-tax
machinery assesses, it is designed to
provide a better procedure for the
administration of the income-tax
machinery; thirdly it is designed to
check evasion and avoidance of in-
come-tax. It is a matter for congra-
tulation for this Ministry that this
comprehensive Bill has been brought
before the House and I am sure that
when it emerges from the select Com-
mittee it will be a landmark in the
matter of direct taxation in the
country. However, there are certain
points which require the serious comn-
sideration of the Select Committee.

Hon. Members who preceded me
have raised various important points.
1 would first like to mention the case
of refunds. The new Bill lays down
that the refund of the excess tax paid
would be made payable to the asses-
see within a period of six months. In
case of delay, unless the assessee him-
self was responsible for it, interest at
6 per cent would be payable to the
assessee. I feel that when the law is
going to be made stricter and more
effective, payment of refunds should
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be quicker. Refunds should be made
to the assessees within a reasonable
period of time, say within a month’s

time, rather than a period of six”

months. As is well known, income-tax
officers are usually very chary about
giving these refunds. They take a very
long time in giving them wherever
they are due. There have been cases
where refunds have been pending for
years together. No doubt we should
be strict in recovery of taxes and also
see that avoidance of tax is eliminated
to the maximum exient possible But
at the same time we should see that
wherever a legitimate refund is due to
the assessee, it shou!d be paid prom-
ptly. This will give confidence to the
people in the country, It will be a
source of satisfaction to them that just
as tax is recovered, similarly refunds
are made promptly.

With the increasing tempo of deve-
lopment under the Third Five Year
Plan, the incidenc: of taxation is

bound to increase. We have. therefore,

to impart a certainz dynamism to the
administration. As is well known all
over the country there is a sort of
phobia in the minds of the people to-
wards the Income-tax Department.
We have different sections of asses-
sees: the low-income asse: sees;
middle class assessecs and the high
income assessees. I would confine
myself to the middle class assessees.:
When they are called to the Income-
tax Department they have a sort of
terror. They do n:t undersetand why
they are called. I pciconally fee: that
some sort of eduration should be
imparted to the citizens of this conntry

through the Community Development "

projects. This will go a long way.
The income-tax officers should have
some sort of understanding of - .ie as-
sessees’ problems, so that !hey may
tackle them properly and recover the
tax due from them.

As is well known, the small tax-
payer when he goes to the Income-
tax officers, is subjected to so many
harassments. There are officers who
keep them waiting for hours to-
gether, These assessees who do no:
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understand the technicalities of in.-
come-tax law are not extended a
nelpful ‘attitude with the result that
they try to keep away from these
offices. It is not basically with a view
to evade tax, but ignorance of the law
on the part of the assessees and dis-
courteous treatment and unruly be-
haviour on the part of the officers, that
in a democratic country like India
really makes them avoid the tax, as
long as they can help it.

I am very glad ihat the Finance
Ministry has accepted most of the re-
commendations of the Tyagi Com-
mittee. One of the most fundamental
recommendations to my mind is thai

the office of the Appellate Assistai.t
Commissioner should not be con.
tinued under the Finance Ministry.

An appellate machinery like the Ap-
pellate Assistant Commissioner rhould
be under the Law Ministry or under
an Appellate Tribunal. It has been
argued that majority of cases have
been decided nicely by the Appellate
Assistant Commissioners and there
have been no appeals, It is quite true,
but one should realise the amount of
expenditure that one has to undergo
in placing his cases before appellate
tribunals for some quantum of justice.
It has not always possible for the poor
assessees to go to the tribunals. The
placing of the office of the Appellate
Assistant Commissioners under the
Law Ministry would create a sort of
confidence in the people. There should
be some judicial machinery which is
not under the influence of this Minis-
try. The very fact that the first stage
of appeal is being heard by a judicial
machinery would go a long way in
giving confidence to the assessees.
I would request the Select Committee
to consider this matter, and I would
suggest to the Finance Ministry to ac-
cept one of the fundamental recom.
mendations of the Tyagi Committee.
T would even suggest that the office of
the Assistant Appellate Commisisoner
may be done away with and many
more tribunals may be set up so that
justice may be available tp assessees
near their place of word.
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[Shri N. K. Sanghi] we find that the time limit kept for
12.49 hrs. opening a case s sixleen years,
. . . . whereas under the Companies Act of
{Surr JaGANATHA RAo in the Chuir.] 1960, under Section 209 (4A) the

books of account of a company have
to be kept for eight years. This is
really a hardship, Whereag the period
is cight years under the Companies
Act, it is sought to be kept at sixteen
years under thi; Bill. There should
be no contiradiction between the two
and I hope that the Select Committee
will go into thig question and that

Then we have the question of tax
evasion and tax avoidance. To my
, mind both the terms connote the
same thing and same meaning {o the
common man. In either case Govern-
ment stands to lose the money. We
must take up this matter seriously.
We musp sce that the loopholes are

plugged, A man may gel a certain : )
amount of benefits but should pay Government will also suitably amend

whatever tax is due from him. The the provision in this Bill, The Finance
provision should be put in such a Mir.1i5'ter has also :aid in his speech,
manner that whatever is  avoided which 1 repeat, that “for the enforce-

should be treated as evasion. The ques- ment of the levy of a Central tax like
tion of tax evasion has assumed Income-tax, there should be uniformity
serious proportions during the last few of procedure and idenlity of conse-
years with the increase in taxes as a quences of non-payment.” If a case
result of the changes made in the is reopened after sixteen years I per-

Income-tax Act of 1922. There have sonally think that it becomes very
been so many changes and evasion hard, because the second generation
has also been increasing tremendous- has fo explain on behalf of their
ly. The question that come to my mind *fathers or Icgators. So the period
is as to what the way to reduce it in should be reduced and brought to
the years to come. We must educate eight years or ten years or any suit-
the people so that they may realise able period decided upon by the
that there is a responsibility on them Sclect Committee.
to pay the tax which is meant for the In regard to charitable trusts the
maintenance of the State. The phobia provision has been broadened and
under which people suffer should also some limitations have been placed, I
be eliminated. It is only by doing would suggest to this august House
this that cases of tax evasion could be that the idea of the chariable trusts
reduced to a large extent. I am not doing business should be completely
talking of the big tax-evaders, the done away with. Charitable trusts
capitalist class, who have been syste- are formed with the object of doing
maticaly avoiding the payment of tax some good work jn the country. Their
for one reason or another, but of the doing business is a thing which
.thousands of pepole in the vilages should not be allowed. And their
[and so on who do not understand and funds should be invested in govern-
who have to be trained. They are not " ment securities or in interest-bearing
averse to payment of the tax, but the deposits. Investing them in business
thousands of people in the villages directly or indirectly should be barr-
very treatment, the method of app- ed by the Bill
roach to them and discussion with Then we have questions about re-
them has to be different. As we see gistered and unregistered firms in
from experience, a phobia is created this Bill. This has been a question
on account of being autocratic about in the Income-tax Act, 1922 also. But
recovery of a few hundreds of rupees in the Indian Partnership Act there
‘here or there, with the result that as is nothing like a registered firm. I
timF passes they run away from the feel that the question of having
taxing department. ‘registered firms' so far as the In-
There is another very important come-tax law is concerned, should be

point. In the present Income-tax Bill done away with and I hope this will
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be taken away in the future Income-
tax Bill that will be brought before
the House, because the Partnership
Act provides sufficient statutory safe-
guards in this matter. This will save
a lot of botheration, and the Indian
Partnership Act should be regarded
as competent enough to take care of
the problems,

Another important problem is the
inclusion of minors in the partnership
firms. The Bi!ll provides that minors
can be included as partners in a busi-
ness. If a minor is taken in the same
business, his income is clubbed,
whereas if the same minor is a partner
outside his father’s business he is
assessed separately. Here you will see
that the law is circumvented. ‘A
takes the minor children of B as part-
ners in his business; similarly B takes
A’s minor children as his partners. I
think, till a person becomes major
and understands law and what his
responsibilities are, to make him a co-
partner in business and give him a
share is simply ridiculous, The ques-

tion of inclusion of minors for In-
come-tax purposes, making them
beneficiaries, should be done away

with completely,

A statutory allowancc of one-sixth
for repairs to buildings was contained
in the Income-tax Act of 1922 and
since then there have been no changes
to this percentage in spite of the grow-
ing economy and rising prices. The
cost of repairs to buildings has gone
up tremendously. Especially in res-
pect of buildings in occupation of-the
owners themselves I would request
the Finance Minister to give thought
to this matter and give a greater
allowance.

In conclusion I would say, that when
we see that the tax evasion in our
country has gone so high, a healthy
climate has to be built and a feeling
created in the minds of the citizens of
the country that these taxes are being
recovered for their good. For creating
this healthy mind there has got to be
a dynamism in the revenue officers.
Unless this sorty of dynamism is bro-
ught in, such a climate cannot be creat-
ed. I would like to say this, that un-

r
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less they adopt a “May I help you"K
attitude, we will not be going very "
far in spxte of this amending Bill which
has been brought on the floor of this
House. I would again emphasise some
of the most important things I have
pointed out and request the Select
Committee and the Finance Minister to
reconsider the matter and see that the
Assistant Appellate Commissioners are
placed either under the Law Ministry
or under the Tribunals,

Shri Aurobindo Ghosal (Uluberia):
The present Bill is the outcome of the
efforts of the Law Commission, ap-

“ pointed tw the Government in 1956 to

simplify the basic structure of the
Income-tax law, and the Direct Taxes
Administration Enquiry Committee,
appointed to consider measures design-
ed to minimise the inconveniences to
assess and prevent evasion of Income-
tax. In a sense the present Bill is an
attempt to codify the Income-tax law
which has emerged in the form of am-
endments for the past forty years since
the passing of the Income-tax Act in
1922,

It may be mentioned at the outset
that the present Bill does not seek to
change the basic structure of the In-
come-tax law but it seeks to provide

- for a better procedure and a logical

-

arrangement of clauses with a view to
simplification of the assessment proce-
dure and to prevent evasion of tax, as
recommended by the Law Commission
and also by the Direct Taxes Admlms-
tration Enquiry Committee.

In the sphere of Income-tax there
are two distinct sections. One is the

_legislation and other the implemental

apparatus. It is good that this Bill
has been brought to codify the legisla-
tion for simplifying the procedural
matter. But at the same time Govern-
ment should divert their attention to
reform the administrative section of
the Income-tax Department which, I
think, is an Augean stable full of age-
old reactionary procedures and con-
ventions. The Income-tax Department
is a veritable den of corruption and
malpractices which have been venti-
lated from time to time in press and
platform, without any remedy.
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At every step, from assessment to
realisation, a tussle goes on between
{ the assessees and the Income-tax offi-
cials, and ultimately the assessees have
to succumb to the Income-tax officials,
not by paying the taxes assessed but
by evading the taxes by paying black
money for reducing the assessment
and sometimes for evading assessment
altogether. In the Calcutta Income-tax
office the pleader who has got no pull
*with the Income-tax officers cannot
‘give any relief to his clients. Only the
pleader who has intimate connection
with the Income-tax officers can com-
mand briefs, and nobody else. The
big industrialists have got fixed agen-
cies through whom they maintain re-
gular contact with the Income-tax
officers and wield immense influence
over them. If any honest officer at any
time ventures Lo detect the tax eva-
sion, he is victimised. This has hap-
pened in my State. One of the Income-
tax officers who was audacious enough
to detect evasion by one big firm was
sacked, and that is the reason why the
honest officers do not venture to detect
evasion by these big industrialists.
Naturally, if the high-ups of the
Department and the Government do
not interfere, I think there are still
many honest income-tax officials who
can realise a big amount of taxes
which are being evaded by these busi-
nessmen. The big industrialists and
capitalists are out of reach of the in-
come-tax officers, and the small busi-
nessmen and traders are the worst
victims. These persons have neither
got the machinery to maintain accounts
nor money enough to set up any
machinery for that purpose. Natural-
ly, there are delays, and the accounts
are also full of mistakes, and they are
easily detected, and for that reason,
they become the easy victims of these
income-tax officers. I personally know
of many small businessmen and traders
who, though they are honest in giving
all the details, still due to the defec-
tive way of keeping accounts, have
had to pay a big amount of income-tax
which was not due from them, and
they had to liquidate their business
in the long run.
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13 hrs,

My complaint seems to be justified
because I find that the number of
_ assessees in the lower income brackets

" has gone up, whereas the number of

assessees in the higher income brackets
has gone down. It sounds paradoxi-
cal, but it is true, when we hear that
the collections from income-tax had
been on the decrease during the past
decade though admittedly both the
production and the national income
have gone up; and, again, the national
income is admittedly concentrated in
a few hands. This is also one of the
main reasons why the divisible pool
has dwindled down, and it has been
* complained of also by the Chairman of
the Finance Commission. The arrears
of income-tax have been increasing
gradually. On the other hand, the
expenditure on tax collection has in-
creased by about three times. So, I
request the hon. Minister to see that
the administrative machinery of the
Income-tax Department is put in order
and also streamlined.

Further, I would request the Select
Committee to provide for a deterrent
punishment to the tax evader, as re-

) commended by the Tyagi Committee.

This is an important factor which has
to be taken into consideration along
with the problem of plugging the loop-
holes.

Income-tax matter is intimately con-
nected with audit. In many cases,
assessable income has been detected
even in the properly audited balance-
sheets. Nowadays, even the auditing
companies do try to make up the defi-
ciencies of these companies, in order
to please their clients. So, I request
the Joint Committee to consider this
suggestion that if the balance-sheet of
any company, audited by an auditing
company Is proved to be false or de-
‘fective subsequently, that auditing
company should be blacklisted under
the code of professional conduct.

Lastly, regarding the privy purses,

I do not know en what principle Gov-
‘e'rnment have exempted the princes
and the kings from taxation. This is
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a regular income without any labour. rally, many backward States would
In the age of sweat and blood, I do stand to lose.
not know why a permanent category
of these parasites should be nurtured. I think that some provision must be
Either give them money at a time so made in this Bill in this behalf or
that they can be rehabilitated in pro- some other way must be found so that
per quarters or impose taxes on their those States which have a right to get {
privy purses, as we are imposing on their share of the divisible pool are
the income of those persons who are assured of that share.
earning by the sweat of their brow. I
request the Joint Committee to consi- Shrimati Tarkeshwari Sinha: Let
der this point also, me, ai the outset, thank hon. Members
for generally welcoming this Bill and
Shri Wardor (Trichur): I want to for the thoughtful and useful sugges-
draw the attention of the Select Com- tions that they have made in regard to
mittee to just one point. Of course, it. I am sure these will receive very
the Select Committee may themselves careful consideration at the hands of
consider whether provision is made in the Select Committee. The way the
this behalf or not, but I am not very hon. Members have spoken and the
sure about it. ' points that they have made about this
Bill definitely indicate that they have
My point is this. Certain companies been able to understand the implica-
are operating in certain areas, but tions of this Bill clearly. I really con-
their headquartters are located at other gratulate them on their inteliigence
places. For instance, the Kannan and understanding. But, I would also
Devan Hills Produce Co. is opcrating like to take a little credit for Govern-
in the Kerala State, and that company ment for bringing this Bill in such a ¢
has extensive cultivations of planta- simple manner,
tions there. About one-fifth of the
arable land of Kerala is under that This simplification has been mainly
one monopoly tea company. They have due to the efforts made by the Law
shifted their head office and also their Commission, and, therefore, I wish tn
accountant to Bombay. Similar cases place on record our appreciation anc
are also there in Bombay. After the thanks to the Law Commission for
bifurcation of the State of Bombay having rendered this valuable assis-
into Maharashtra and Gujarat, very tance.
many companies are shifting their ) o
offices from Bombay city to Ahmeda- I do not think that it is necessary
bad. The assessment is made where for me to deal with all those sugges-
the accounts are submitted, and where tions which have been put forward in
the head offices are situated, and when ”}’3 House on the mer 1.ts of the in{h-
the collections go into the divisible vidual clauses of the Bill. These will,
pool, naturally, those States in which no doubt. be carefully considered by
the head offices are situated get the the Select Committee. For the pre-
benefit of it and not thosc States sent, I shall confine my remarks to
where the entire operations are done.r\_ certain specific points ralsed.by hon.
Formerly, those States had becn get Members and also some points that
ting, but because of the shifting of the they have raised about the general
head office, they are losing that share nature and administration of the in-,
of that pool which they ought to zet. com_e-tax laws as well as its adminis-
The company is operating in the tration.
Kerala State, and their plantations are . . .
there, and they have nothing to do .'lh"‘ first important point that bt
with Bombay, except that they keep raised by many hon. Members was in

regard to tax evasion. They have
) made suggestions as to how io meet

This point must be locked into, If this problem, and I am sure that these
this sort of shifting takes place, natu- suggestions will come up before the

an office there somewhere in a flat,
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Select Committee and will be examin-
ed by them. But when they criticise
Government and say that Government
have not been able to plug the loop-
holes of tax evasion I would like to
stress this fact that this is not a pecu-
liarity of India only. All the tax-
levying countries have got to face this
malady or disease, and they are trying
to do their best in order to plug the
loopholes and also to win the battle
of wits which is constantly going on
between the tax-gatherer and the tax-
payer; the tax-payer is necessarily in
a little advantageous position because
undis-
closed incomes that he may have, and
the undisclosed omissions and com-
missions which he always points out
as excuses. As I have said, this is a
common feature in almost all tax-
levying countries, and attempts are
regularly made all over the world by
the tax-levying countries to find out
various means by which to plug the
loopholes. We have been greatly bene-
fted by the experiences of other
countries, but those experiences havae
had to be translated Inio actiun in the
light of our own experiences, and on
the basis of the working of our own
‘ncome-tax laws here and also looking
to our own environment and back-
ground.

I would like to tell the House that
as early as 1920, the Royal Commis-
sion on Income-tax in the United King-
dom drew attention to the existence
of tax evasion in that country. In the
United States also, the Joint{ Commit-
tee on Tax Evasion and Avoidance,
set up in 1986, found that efforts at
avoidance and evasion were wides-
pread and amazing both in their bold-
ness and in their ingenuity. It can
never be claimed that tax evasion has
been completely eliminated in any
country of this world. But I certainly
like to tell the House that tax evasion
does not exist in this country in that
large scale as some hon. Members have
tried to point out. Much of their com-
ment perhaps arises due to lack of
information about the basic structure
and the operation of these taxes, We
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know that there is evasion. From time
to time we hear from hon. Members
themselves, huge figures being quoted
in this House; flgures are also quoted
by hon. Members on the basis of cer-
tain suggestions made by persons else-
where. By this, an impression in cre-
ated that there is such a huge amount
of money in arrears by way of evasion.
I do not deny that there is evasion,
but I do not also accept that there is
such a huge-scale evasion as some hon.
Members have tried to point out. But
that does not mean that the Govern-
ment are not keenly aware of the
necessity of fighting tax evasion. Gov-
crnment are in fact consistently bak-
ing steps to see that the legal loop-
holes are plugged. Secondly, they are
taking steps to see that we strengthen
the administrative machinery of the

* department so that we can have better

enforcement and detection. From time
to time a number of important legis-
lative amendments have been made to
the Income-tax Act, as for example,
the removal of the time-limit for as-
sessment of concealed income and
conferment of powers of search and
seizure on the income-tax authorities.

These legislative measures were in-
troduced as a result of the acceptance
of the recommendations of the Taxa-
tion Inquiry Committee. As the House
is aware, this was one of the main
subjects referreq to the Tyagi Com-
mittee and on this they have made
certain very useful recommendations.
The Tyagi Committee have already re-
commended provision of a minima for
penalty, punishment for abetment or
tax evasion and other remedies also.
The House should really know that
these recommendations of the Tyag:
Committee have also been incorporat-
ed in the Bill and these will receive
all careful consideration by the Select
Committee.

The Tyagi Committee made certain
other recommendations in regard to
better collection of arrears and better
imposition of taxes, besides providing
for punishment for abetment of tax
evasion and levy of heavy penalties.
Because these were very useful recom-
mendations, they have been accepted
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by Government and the necessary pro-
visions incorporated in the Bill. There-
fore, there should really be no appre-
hensions on this score.

Here I would like to refer to the
opening remarks of the hon, Finance
Minister. He rcaid that one of the
main purposes of this Bill is to tigh-
ten up the provisions of the income-
tax law for dealing with tax evasion.
This was the most important point on
which he spoke quite comprehensively,
He gave instanceg of such provisions.
I need not take the time of the House
in elaborating or repeating them, 1
can assure the House that Govern-
ment have shown keen awareness of
the need for fighting tax evasion by
strengthening and enforcing the de-
tection machinery and trying to gear
up the administrative set-up and plug-
ging all the administrative loopholes,
Following the setting up of the In-
come-tax Investigation Commission in
1948, we have now the Directorate of
Inspection (Special Division). This
Directorate was brought into existence
to deal primarily with evasion cases
of war profiteers. Hon, Members
know the function and jurisdiction of
the Directorate of Inspection (Special
Division) and have commended its
performance from time to time, Apart
from this, there are two central
charges at Bombay and Calcutta and
28 special circles located all over India
working under the immediate super-
vision of the Directorate of Inspection
(Investigafion Division), These are
the two wings working in this behalf.
The main function of these bodies is
to detect tax evasion by going into
the details of the functioning of the
companies, individual firms or indivi-
dual members. Their achievement
has not at all been meagre; they have'
done very very satisfactory work,

Besides these, it should not -be for-
gotten that the regular officers of the
department themselves are constantly
being geared up. Here I must take
some credit when I say that our
officers have been trying to do their
best to see that evasion is reduced to
the minimum extent possible. They
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have also been successful in bringing
in a considerable amount of revenue,.
and this amount has gone on in-
creasing from year to year, because,
they have not only been able to col-
leet back date duty but have also
been able o reduce the arrears on a
yearly basis. When they were given
powers under section 34 of the In-
come-tax Act, their hands were
strengthened quite substantially, and
that is why their performance has
been very very satisfactory,

Suitable action has also been taken
ip the past years to strengthen the
man-power of the department as also
to provide gdequate training to officers
when they join the department so that
they may be competent to detect and
tackle tax evasion efficiently. The
training given to officers to fight tax
evasion and collect the maximum re-
venue is only one part; the other part
of the training which is as important
as the first part is to maintain cour-
teous behaviour with the assessees,
Some hon, Members who spoke raised
this point and said that income-tax
officers do not bother about the asses-
sees. In this connection, we have been
issuing circulars and also directing‘
them to take action where complaints
have been received and giving al] our
attention to the remarks made in this
House or representations made by
people outside in the country, We
have been trying not only to see that
they collect the maximum revenue
possible and catch the tax evaders but
also to insist that they must maintain
courteous behaviour with the asses-
sees, Even when a small, modest as-
sessee comes to the officer, he has to
be shown the maximum courtesy pos-
sible. These two points have been
the fundamental objects of the train-
ing,

However, in view of the particular
nature of income tax and the problemr
of determining liability, we are
greatly dependent on facts which are
in the personal custody of the assessee
himself. That is exactly the reason
which makes the task of detecting
concealment  particularly  difficult.
Direct taxes are not collected then and
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there like indirect taxes; they are
levied and then collected. In this res-
pect, the income tax officer who col-
leats direct taxes suffers from one
disadvantage. He has to go for assess-
ment of accounts which are one year
old. He can only assess after one year
has passed and the man has earned
the income, So the time that lapses
may give advantage to the tax evader
who wants to keep duplicate accounts
and so on. It is very difficult for the
.officers to find out which of the ac-
counts and papers provided by the
assessees are the correct accounts.
They have to exercise their judge-
ment, commonsense and intelligence
to find out ffom the assessees’ own
books what is the truth and what is
not the truth. Where is the money
actually lying in his own account?
Therefore, we suffer from this initial
« disadvantage. Still, I can assure the
hon, House that Government is doing
-everything possible to plug tax eva-
sion. The various suggestions that
have been put forward by the hon.
Members will be taken into considera-
tion, I am sure, by the Select Com-
nittee.

Another problem which was referr-
ed to by some of the hon, Members
related to the recovery of arreas. It
was said that the arrears of income-
tax were quite substantial and all
possible measures should be taken to
-gear up the collection machinery. In
this connection, the position has been
explained in this House on several
occasions. I would, however take
this opportunity of repeating that the
position is not as bad as sometimes
it is made to appear. The effective
arrears as on 1-4-60 are only Rs. 133.6
crores; that is to say, they are about
half a full year's amount.

As I have said, unlike indirect taxes.
‘the direct tax system suffers from a
handicap. Unlike customs for ex-
ample, where the assessment and col-
lection of duty takes place before the
‘goods are cleared, in the direct tax
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system the Income-tax officer comes
on the scene at least one year after
the income has been earned, In some
cases the income earned during that
period is spent away. In other cases,
assessees who make large profits con-
cea] a portion of their profits and hide
the assets representing the concealed
profits. That income goes into large
profits which are concealed and the
profit goes to those types of assets
which are not visible to our eyes—
which are not before the eyes of the
Income-tax Officer or the adminis-
trative machinery of Government.
The assets relating to the concealed
income are unknown because. there
are various forms in which these
people transfer or transform them—
known and unknown—and it is very
difficult.

As some hon, Member pointed out
the collection takes place in some
State and the assessment is made in

" another State, Under the present

system the assessee has the freedom to
distribute his income in any way he
likes, all over the country. Therefore.
sometimes, it is impossible for I.T O.
visiting that area to find out in what
ways the assessee might have diverted
his additional income or hidden in-
come—to certain assets which are not
visible to the naked eye.

Our difficulty is that even though
the concealed income ig assessed. the
assets representing that concealed in-
come are not fully known, Therefore.
we start with the initial disadvantage.

Shri Bharucha raised the point as
to why we have not been able to re-
duced the arrears and why we take
so much time to make assessments
and to give refund of money. Some
other hon, Members also raised the
point. This is exactly the difficulty.
The process of collection of taxes is
a long process and we are trying to
reduce the time of the colection But
because of the nature of the things
existing today we have to see that
we do not leave any sources which
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we come across, uninvestigated.
Therefore, we have to check up all
sources—possible or impossible—if
they come to our knowledge. We
might have made an assessment; but
later on some very useful information
may come for further assessment,” We
cannot leave that information unnotic-
ed, So, this question of giving refund
after assessment is made take$S some
time. We are trying to reduce the
time and that is exactly why we have
accepted the recommendation that
Government also shoulg suffer some-
thing. If we delay from our side we
shall also suffer by paying interest, We
are expected—and the assessees also
—to pay interest if we make lapses.
Government must also put themselves
in the same position as the assessees.
We have taken a little more time be-
cause of the nature of things, The
income as such has to be looked into
only after the lapse of some time.
Therefore, we must have a little time
so that we might have enough latitude
{0 go and do the detailed investiga-
tion,

There is another problem before us,
That s in regard to benwini transac-
tions. Shri Tangamani and some other
hon. Members have referred to this
point. They have expresseq concern
about that, In order to fight the pro-
blem of benami holdings specific pro-
visions have becen made in the In-
come-tax Bill. I{ has also been pro-
posed that the transfer of properties to
defraud revenue, will be void against
any taxes to be paid except when
made for valuable consideration or
when made without notice of the
pendency of income-tax proceedings.
It is also proposed that interest at the
rate of 4 per cent shall be chargeable
on income-tax which remaing unpaid
within the time allowed. We have
also adopted a uniform procedure for
recovery of income-tax in all the
States, We have accepted this re-
commendation as proposed in the
First Schedule of the Income-tax Bill
which has been further so designed
that the work of recovery can be
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taken over by the Central Govern-
ment officers at a suitable time in
future if it is considered necessary.

So far as the point raised by the
hon. Member who spoke last is con-
cerned, we have ourselves been very
much gware of this and this problem
hag been before Government for a
iong time and we have been trying to
see that we avoid such complications
as far as possible and reduce these
difficulties to the minimum, But there
are certain practica] difficulties before
us which we cannot check by law,
Income earned in one State will
mostly go to another State if the
assessee finds it more profitable to
locate his business there. Our ad-
ministrative burden increases very
much if we start maintaining our
office at 10 places. We shall have to
keep our accounts at 10 places. But
if you have the accounts in one place
you can easily go into the question of
total assessment and the chances of
cvasion are reduced, You can really
catch hold of all the account books.
If the account books are located at
different places, it will be impossible
to co-ordinate all the account books
and bring them into a total whole.
That has been our difficulty whereby
we have not been able to locate the
accounting position of the units them-
sclves.

I am in great sympathy with the
hon, Members who have raised this
point; but we have certain basic difli-
culties. Neither can we really ask the
assessee to maintain 100 accounts in
100 places nor will it be possible and
practicable for us to get hold of all
the accounts collected at one place and
make the proper assessment and sce
that no evasion is possible. We have
also to depend to a certain extent on
the accounting done at one co-ordinat-
ed place.

I will now take up some specific
points raised by some hon, Members.
Shri Nayar, in his speech, wanted to
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know what has happened to the In-
vestigation Commission cases which
were affected by the 3 Supreme Court
delivered in 1954 and
1955. The hon. Member is not here,
but I may inform the House that there
were not really three judgments but
there were 4 judgments which affect-
ed the cases disposed of by the Invest:-
gation Commission after 26th January,
1950, the date on which the Consti-
tution of India came into force. The
fourth case which the hon. Member did
not mention was that of Mr. Bishesh-
war Nath versus the Union of India.
*he judgment for which was deliver-
ed in 1958. By these four judgments,
probably 1462 cases were affected. It
was only to tackle those cases that
section 34 of the Income-tax Act was
amended in 1954 and 1956 as pointed
+out by the hon, Finance Minister in
his opening speech. A special organ-
isation set up on thc pattern of the
Investigation Commission was created
to dispose of these cases. The names
of the organisations set up have al-
ready been mentioned in my speech
earlier., These are the Directorate of
Special Investigation and certain other
subsidiary organisations working un-
der the Directorate, The Directorat¢
took charge of the cases affected
which had been reopcned under the
amended section 34 and made a re-

assessment in all but a very few
groups of cases. I would like to in-
form the House that only 6 groups

consisting of 47 cases are outstand-
ing till now. And, that is also not
because the Directorate has not been
able to tackle those cases but be-
cause injunctions f{rom courts have
beren pending and the Directorate
cannot move in this matter till it is
decided by court.

Hon. Members Shri Nayar and Shri
Tangamani also referred to the point
that our collections have been going
down in gpite of the increased expendi-
ture on the Plan projects.

If a proper analysis is made it will
be seen that such a general conclusion
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does not really give a correct picture
of the whole situation. Mr. Chair-
man, Sir, you will yourself realise
that the collections in the years fol-
lowing the end of war includedq subs-
tantial amounts cf revenue by way of
vxcess profits tax on earnings during
the war, In the years following the
war, the assessment of these amounts
started and they were completed by
the end of 1951. So, in the early
periods such as 1951-52 the revenue
got a good boost when the assessment
was done on the profit carned during
the war time. During that period,
exceptional profit was earned but
their assessment was madc after the
Therefore, there was
such an abnormal rice in the income-
tax returns and the excesg profit tax
returns, That was primarily due to
the war profits. When these assess-
ments were completed, the revenue
gradualy declined from 1951 onwards.

There was g further reason for this
decline. We decided to have a Plan
and in order {o implement the basic
\lhings of our Plan, we started giving
certain tax incentives for increasing
industrial production  which in the
beginning stages led to a shrinkage of
revenue to a great{ cxtent, I may in-
form the House that after such an
initial shrinkage, the revenue started
looking up as was expected normally
and from the year 1955-56 therc¢ has
been a rise in revenue. The revenue
from income-tax in 1956-57 was Rs.
201.59 crores, in 1957-58. Rs, 220.27
crores, in 1958-59; Rs. 226.30 crores;
in 1959-60, Rs. 253,77 crores. The in-
tome-tax and super-tax collections had
gone up by Rs. 160.15 crores and it
stood at Rs, 27236 crores in 1960-61.
In fact, we find that there has been a
steady rise in the earnings and in the
period of six yearg there has been a
rise of Rs. 104 crores, contrary to what
the hon. Members have stated, Due
to the drive of the clearance of arrears
and the start of disclosure cases,
several outstanding big revenue-yicld-
ing cares of war time, were settled....
(Interruptions.)
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Shri Chintamoni Panigrahi (Puri):
Are the arrears also included in these
figures given by the hon. Deputy
Minister?

Shrimati Tarkeshwari Sinha: What-
ever I have given are the net collec-
tions, A number of times this has
been explained to the House by the
hon. Finance Minister that all the past
arrears cannot be effective arrears,

"Mr. Chairman: Do these collec-
tions include part of the past arrears
also? That is the point,

Shrimati Tarkeshwari Sinha: The
recovery of the past arrears was main.
iy done in the year 1951 or before
1951. I have said already that certain
big revenue yielding cases were com-
pleted after the war-years and they
are not in existence today. The other
vases which are being completed from
Vear {o year cannot rcally yield much
revenue. Of course, we are dispos-
ing of these arrears from time to time,
if it were all arrear collections, then
this would not have shown this much
increase.

Mr. Chairman: Can the hon.
Minister give a break-up of current
revenue?

Shrimati Tarkeshwari Sinha: It
will take a long time for me to give
it,

Shri Chintamoni Panigrahi: If
the House could get the break-up. wec
could have known how the revenue
has been increasing or whether only
the past arrears have been included in
them ang they show a big increase be-
cause of that....(Interruptions.)

Shrimati Tarkeshwari Sinha: I can-
not give a break-up how much of
them have become fictitious arrears
and how much are effective arrears
and so on. But I may say that these
ccllections include arrear collections
also. We have already shown a de-
cline of revenue in the years 1954-55,
1953-54 and 1952-563. In these three
years we have ourselves shown a
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decline in revenue and I gave the
l:on, Members the reason for this
decline. Certain big revenue yielding
cates were finished and some taxes
w.cre collecteq on the basis of the
vxcess profits tax which did not exist
then. But from the year 1955-56 we
have gone on. Even if we accept
this fact and even if we have been
able to collect the arrears, that also
saows that our performance is better.
If our revenue has got a boost up by

 better collection of the arrears, the
crediy is given to the  Government.

That shows that we have not only
anne on making better collections but
we have also gone on tapping better
avcnues and resources for our taxes
and we have also improved our posi-
tien in respect of cur arrears; we have
irnproved our pattern of collection.
Eitherway, I do nol think it is any
cdisadvantage to th¢ Government. On
lne other hand, it gives credit to our
department that wo have been able to
reduce the incidence of arrears.

Shri Heda raised this point as to
whether the Indians abroad cou'd
remit their accumulated profits with-
cut fear of being taxed on any portion
thereof under any possble interpre-
tat'on of the provisions of .the new
Bill. I may assure the hon. Member
that the new Bill leaves no doubt in
thig mat‘er and that such profits will
snot be liable to tax on remittance
basis.

Shri Muniswamy who spoke next
asked why in India, husband and
wife are assessed separately whereas
in the UK. both of them have to file
a joint re‘urn of their income. The
Indian practice according to him has
led to evas'on of taxes by the husband
transferring hig property or income
1o his wife or minor children so as
to reduce his own liability. S'r, 1n
the U.K. the practice of the husband
and wife being assessed together 1s
due to historical reasons and therc is
really no necess'ty for takiing that as
a model for our use. We have to
judge our context and make our own
rules and regulations according to
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conditions operating in India. Fur-
ther in our Act we have specifically
provided that any income arising
directly or indirectly from any assets
transferred to wife or minor children
N n o . .

without adequaie consideration will
be included in the assessee's income,
and will be assessable. I would invite
the attention of the hon. Members to
section 16(3) of the existing Act cor-
recponding to clause 64 of the Bill
brfore the House.

Shri Muniswamy also observed that
if evason of tax was proved in any
case, not only a penalty must te
imposed but ther: must be  some
o‘her punishment also. This is ex-
actly what has been proposed in the
Biil. The Finance Minister, in his
opening speech, had pointed out thai
even if penalities are levied for ccn-
cealment of income it will be open to
the department to launch any pro-

secution in suitable cases if the e-
\artment thinks that it is a fit rase
for launching prosecution.

1341 hirs.

[Mg. DepuTy SPEAKER in the Chair|

Then, some hon. Members raised the
point as to why penalty shou'd be
imposed in addition to the intercst in
the case of default by the assessers in
niak ng payment of the taxes. But the
explanation is very simple and very
clear. It has been made very clear
in the provisions of the Bill i'sell.
Interest is proposed to be levied for
not pay ing the tax on the due date
¢llowed 'n the demand notice.  This
interest is automatic, and will be pay.
able even if the assessee ge's an ex-
tension of time from the ITO:x. Even
if the assesiee is permitted to hav:
i ‘ittle extenson of time to su“bmn
nis re‘urns or accounts, that interess,
after the lapse of that period, will bz
chargeable on that amount automa-
tically. 1t has nothing to do ~witn
punishment. Punishment has Dbeet
provided if an assessee does not pay
the tax on the due date or withi
the period al'owed by the ITO:
Immediately, by virtue of the defauit
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yn payment, he is liakle to puitish-
ment. So, we should not confuse the
provision for punishment and the pro-
“vision for interest. Interest wiii
accrue automatically after the 2'low-
ing of a certain time and even aficr
the extension of time prov.ded by tne
iTOs themselves, while punisiucent
or penaity will be imposed on the
ossessee when he pauses and wnen
he does not pay nven after the ~xpiry
of the due date or even after the
¢xtension of the time-.limit prov'dea
vy the ITOs. Therefore, there shouid
be no confusion. The House oI
course has been very much concerii-
¢d about the penalties to thc ‘ax-
clodgers and about the delays that iiave
been caused in paying the taxes. The
Tyagi Committee has recommeaded
the sugges'ions and we have acuepi-
ed the Tyagi Committee’s recon:raen-
dations in this regard.

Before I conclude, 1 would lilie te
deal with a few more points r:isea
by some hon. Members, in the delate.
All the suggestions made by them watt
be pu' up before the Jo'nt {om-
mittee. There was 2 suggestion riade
about charities and that point was
raised by Shri Naushir Bharucia. 1
udmit that thc purposes of charily
are such that they can  be fulfilled
cn'y after some yecars and so accumu-
Jation becomes necessary. I admat
that point. But I still do not se= wny
tax should not be paid first, and then
the amount allewed to accumulate. 4

, have not been able to convince my-
self about the reasons made ou: ty
Shri Naushir Bharucha, I do not see
why, even if the cnarities are sucn
tr.at they have to be accumulated for
some years, a tax canno! be paid on
them; and after the payment ol tax
the sum can be accumulated.

Shri Naushir Bharucha: May I point
out the incomes from charitics are
exemp!, which is the basic primciple
of the Act? I mean the genuine chari-
this,

Shrimati Tarkeshwari Sinha: That
is true, but what the hon. Member
raised was the point that certain accu-
n ulations become necessary and on
them there may be some hardshup.
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Shri Naushir Bharucha: That is
cnly one iliustration of a long-term
o jective of a trust. There are
thousands of trusts with Jong-term
ohjectives and all these will b2 pay-
irg tax.

Shrimati Tarkeshwari Sinha: I
do not say that we shall no: examine
this suggestion put forward by
the hon. Member. But what he
said was about the accumulation. My
idea is that the tax can be paid on the
amount and after that the amount carr
be accumulated. However, the sug-
gestion of the hon. Member will be
examined and it will be placed belore
the Joint Committee; and if we find
that there are certain genuine cases of
hardship, we shall see that the hard-
ship is remedied.

Then there have been some points
raised about the amount distributed to
the States. I cannot say anything in
this matter because that matter is be-
fore the Finance Ccmmission. The re-
marks of some hon. Members on this
matter will probably be taken note of
by the Finance Commision, and they
will examine the propriety of the dis-
tribution, the whole basis of distribu-
tion of taxes and the propriety of the
divisible po>] and see on what basis
the divisible pool should function ¥
have nothing to say about it. It is for
the Finance Commission to deal with
and I think the Finance Commisison
will take note of the concern that hon.
Members of this hon. House have ex-
pressed.

So far as the question of the appe-
llate tribunal is concerned, I really
have no need to mention it or go into
the details of that question, because I
would like to refer hon. Members to
the speech made by Shri C. D. Desh-
mukh, wherein he said he could note
accept the proposal in this regard. He
really made a very convincing case
why the Ministry could not accept the
proposal. I would like to refer hon.
Members to his speech. They will do
well to go through the speech and
know what were the basic or the prac-
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tical difficulties that we had in accecp-

\ ting the proposals regarding the appe-

I would again request
hon. Members to go and read that
speech and find out {for themselves
whether those arguments are convinc-
ing or not. At that time, Iwasgag non-
offic al Member of the House and I
know that the whole House was very
much convinced with the arguments
made by the then Finance Minister.
Hon. Members may have again an
opportunity to ecxplain their poini cf
view at the Joint Committee butl so
far as I am concerned I fail to see
that therc is any argument about it yet.
[ see that there is hardly any neces-
sitv for reopening the issue which has
becn closed.

llate tribunal.

Then a point was made about the
cost of collection. Some han. Members,
fo my mind, made a very fallacious
argument and completely misreprescn-
ted the picture. They said that the
cost of collection has gone up very
much. The cost of collection has al-
ways to be judged in relation to the

“increase in revenue. The ccst of col-
lection as a percentage of net revenue
was only 1'96 per cent in 1953-54; in
1954-55 it was 2'19 per cent; in 1955-
56 it was 2.4; in 1956-57 it was 2.08;
in 1957-58 it was 2°04. So, actually
there has been a decline in the cost of
collection. In 1958-59, from the
figures that are available, it is seccn
that there has been a slight increase;
it was 2:16 per cent. But this, com-
pared to the revenue that was collec-
ted, is nothing. After all, it does not
go even to 2} per cent. It is less than
2} per cent. So, there should be no
zpprehensicn in the minds of hon.
Members that we spend huge monies
in order to collect the revenue.

With these remarks, I commend the
motion for reference to the Joint
Committee to the acceptance of the
House.

Mr. Deputy-Speaker: The hon.
Minister has some facts which hon.
Members have not got. Therefore,
the Members are likely to be misled
in their conclusions and their assess-
ment of the situation. But the hon.
Minister should not be so harsh in
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judging hon. Members—that they
have misrepresented the facts: etc.
Rather she might say that they have
been misled by certain facts which
were not correct, and that they had
nct got the correct facts in their pos-
session.

Shri Braj Raj Singh (Firozabad):
Really, will the figureg just quoted
by the hon. Deputy Minister piove
her case or our case?

Mr. Dcputy-Speaker: She said
that the cost of coliection has not
gone un very much. Members can
argue ihat because the amount to be
collec'ed was high and much bigeoer,
the percentage in cotlection has gone
down or that the cost has gonc up.

Shri Chintamoni Panigrahi: She
said it was 216 per cent. Has it not
gone up?

Shrimali Tarkeshwari Sinha: If
1hey do nol listen, what can [ do®

Mr. Deputy-Spcaker: Evern  when
they do not listen, she s continuing
the hammering in the same :tyle.

Shri Tyagi (Dehra Dun): Since it
is an important measure, [ would
suggest that you may kindly ring
the bell so that  all Members could
come in at the time of votimg. I am
suggesting this only to keeps the good.
name of the House, We must have

full quorum. It is a very importazt

measure.

Mr. Deputy-Speaker: My difficulty
is, in the interval, we are generally
not asking for the qQuorum. This is
now the interval

Shri Tyagi: Our convention has
been that votes are not taken in the
interval, that is, during the period
between 1-30 and 3 or so. But gnce
this is an important Bill, let votes
be taken when many Members are
present. It is a matter of a few
minutes only.

Sthrimatl Tarkeshwarl Slaka: There
{s no opposition to the measure.
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Shri Tyagi: That is true, ¥t even
o) !

Mr. Deputy-Speaker: Does he fleel
that there will be a difference in the
result?

Sbri Tyagl: T am not raising any
‘objection. 1 think that the Bill is
rather important and therefore we
may have a quorum

Mr. Deputy-Speaker: If he is not
Taising any objection. how can I take
-cognizance of il?

Shri Braj Raj Singh: If Shri Tyagi's
name is included in the Select Com-
mitlee, the committer might be bene-
flled by his udvice, because he hcaded
the Dirceet Taxes Administration En-
quiry Committcec.

Mr. Deputy-Speaker: The hon.
"Member wou'd realise that it was fer
the: Minister to include other names
«or o subslilule some names by others.

Sari Tyagi: The Government have
been generous enough in having ac-
vepted our advice.  What more do we
want?

Shri Brai Raj Singh: The House
«can include some names.

Mr  Deputy-Speaker: That should
have becn done. much carlier and not
at this stage when T am going to put
the motion to the vote of the House.
Protrably Government prefer that the
e:Ginmittee should have a dispassionate
view. without the Chairman of that
oth.r commitiee which made those re-
commendations.

Shri Naushir Bharucha: As would be
clear from the Finance Minister's
speech, it was a3 mistake on the part
of the whip.

Mr., Deputy-Speaker: The question
is:

“That the Bill to consolidate
and amend the law relating to in-
come-tax and super-tax be referr-
ed to a Select Committee consist-
ing of 30 members, namely, Shri
K. R. Achar, Shri P, Subbiah Am-
balam, Shri Amjad Ali, Shri Prem- ;
ji R. Assar, Shri Bahadur Singh,



14703 Delhi

Shri Prafulla Chandra Borooah,
Shri D. R. Chavan, Shri Shree
Narayan Das, Shri Mulchand
Dube, Shri M, L. Dwivedi, Shri
D. A. Katti, Shri P. Kunhan, Shri
Bhausaheb Raosaheb Mahagaon-
kar, Shri Mathew Maniyangadan,
Shri M. R. Masani, Shri T. C. N.
Menon, Shri Radheshyam Ram-
kumar Morarka, Shri Narendra-
bhai Nathwani. Shri C, D. Pande,
Shri Naval Prabhakar, Shri Ram
Shankar Lal, Shri Shivram Rango
Rane, Shri Jaganatha Rao, Shri
K. V. Ramakrishna Reddy, Shri
Asoke K. Sen, Shri Laisram
Achaw Singh, Dr. Ram Subhag
Singh, Shrimati Tarkeshwari
Sinha. Shri Radhelal Vyas. and
Shri Morarji Desai with instruc-
tions to report by the last day of
the first week of the next session.”

The wmotion was adopted

'3.53 hrs.
DELHI (URBAN AREAS) TENANTS’
RELIEF BILL
The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move:

“That the Bill to provide relief
to the tenants of land in the urban
areas of the Union territorv of
Delhi, be taken into considera-
tion.”

It is a measure of limited application,
As you are aware, the then Part C
State Legislature passed a detailed
law dealing with the land reforms and
investing the tenants and occupants
with substantial proprietory rights in
1954. Certain villages were further
added by an amending Bill by this
House. But in both these Acts, the
urban areq was purposely excluded
for the reason that the urban area, as
the expression shows, was not an agri-
cultural area. Therefore, all that
area was excluded from the operation
of these land reform Acts which ap-
plied to areas entirely rural in
character.

So far as the urban area is con-
cerned, it was subsequently found that
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there were agricultural lands, though
the extent{ was not very great. But
all the same, there were agricultural
lands and there were tenants also
spread over a number of villages—
about 50 villages and parts of about 20
villages. Inasmuch as the actual ur-
banisation has not taken place com-
pietely in the sense that all that pro-
perty has not yet been completely ac-
quired by the Government, it was
considered that until the property was
duly acquired, the occupants in these
areas should also be entitled to certain
rights,

The question then arose as to whe-
ther the land reforms Act of 1954 pass-
od by the Delhi Legislature itseH
should be applied or whether a por-
tion thereof should be applied or whet-
her a new Bill should be brought
forward taking into account the urban
conditions of this area. As I stated
the urban area extends over 50 vil-
lages and parts of 20 villages. The
actual agricultural land in thig area is
abouy 4.000 acres. The total number
of tenants is about 1700 in this area.
But actually 1200 are non-occupancy
tenants, In this case, it was necessary
that some relief ought {0 be given.
In the case of the rural area, as you
are aware, what the Legislature did
by passing the Act was to confer
substantial proprietory rights over the
tenants for the reason that it was a
rural arca and the agriculturists or
the fcnants and occupants were enti-
tled to substantial rights as @ perma-
nent measure.,

So far as the present urban area is
concerned, as I have pointed out
already, notifications have been issued
by the Chief Commissioner of Delhi
for the purpose of acquiring the lands
in most of these villages, because
Delhi has been developing and often-
times it was expressed on the floor of
the House that the prices were going
up, there was speculation and Gov-
ernment ought to acquire more land
for the purpose of housing or other
purposes, Therefore, last year the
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Chief Commissioner issued a notifi-
cation under which he told the
world that about 34,000 acres and odd
would be ultimately acquired by Gov-
ernment for public purposes. I may
point out that the urban area that is
the subject-matter of this Bill is
almonst wholly covered by this noti-
fication. But the whole land will not
be acquired immediately. It will be
acquired in certain stages.

As I answered some questions a
few days ago, there are certain
phases. In the first phase, about 8,000
acres are going to be acquired for the
purpose for which this notification
has been issued. Under these circums-
tances, we have to make a distinction
between agricultural land in the rural
areas for which substantial provision
has already been made and the ten-
ants havc been given substantial pro-
prietary rights and the (t{cnants in
these villages, whether they should
also have similar rights or, whether
it should be of a different type, in
view of the fact that some rclief has
got to be given to them. After consi-
dering the whole thing ang taking
into account the most important con-
sideration, wiz., that some time or
other, either in the immediate future
or at least in the near future, all these
lands will have to be acquired, Gov-
ernment considered that it was neces-
sary to deal with the question of trans—
fer of substantial rights in the urban
areas, to which this Bill will be made
applicable,

There were certain difficulties even
in respect of urban areas where there
were agricultural lands of over 4,000
acres in extent and the tenants were
entitled to certain relief. That is the
reason why as the title shows, this
Bill is brought forward to provide
relief to the tenants of land in the
urban areas of the Union territory.
This relief is more or less of two
types. It is naturally confined to
agricultural lands in the urban areas.
The relief that has to be givemn to
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them would be generally two-fold in
nature. Firstly, inasmuch as there was
no law so far as this area was con-
cerned, for preventing evictions, cer-
tain agricultural tenants of these ]ands
have been evicted. So far as their
number is concerned, 19 tenants have
actually been evicted through courts,
and 477 tenants have been  evicted
privately, because there was no law
against cviction as such. So, either
by way of arrangement or otherwise,
477 tenants were privately evicted.

Shri Braj Raj Singh (Firozabad):
What is the land affected by that?

14 hrs.

Shri Datar: Only 4.000 acres, not
much. 1,700 are the total number of
tenants and the extent of land is
4,000 acres. Out of 1,700 tenants, there
arc some who have got some occu-
pancy rights. 1,200 tenants have not got
any occupancy rights, They are non-
occupancy tcnants. Therefore, as I
was pointing out, in 19 cases there
have been evictions through courts. in
477 cases there have been cvictions
privately and 78 cases have now been
pending before the courts. Under these
circumstances, Government considered
that some sort of relief against evic-—
tion ought to be allowed to these
people so long as these lands are not
acquired at all. I hope the House will
kindly take into account this fact that
until thesc lands are acquired, some
relief will have to be given to the
tenants, more or less during the inter-—
vening period, as they are agricultural
tenants, Therefore, this is the first
type of relief that is to be granted to
them, The second question is equally
important.

Shri Braj Raj Singh: How much
land has been affected by this? The
hon. Minister was referring to cases
of eviction, 477 cases privately and
19 cases through courts. But what is
the acreage?

Shri Datar: I have not got that
figure. I shall try to find it out. But
the total acreage is only 4,000.



14707

Then, the rent that was being re-
covered by the landlords in respect of
these agricultural lands was  fairly
heavy. Generally, as in the rest of
India before the reforms were intro—
duced, the ]andlord took one-half of
the total produce, either in kind or
in money. This was naturally con-
sidered as harsh and unconscionable.
For that purpose, Government have
made provision in this Bill for limit-
mg the extent of rent that has to be
paid by a tenant to his landlord to
ene-fifth of the produce. As the
House is aware, when somc Act was
before Parliament we went into the
whole question and, at the suggestion
of a number of hon. Members of
Parliament, instead of giving the
rent in terms of assessment of land
revenue, it was given in terms of one-
fifth of the actual produce. The
same principle has been followed here
also.

Then, I shall very briefly take the
Housc through this Bill. As jt has been
pointed out in clause 1, it extends to
the areas in the Union territory of
Delhi which, immediately before the
1st day of November 1956, were in-
cluded in a municipality or in a noti-
fied area under the provisions of the
Punjab Municipal Act, 1911 or in a
cantonment under the provisions of
the Cantonments Act, 1924, but shall
not apply to the areas owned by the
Central Government or the Delhi
Development Authority constituted
under the Delhi Development Act,
1957. Naturally, when the land has
been acquired for developing Delhi, it
ought to be exempted from the provi-
sions of this Act.

Then some definitions have been
given. Here I would invite the atten—
tion of the House to the definition of
“person under disability”, in whose
cases, for personal cultivation, the
land can be taken possession of or, as
it is technically called, the Iland
can be resumed. There are a number
ef persons who come under ‘“person
under disability”, namely, a widow, a
minor whose father has died, a

Delhi VAISAKHA 11, 1883 (SAKA)

(Urban Areas)
Tewnants’ Relief
Bill

woman who js unmarried or who, if
married, is divorced or judicially
separated from her husband, a mem-
ber of the Armed Forces, a person
incapable of cultivation of land by
reason of some physical or mental dis-
ability, a person prosecuting studies
in @ recognised institution and not
exceeding 25 years of age and a person
who is under detention or undergoing
imprisonment, Naturally, persons
under the above categories, cannot
cultivate land. The word ‘“tenant” has
also been defined.

14708

Now I would invite the attention of
the House to clause 3, which is one
of the operative  provisions, which
says:

“After the commencement of
this Act, no person shall be liable
to be ejected from any land held
by him as tenant except on one
or more of the following rounds,”

Then the grounds have been given.
They are:

“that a decree for arrear of rent
due in respect of the land remains
unsatisfied after the expiry of the
period allowed therefor;”

We had a similar provision in the
Land Reforms Act also. The other
grounds are:

“where rent is payable in kind,
that he has without sufficient
cause failed to cultivate the land
in the manner or to the extent
customary in the locality in which
the land is situated:”

It is one of the objects of land reform
legislation that the land ought to be
cultivated. Then, sub-letting is
considered one of the irregularities.
Another ground is:

“that he has used the land in a
manner which renders it unfit for
the purpose for which it was let.”

Then, I would invite the attention of
the House to sub-clause (2) of clause



14709 Zelnt

[Shri Datar]

3, particularly item (a). In the land
reforms Acts a reference has been
made to religious and charitable insti-
tutions, and thereunder what has been
done is that the rent that was then
available to them has been protected
and the tenants are also protected
from ejection. Here, in this case, we
have to take into account two circums—
tances. One is that there ought to be
sufficiecnt income for religious and
charitable institutions to carry on their
work. Therefore, a provision was
made that the rent that was then
available to them ought to be continu-
ed in the interesls of the religious and
charitable institutions, and the
tenant would rcmain in possession.
Here, in the present case, you will
find that we do not deal with the
gquestion of transfer of title at all.
All that we dcal with is the two-fold
relief—relicf against. eviction and the
regulation of rent.

Now, so far as religious and chari-
table institutions are concerned, some
amendments have been given notice
of by some hon. Members, Possibly,
they arise from a misapprehension of
the position in this respect. A sugges-
tion that has been made is that all
the lands in the possession of these
religious and charitable institutions
should be exempted from the operation
of this Bill. Now, that would
work harshly upon the tenants if the
land has been in possession of the
tenants, But we have made a very
important departure, to which I may
invite the attention of the hon. House,
and that is in sub-clause (2) (a).
This is of an entirely different type.
The religious and charitable institu—
tions have been given some special
right, and it is like this:

“In any case where the land-
holder is a religious or chari-
table institution, on the ground
that the institution requiries the

. land bona fide for use for a non-
agricultural purpose”. ’
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This m'ght kindly be noted because
there are religious and charitable
institutions, Hindu, Christian or
Muslim, who sometimes might
require this Jland bona fide not for
the purpose of getting the tenant
evicled. If the land is required bona
fide for the purpose of the religious
or charitable institution even though
that purpose is non-agricultural, it has
been allowed in th's case for the
rcason that this is an urban area. So,
religious or charitable institutions in
whose favour this part‘cular right has
been given are entitled to take posses-
sion of land for non-agricultural
purposes.

There is no question of their taking
possession  of land for any agri-
cullural purpose because a rel'gious
or charitable institution, as you are
aware, cannot cultivate the land at all
cxcept through its servants, If at all
for an agricu tural purpose such a
resumption is allowed it will be to the
detr ment of  the tenant actually in
possession.  So what has been done so
far as religious and charitable insti-
tutions are concerned is that the land
will continue with the tenant subject
to two restrictions as I have pointed
out and they will not be otherwise evi-
cted and the rent will be duly regu-
lated,

So, so far as the tenant’s rights are
concerned, they are safeguarded and
so far as the requirements of a
re'igious or charitable institut'on are
concerned, they are also safeguarded
by giving them the special right of
taking possession even for a non-
agr cultural purpose. This should be
noted.

Mr. Deruiy-Speaker: Should it be
‘even for a non-agricultural purpose’
or only ‘or a non-agricultural
purpose’?

Shri Datar: Only for a non-agri-
cultural purpose. In the case of an
agricultural purpose, the difficulty is
that they cannot cultivate the Iland
personally. '
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Mr, Deputy-Speaker: In that case
why should the tenant be ejected?
If they want it for agricultural
purposes, they would have to have it
cu tivated by somebody.

Shri Datar: Here we had to take
into account two purposes. One is
that the agricultural tenant is in
possession and his rights of possession
or his rights against eviction have to
be protected. Secondly, in this case,
it is not a private person; here you
have got a religious or charitable
institution and it is quite likely that
it may require the possession of this
land or a portion of this land for the
implementation of a purpos¢e whch
may be a non-agricultural purpase.
So this is a special exemption madc.
In the case of other lands no such
exception was made at all. This has
been made here because cven though
it is egricultural land it is in an trban
arca.

Shri Braj Raj Singh: It has been
made specially for Delhi and for no
other place in India.

Shri Datar: It has been done in the
interest of the religious and char table
institutions. In other cases what we
have done ig that we have guaranteed
to them the rent. The hon. Member
will kind'y note that so far as tne
Land Reforms Acts are concerned,
we have safeguarded the interests of
rclig'ous and charitable institutions
by guaranteeing the quantum of rent.
In this case, as it is an urban arca, a
further concession has been allowed
for enabling them to take possession
of the land provided it is requred
bona fide and for a non-agricu'tural
purpose in furtherance of its objects.
These two expressions may kindly be
noted.

Then clause 3(2) (b) is in connec-
tion with the disabled persons. In
the case of disabled persons the provi-
sion js as follows:—

“. . . where the land-holder
was a person under disability at
the commencement of the
tenancy, on the ground that he
requires the land bona fide for
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cultivation by h'mself or for
building a dwelling house . . .”

Again, that also has been included

because it is an urban area.

.«

. a cattle shed or business
premises for use by h'mself or any
member of his family and the pro-
ceeding for ejectment is instituted
within two years from the date
when he ceases or has ceased to be
a person under disability.”

As to when such a person under
disability ceases to  be disabled has
been made clear in the Explanation
which reads thus—

“For the purposes of this sec-
tion, the disabi'ity of a person
shall cease,—

In the case of a widow, if she re-
marries.. .......

‘n the case of a minor, on the
date of h's attaining majority;

in the case of a woman who is
unmarired or who is divorc-
ed or judicially separated . . .
on the date of her marriage
or re-marriage, as the case
may be,

in the case of a person who is a
member of the Armed Forces
of the Union, on the date of
his  discharge from ser-
vice

in the case of a person suffering
from a physical or mental
disabil'ty, on the date on
which the disability ceases
to exist;

in the case of a person who is
prosecuting studies in a recog-
nised institution, on the date
when he ceases to prosecute
studies in that or any other
recognised institution:”

The House will find that these con-
cessions have been allowed in yiew of
the urban nature of this particular
locality, as I stated. Then the
disability shall cease in the case of a
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person under detention when he is
re eased.

Then, clause 4 is important in the
sense that whenever any proceeding
is started for eviction, because it could
formerly be started, that proceeding
shall be abated. It provides:—

“Save as provided in section 3,
no tenant of land shall, whether
In execution of a decree or order
of a court or otherwise, be ejected
from the land, ang if there is any
proceeding . . .”

T need not read the rest, but it says
that the proceeding shall abate.

Clause 5, the next clause, says:—

“Where, after the commence-
ment of this Act, a person under
disability or a religious or chari-
table institution has taken posses-
sion of land by ejecting the tenant
therefrom under sub-section (2).
of section 3 . . .”

They must carry out the purposc
within one year. If they do not carry
out the purpose within one year “from
the date on which such person or ins-
titution took possession thereof”, the
land might be given back to the person
from whom they have taken it. It
says:

“. . . the tenant shall be
entitled to be restored to posses-
sion of the land from which he
was ejected, on the same terms

”
etc.

Some sort of a retrospective ope-
ration has been allowed in that if
after the 1st July 1958, some person
has been evicted, he can be restored
to possession as laid down in clause
5, sub-clause (2).

Then, I pass on to clause 6. This
is most important. It says:

‘“The rent payable by a tenant
in respect of land held by him
as such shall not exceed one-
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frfth of the produce of the land
or the money equivalent thereof,
or where a lower rent is agreed
upon between him and the land-
holder, the agreed rent.”

As I said, this is a great and a sub-
stantial relief. We found that actu-
ally the landlords were recovering
aboui half of the actual produce as
rent, The rules etc. have to be made
and they will have to be placed
before Parliament.

As a result of this, there has to be
a repealing clause repealing certain
Acts. Clause 9 is the repealing
clause. It is not necessary to go into
this except to point out that when
Delhi Province was formed some area
was taken from the Punjab and some
area was taken from UP. So far as
the Punjab area was concerned, it
continued to be governed in this

particular respect by the Punjab
Tenancy Act. The arca taken from
UP was governed by the Agra

Tenancy Act. When this special Act
is passed giving two substantial re-
liefs certain provisions of those Acis
are not necessary. Therefore they
have to be repealed.

Thus, {0 conclude, what has been
done in this case is to extend some
necessary relief to agriculturists of
lands situated within the urban area
of the Delhi territory. As I stated,
this relief has to be for a certain
purpose, or you may call for an in-
terim purpose, because in course of
time, earlier if not later, all these
lands will have to be acquired under
the notification that has already been
issued for the purpose of developing
Delhi.

Mr, Deputy-Speaker: Motion
moved:

“That the Bill to provide re-
lief to the tenants of land in the
urban areas of the Union terri-
tory of Delhi, be taken into con-
sideration.”
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Shri Warior (Trichur): Sir, this
Bill, as the hon. Minister himself has
said, has come too late,

An Hon. Member: Better late than
never.

Shri Warior: The reason why this
Bill has been brought forward has
also been stated in an indirect way.
The development of the urban areas
of Delhi is proceeding very fast and
the Government cannot cope with it.
Government is moving very slowly
and the development is overtaking
it by leaps and bounds. In order to
checkmate that Government is brin-
ging forward this Bill, Hence the
Bill i; named in a wrong way. It is
called Delhi (Urban Areas) Tenants’
Relief Bill. It does not carry much
meaning. The relief is only for a very
limited interim period. The real fact
is that unless something is done im-
mediately, the value of land will in-
crease to such an extent that by the
time the slow moving government
machinery comes to tackle it for ac-
quisition purposes it would have
gone beyond normal limits. Hence
this measure has been brought for-
ward. In a way, even as an interim
relief it is welcome,

When we look into the provisions
of this Bill, we see that this is jusi
like any other land reform measure.
When the hon, Minister was speaking
vou had occasion to clarify certain
points. If the relief, at least for the
interim period, is to go to the tenants
them certain provisions contained in
this Bill must be radically altered.

I do not wish to go into the de-
tails of this Bill. Clause (3) pro-
vides for guaranteering fixity of
tenure for the tenants. But all the
other clauses provide ample scope
for evicting any tenant on some
ground or other. For example, sub-
clause (1) (a) of clause 3 says:

“that a decree for arrear of
rent due in respect of the land
remaing unsatisfled after the ex-
?ir.v of the period allowed there-
or:;”
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Why should a tenant be ejected

from the holding when he can be
made to pay arrears of rent either
from his personal property or from
the crop raised? The crop raised
can be attached. Or he may have
some persona} property., That can be
attached. ¥ Why should you be so
particular that the tenant must be
ejected from his land. Once the tenant
is ejected from the land, it would not
be restored to him,

Mr, Deputy-Speaker: If he has
other property, why can’t he pay it
himself?

Sh-i Warior: Arrears of rent arise
through various reasons.

Mr. Deputy-Speaker: A decree has
been passed.

Shri  Warior: Why should a
decree be executed on this land?
I am all for the recovery of arrears
from his personal property. Why not
adopt some such measure? Why
should you be particular about his
land. It is not even provided that 1l
should first be seen whether he has
any private movable property, or
crop available to be auctioned. How
can you recover the arrears by’ ejec-
ting the tenant? Then it has to te
given to another tenant; that tenant
may also be ejected, when it muy
have to be given to a third tenant.
The same story might be repeated.
The fiest rent might be one-tenth or
one-fifth the actual produce, Now it
ha; come by changing one tenant
after another for recovery of arreats
of rent to 50 per cent. This 50 pcr
cent is not the initially fixed rent of
any plot of land. That hag comic
as a result of the change of successive
tenants. This is called black rent, not
ordinary or fair rent. If fair rents are
fixed this will not come about. Be-
cause there is so much of land-hunger,
cultivating people will be aiways look-
ing forward to some ejec'ment. As
soon as one of their kith is ejected an-
other fellow jumps in and offers an in-
creased rent. The land will not yield
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and he will not be able tc pay. Tie
owner would go %0 the <court aud
get a decie::. That decree cannot be
executed because the rent is  still
high. Thi; is an endless story and
the rent has now come to 50 per
cent. Government now steps in and
says that it is not fair to have 50
per cent of the produce as the rent.
If the idea is to protect the right of
the tenant to keep to the land and
not be a beggar in the streets of our
capital, the tcnant must be noiled
down to his own land. But the Gov-
ernment is pulling out  whatever
nails there arc. That is why I object
to this clause.

Now clause 3(1) (b) says:

“Where rcnt i payusble in
kind, that he ha; without su3-
cient cause failed {o cultivate
the land

To so much 1 agrece. But the clause
continues

“in the manner or to the extent
customary in the locaiity in
which the land is situatea”

What js the meaning of the [.ler
provision I cannot wunders‘and. Sup-
pose today one temant is cultivating
in a certain manner, Can’t he change
that cultivation. With  improved
methods of cuitivation coming in,
can't he change his mode of culti-
vation? Will that be a ground for
ejectment? This is too much. I
think the clause should have slop-
ped with the word ‘land’ and the
words “in the manner or to the extcnt
customary, eic.” should be delled.

I now come to the most important
clause relating to religious in:titn-
tions. The hon. Minister was very
eloquent about protecting the rights
of these religious institutions. T
would say that the religious institu-
tions are taking advantage of their
pecutiar position. I have known
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hundreds of tenanis who had bcen
ejected for extending their institu-
tions, a small medical hospital, ox
dispensary, or some such thing, es-
pecially in our place. We have seen
certain ins itutions taking advantage
of these loopholes in the enactment
and cvict tenants, I do notsee why
we must be 50 over-centhusiastic {o
protect these religious institutions
where these institutions have to
suffer, if at all, by fixing a fair rent.
It is not in thc interest of the tenant;
nor is it in the interest of the insli.
tutions also, These institution; are
called charitable institutions. Why
should charity not begin with their
own tenants? Why should the poor
tenant be ejected and made {o roam
the whole land as a beggar. Why
crealc heggars at home  and extend
chari'y to some cther begging pceople
outside?  Let those who are making
a living on that Jand remain there.
If the institutions want to have new
premiscs  constructed, new dispen-
sarie; opcned or ncw colleges started.
they will have suffivient funds to
purchasc land and construct  these.
Many a time they will come  against
the interes's of the development of
the¢ urban arcas, cven the devlop-
ment plans ¢f the Government. Delhi
is going to have a master plan.
Suppose, in-between a religious in-
sti‘ution is coming along with its
cow shed. Can it be allowed in the
namg of religion? 1 cannot under-
stand how things are stretched 1o
such an extent.

Mr. Denuty-Speaker: First, charity
should begin with the surrender of
the proprietary rights in favour of
the tenants.

Shri Warior: Yes, Sit, If it comes
to that, a tenant has his proprietary
rights much more than an institution
which might have invested money
in it: because the tenant might have
been there not becau:e this institu-
tion has purchased the land but be-
cause he was always there. The in-
stitution might have taken him also
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along with the title deed of ihe
land. That does not mean that these
institutions should be given the right
either 1o have an unfair or abnormal
rent or the right to evict these
tenants from their land. They can
find out other sites if they want any
individua] institutions to be brought
in. This is a very wide power given
for these religious institutions.

1 fear somcthing more, Suppo e
somebody does nol tind a way to cject
a tenant, He hag simply to donate
that much portion to a religious in-
sti-ution, and the religous instituion
can be made to evict that tenant and
he can get compensation. All these
subterfuge . are resorted to by people
who own land. This provision should
not be there and this cover should
not be used by anybody to cject any
tenant. Because, the basic question
is the peasant;’ question, And when
tenancy legislation is enacted, the
first and foremost objective, ‘the
supreme objective must be how to
protect the tenant and not to see how
he is not protected but certain >ther
interests arc protected instead.

In clause 3(2) also a very wide
provision is made. I do not know
how many tenants will remain. Item
(b) of sub-clause (2) of clause 3
runs like this:

“In any case where the land-
holder was a person under disability
at the commencement of the tenancy
on the ground that he require; the
land bona fide for cultivation by
himself” That we can understand.
Suppose he loses his job and goes
back. Suppo ¢ he was a jamedar or
2 peon in the employment of Govern-
ment, and he loses his employment;
or he was in some mercantile job
and Joses the job. He has a plot of
land in the urban area and he wants
to cultivate it for his own living. We
can understand that. Let him do
so. But please see what follows in
that clause : “....for cultivation by
himself or for building a dwelling
house, a cattle shed”.
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—a pig sty is no. provided here.

An Hon. Member:
gest it.

You can sug-

Shri Warior: Very well It
reads “.... a cattle shed or business
premises for use by himself or any
member of his family etc”. For that
reason the person cannot be ejected.
Anybody can have several members
in the family; especially in a Joint
Hindu family there are several
mcmberg of the family. One of them
will say, “I will make a cow shod
here”. And the tenant is evicted for
that purpose.

With regard to ‘‘business premises”
also the hon, Minister huad also
stated that the busines; premises are
coming up like mushrooms because
Delhi js fast developing. You will
see so many busines; premises which
are not in a veiy good order, which
are not ac-ording to the plan but
which are coming up here and there,
in a haphazard manner, with that-
ched roofs and so on. Can we¢ allow
that in the interest of the protection
of the right of the owner? Tiis is
not protec‘ion anyway of the right
of the tenant; let us be clear about
it. If it is protection of the right of
the tenant, T can understand and we
can cacrifice certain of these :hings,
but if it is......

Mr, Deputy-Speaker: The hon.
Member should appreciate that the
reason behind this provision is that
there was a disability in a person
and probably on account of that dis-
abilitv he allowed the tenant to
cultivate. Now that disability is
gone, and he wants it for his own
use. The point is whether the hon.
Member would allow it to him after
that disability has gone and he
wants it now.

Shri Warior: When this disabi-
lity was with that person, namely
the owner, how did he maintain
himself? He might have maintain-
ed himself without cultivating.
Even after his; recovery from the
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disability, I am willing to go to that
much extent so far as his own culti-
vation is concerned. But for build-
ing premises, for cow sheds and for
so many other purposes, that wide
clause should not be provided. If
it is for the same purpose as the

tenant is using I can understand.
The tenant is also debarred from
constructing business houses, row

sheds or other things, that is to say,
from changing the character or tne
feature of the land. So much a dis-
abled person who has recovered from
the disability may go; he may also
cultivate. If it is necessary, let him
resume it. But for purposes other
than cultivation of the land, it should
not be allowed. This is my humble
submission.

With regard to the other clauses. I
more or less support them. But
coming to sub-clause (3) of clause 5
[ wi.h to say that this is a very im-
portant clause in the background of
what the hon. Minister has said and
what is actually happening. In
today’s Hindustan Times therc¢ is a
very interesting report about the
meeting of these unauthorised coio-
nists—i{ is a Federation or something
like that. They passed a resolution
urging the Delhi Administration to
de-notify the land in about 150
“‘unauthorised” colonies recently
frozen. It was passed at a convention
of the residents of the colony and 1
think one M.P. presided over that—
I do not have his name. The resolu-
tion sta‘ed—this is a very significant
report—*"that the development of
these colonies had been retarded owing
to the order of the Chief Commis-
sloner by which about 34,000 acres ot
land, inciuding these colonies, was
notified for acquisition by the Gove-
rnment'”’

This is the way in which things
are moving here. There are unautho-
rised coloines numbering about a
hundred and fifty. The Government
wilt not be able, at this rate, to
cope with such a developing situation.
Hence, this clause js a very vital
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clause affecting these persons whe
are evicted, and at the same_ time
new ventures ate made in the very
same area where they were former-
ly operating. The clause reads;

“Nothing in this section shall
be construed as entitling a tenant
to be restored to possession of
any land if it is under cultivation
by the owner who is a person
under disability or has. an or
before the 28th day of Mar:h,
1961, ceased 1o be used for agri-
cultural purposes.”

This is in agreement wilh what has
been provided for in the previeus
clause also, and under this provision,
this land can be resumed by ihe dis-
abled owners on recovery.

Here. it must be pointed out that
those lands are used for purposes
other than agricultural purposes also.
When these colonies are springing up
at such a fast rate, these people are
gning to get se much by way of en-
hanced prices fer these lands, after
acquring them from the tenan’s, but
the tenants are not going to get any
~hare: of that increase at all. In
The Statesman of today, there is an
interesting sketch by the Delhi
diaryist. He says that becausze of
these unauthorised colonies and buii-
ding; springing up and because of
the rate at which land prices are
racketing, a peon working in an office
is an owner of a first-class car te.
day. FHe is going to his office in
his car and returning in his
car. But out of humility, juit be-
forc nearing the gate of his office, he
gets down from the car, parks the
car a few yards away from the ga'e,
and then he goes to his office.

An Hen, Member: You are envy-
ing him.

Shri Wartor: 1 am not envying
him. The facts are there as presented
in the pres;, This is not what I m
saying. So many people like ‘hat
are making much wealth out of those
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unauthorised buildings and colonies
now sprining up everywhere. That
report also has come in the press.

From that, we understand that things -

will go on....

Mr. Deputy-Speaker: If he has
got so much of money why shoula@
he stick on to that post?

Shrl Warlor: That is another
matter. He alone konws it. So many
taxis are now plying in Delhi, and
the owners of these are people who
have become rich all of a sudden
on account of this speculation In
land in and around Delhi.

My only contention is that the
tenants also should have a share of
enhanced rates which the owners are
having when they are resuming the
land for purposes other than that of
cultivation.

With these observations, I hope that
the hon. Minister will accept at least
some of our suggestions, and re-
model the Bill.

st worcm feg : SuTeTw WEYeT,
W TFR &7 ATz 5] ISmRE
feT TT T3 A WTQAT WY BT 86 ¢
g wAY TFET a4 AT M, TF A
o At &Y Ay gEdr fF ) 7 R
feeam % oo 7Y, A AW AT AR
A IS Yt aw w3 £ 0t 4t
|7 2868 ¥ g g gD o faw 1
o & aftnfar I D o wcw
w1 & far e emaen & § ) fad
%23 77 ¥ fir gu el W1 oy At
WHRE & arqE v N IawT
IO EN w, IR EF o/ A
Tew Iz A i wlk R 1E s w1
T [T § IY ATWF T feAT I
a3, gafesd ¥ o syrend § 97 gH
93T v @ R agI Q& wrve § e §
N et yem e a1

457 (Ai) LSD—7.
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TR eIy ¢ i QYo & A1 Oy,
faFra & arw a3, Ay IFI] & IT Y
! foar #7 g7 & @ g, N AdY
FaA Mwdasd @ § 7R
T@rR P ¢ | feet ¥
F AR 9 39 feet F fama Fam
SscasdE B SIEHE A L el
TQAR 577 fagn, faq & Framgea
o7 FIH & mfas wgr ovar R,
I FITAIFF FTER IR IAN
F@ETE T A Fifarr &, ag 9o Ay
7 @ famaAr Fam 3§ ¥ T v
N § 5 @A ¥ ara ol
FRW ¢ smFaTIFEAE wlt
ZaTe g 5 A v % fw faw ¥ 000
oFT Ffw Tt P o e g g faw
AT T | FfET IR T8 AL IIA@
fr freger fedt At vou 3o T gQ forer
¥ aiierd A fFmrat A e ¥ |9
Y1 F3F fFaral §1 3@ FATATAR
I Lo FATY o ¥ fr azrw9 Ty
fear & Fh< 7 77T FO faar
2, zafaw & feam w8 @M

wife feeht Ffwatagasft €
firad <@ qren ¥ weeX 6 T R Iq AN
G Yo o 'Iﬂ’ ﬂk%‘ﬁ*@'ﬂ?ooo
W g af @ R W Aye F1 SRR
fad I F! faer N aE FI gAY
arAen ¢, A agr fean ¢, g & arg dan
2| feeeht & fare & AT% 9T TR I AN
NNt WAaRE L
et o feeeft & qudt Y Frare gy o
/T AT} are qor §, feeett  fera oy
€% ®Aa 3T soft aragen arfed
feeeft & fawrw & ad 7@ T @A
afe? i arge & Al Wy T ol 7
T FrETT G fgT § T ¥ My

R # T ¢, Ty e egh
¢ fF 37 3 oiifcr am s @ §,
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TR Fga? & 5 98 anafefees g
% FHIIEY FAET A &, THISER
AT AN @, dfEA & T
F A foeelt & oroflRrd o0 @ 2
AR (AR 9 @ &, AR 3@
N T @ E ) IR T
g GHISATR FIAH FA T @Y &)
WX JHIAAZ FT TG 40 & ar A
Fe e g 5 3w ¥ fegea A
ST garfad A gt g | 9 feee
F fFa TERS N EFAE, AR
gt & "7 | a7 wia a1 fFar o
A ¥ 7 qF wEd T & fr o
faet qz FTA TR A A wEIRT Wi & AT I
F 0" FA giwe @ 8 F o= aq
forr smAt v Ia ¥ anfax faaw ATt
O AT 937 AT & | S et @@
fasra F<a1 & 39 & A9 9% fo fment
¥ FAR N @Y 2, 39 fawrT a6
Rg Gu1 I framt 1 fY faqed arenr 2
ar At | I F o 3@ AR H
T T T FYAS 3T 3%, 000 TFE
FHe & a #, fow #1 feeeft gmas
¥ A Ffad Afews g @,
q1 fow & fad wgr snar & % sq 9a-
fega & faar s @ @ anifs faeet 1
fawrg s &1 g FT ST F
faad w7 FAT, TAW FTAAAT T,
FIHTE IFAT AT, 30 & qH F1% Taas
Ty v AmaTg s iTm A &
fagrg FI7 FIT FY ATI@HAT  TI]C
TGt 9T I Ared & | AfeT I=
s =rfed @Y ag /e are fr fag
&Y I qg B, SHSIA A fagra
W@re, N «rd fAq wWre, {4r T @
FT 1% feear femarw@r gavag
@ AT ], WREF T A g Wt
3, o g T a1t fame arsrard s« )
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&, faeelt ar ga0r FEY A FTCET aA TR
F o 5o st fFaral &Y s o
§ S &1 T qAHEST A § §9 Le8R
¥ detfafamtse F qarfes foa
¥ Fgr o1 fF 6w qeg paraer
fear smam, wFfFw foq sl
F} oow AT FW F fa
Fex & W% w2 & FF a9 39 a7 fawrw
FIA, IT F 1T G AATH IBW § AT
g T AT 2 §, Fo A1 I
FET AT R | 78 T Farch feeedt 3 ar g
st ¥ &Y &1 r g afew agt o gt
TRl § el 9% T Tee T 7 @
g @gt Tsw T aga @1 99 ofsqs
AF2T IANTT § O W g | ST AW
F forg 1 T o Y § I T BERT
frami w1 7 ag=aT &, TR AR A,
S @ oW g, 9T F1 qg¥ar g )
q A g f5 feeral & Arsme
waRT fAed &1 7w Ag gEr wfed
Fifw feeaft fergeama £ qoraT @
o g TIaE g F A g9 AT
fagra g1 w1 & 7 foa feamat &
afya 78 g =fed v ag wa
FH F ATHTIS THT A, AfFT AVSIIAS
%.qQ F1 arg a1 gL @Y §, I F T@A
qar faer %, T ®Y FIS qIeqr 4T
TER R AR G R T ? 77
qFNg T 5 39 9@ A
sqqeqr 37 faq A Adf & 1| 99 3¥,000
UFg FHE F fag A A G |y
TE @Y 99 T AT F F wAw 41 R
St g W W@ R, faq A o
ST 7gT 8,39 %1 57 &7 9T feav Sy,
o 3% 1 TP feear frara &1
arfed | Fr oY R we & faFa &
fag famr & wF19 g qd IT AFTAT
F fad 37 ®1 qATET I | IR AT AT
FT 3 gard % | Ffew o7 fReET @
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g Tl A3 A S9 B qATESr a4
et & 2 Afafrrm dxe § qafas
a7 T | Y quTETT a7 Ry I@m
& 2850 ¥ 3§ €Y [T & &R
¥ FA D GECH AL R\ R FEN
Tead i ag s & a9 9 s
¢ o 37 fem #Y T Y A
frama et 78 I w1 F9ET AE
#fF 3 aafas &7 & I 7 &,
M ® "} 29 71 fagw 78 &<
qFY | AT F3 F T VA, I IT A
gq a<g ¥ faraar A=y, Y 3 98 w2HR
&1 fF 3@ 3| & geax 39 FIT )
FER & fogy Fd I7 & faars &
? ) ¥ Fgn g g & 3w fagas
# Y 339 a@ F wramqa T § |
wrfex g% 3@ faqus #3q saaeq0
FAT 8T &1 39 fam A A g
o) gMEFm M g

“That a decree for arrear of
rent due in respect of the land
remains unsatisfied aftter the
expiry of the period allowed
therefor;”

wfY o g o o afER aw @
q ¥ fadgs g ot 327 39 v &
3 ¢ A4 | ¥ qFAT AURAT § AT
wgT & fE s fggrara § 1 ot
£ I F1 &1 & fF 3 7 33 03,
MR T 2 9%, 2 F fra 1 fgew
4 fera wt dgaw fray A gFar @ 7
¥ Fg agan § i Y o fegena

X F 39g § AzAw 7€ fwy o =7
TF fau wio IREY wEw §F 5,
IR 9T F FAF, IEHT 47T FF
#ifad, sew I g7 FfAg afe
WS fau 78 Ay 997 § @ §
fear s G &1 A1 A fegeara F
faay ot T % @1 & | Afew fee) |
T2 ¢ % s e 47 AT a2
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o foft grdfeawmrs W@ a1 I
dzqw w T g | 37 e P
s} sTAET @ A X AT &7 7T
¥ ¥ &9 aiq & 185 F N A
%Y oY Tfgy o= fe gimay gad) wm
W oA e HgI R E)
TS QY sareqy 74T ¥ Y = f
g 7€ fema @ ar wraqar
T 2 aY 3uF) IT@w fFa o gFaT &)
q 7 quway fs s ) sqaeqr Y
o & 8, AT 7g ot feed) # ot
O TAF FT FHF A a7 F R
WIT T¢I AT ¥ 7 AWE ¥ AIWT
gt @ ward & fEfwgi o snafy,
T fema ) gar ff 7 g aam,
g '\ femn fear s f ag wadlze-
H138 G AR 38 a<g frare %) Ie|w
v feqr owrm

IT vow ATRET § faAe fEg
qg FE 9T @ 2 % fFemm A =18
dEmEar rmr , F awam g fa
feaT &1 QT 7T AT 2 | 7 FHA
1 g fe aa araat & faama &Y
qfQer, TAM, AGRT W FHARY
FT GRET Iy a7 @ | fo= & Tg
‘a1 ¢, ofe AR 1@ T T W@
I &

ga w7 2@ f& w3 (¢) (¥) #
Fg AT R

“That he has used the land in
a manner which renders it unfit

for the purpose for which it was
let”,

T I§A F WA RFTT AW 94T
TN F fw oF gler av wgr a7 fon
q1 IAY Tx AT} QAW G gafmn
sadY wfie @ F qpg g @,
M T 9T IY a@W o
gwmT & | ¥ g QAT ST @ J) AN
oI |17 IR T § T W AT 2,
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[ worawr Feg)
AfFT I 79 fomr T F qw AT AV
wiwr faare ot Ad fFm @ swar
qTT AR A oo § I AT AAH FY
A0 #TAT ¢ IR 9 dg § I3@H
7@t femr srar srfee o

™ & T2 gW Y § OF 7 A
qEm ¥ 9fws qegAl & far awr
Rty g feqm & 1 90 3 (R)To &
g T

“in any case where the land-
hilder is a religious or charitable
institution, on the ground that the
institution requires the land bona
fide for use for a non-agricultural
purpose in furtherance of its
objects”.

AR €T ATAET FY & T8y
T Frmrd N EFa e fx W afes
o R T g & foF s
TN A AR I F fod ST R 3
w1R @t a8 ¥ g% 9K frara ) Fre
feay i gar | 9K T FAT 39 vfwF
A F AT FZE & FGW & g ghm |
W 9§ A7 F fad qzA N qgg
AT TTEQ FA #7FF 21 3 I AwE
o ofcamar g #1 ¢ 1 WK foht ¥
gy 3 X D qwdr & fr et &
faFra & a7 9T e & ftT & o
arg | 3fFR @ 9 K} MF Gy fxar
T g+ 4 & &zA e fr fe
ofas 69 RN @ IR F g
aff @1 wfed fr a3 w93 ST =y
wgraT 24 & f7 fre) frama R S5 Y
T AT FAE | AT A §EQH
93 II@ R agrEy AT TR @ A
mIrgdnai |F MR AfF
fedt feams ) 39 # oftT ¥ I
< & | et arfas deqra ) o57 wfg-
FTT 7 FY Tra AYFY o A I FFA
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U FIT AT R

“in any case where the land-
holder was a person under disa-
bility at the commencement of
the tenancy on the ground that
he requires the land bona fide
for cultivation by himself”.

WL ET TG Y SAIEQTET | FH&Y
I A AT v & @ 5§ aY F4
#F T Parr fr qdfee agn ff aw F
fedfare 34 w1 W 7= 77 w1
aATqH A JTF | €T FT AAST g8 IR T
famm <1 fF A 70 guan &, A qeA
F FT T DA FTAT & 7R AwT fax
Fardr N A AR W ETAAFT
FRA TG 9137 AR AR 71 F fe3-
fase 91 3@ ¥7 STEEM T oA
FRN IS T | q A 7% A fedfacs
T TR AT AT 351 297 AT I
F IUw 37 31 I T gy, 27w
fedfaee 3 #r aorg ¥ 37 #1 78 Af4-
grcfear a1 R I A aAmE T
gatfag afft ¢ o

i 99 FT A9 Fed & ¢

“on the ground that he requires

the land bona fide for cultivation
by himself . . . .”.

3w fod @ 7 Y 3@ @ &,

A o a8 o F7 ¢
“or for btuilding a dwelllng
house”.

o TG AT T TTSY HAIAE,
Tg A €T 7 A a7 qFar § faqAr
q% fr andsa TR & 1 3d A
T 39T o9 g W w57 £ ¥ gz T
#fea @z ¢ v fawAw 3fmdw & fag
Y oY o7 FEdT R 1oy FEA R

“a cattle shed or business pre-
mises for use by himself or any
member of his family and the pro-
ceeding for ejectment s instituted
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within two years from the date
when he ceases or has ceased
to be a person under disability”,
TR aTNR 2 a W F
T R & @ §9 & s=<gA
a1 18ER Al e’ ¥ A AW
T TFR 7Y F1IaT I & fam
FTEA T HIM | ¥ FgA e g 7
fergeara & ® Toat & T #
qTH AT AT 91 €S /N fFum Av
13 fasIr Bridmrsw
NFw FTIC g agiae T & A%
evfaq fr oot 20 & TRa @ @ ey
far 731 & foeaAT #Y oF aff o=ral
AT T ITFT oft 7 ¥ 31w frav an
wFar | § FgA1 e £ ¥ 4 7
sfafs Tt favaw R ffm Y r@w
T a0 fadqw @ | F FT AT
fF a8 fagas s %Y 99 7 *r
s g fa7 & {oiasw ag {Ma
[T AT AR R | AT 3T AT AT
fraqr @ agx (AT F aF@T SN
o fad fee) & SRR B Iy
WIFNITA T IT @ 1 I )
¥ ¥ooo w3 f 1 F7 ATH @ 5y
Iq# O AR R EFIR AT
A7 et ¢ ifF a® I Fp7 AT WA
a1 agi o ¥ fadag @y | 5y e
agt ox & ol e B Few A& fear A
Weafrr AN N o HF
fefY 7 fe qY ag frara # ¥ a fean
T 8% |

o ot er «() # 3@ wF|@
oo
“8(8). Nothing in this section
shall be construed as entitling a
tenant to be restored to possession
of any land if it Is under cultiva-
tion by the owner who is a person
under disability or has, on or be-
for the 28th day of March
1961, ceased to be used for agricul-
tural purposes”,
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Yt W Ay i Qe
A & fog tewre A et
N 39 ¥ feam 2 RN arw & faw
M R IR ¥ A fadm @ S|
fedfacrama =Y, feasrga & &€
v 7 faw wdm 1 F T e d
TmeifgrgH Hfcd 19w fiw
fra & wo & A w3 & | 3fvq A
Ty % 2 @ & 99 A9 1 fanw
7z frma €7 91 w1 &1 ¥4 fraew
¢ fo ofz g R @ faa & T F1Ra 1T
FTHIE ATH AT ATt @ YW A T
AT nfed 1 e fwdTw
e Ft e fear arn ofed
fom & faet st TR 93 frama &)
AT § Fzaafemraarar )
& I e B W A § fera
Tifed fam & 3ror fema &) g awim
F1q any faas & afwe fay a7 avay
¢ | F grm FEm fF g o TR R
g farare 3 W fas; 49 s 9 e
freft 31 farmm g @ Wi T A
o Y 8, wOF TN W I
grex ¥ fod qoq A fegr o

a9 A R @I § a3
¥ f& agt  gmEaT T @ WK
oy AR ¥ ot ¥\ ER A 98 2|
N wifery 7 @ fF fom a7 ) onfiq
g tsER & oI & o ot mff
fora & fix JaTaron @ & w77 faay aman 8,
W ITwfgger & frd el
¥ sfrm @ seiracare 3 few TR
T W HYA T FTAAT FIQZ § |
IT & ¥ agT ¥ W Jw< & Wk foam
ST & AN WX 999 T8 F q_A
Py FT Q@ & | a8 B soelt Ao
T O g fr g8, O Iy
T T §T IT T 3w F feqT AQ
o1 I &Y i FE iy w A IRl
T od ¥ v s §
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[+ s fag)
AT 797 @A AN 97 2T fawr ®
T g araq w0 i form & ag faam
I FT FTO T F9)

15 hrs.

Shri Tyagi (Dehra Dun): Sir, I
have nothing to oppose in this Bill. I
think it ijs well-intentioned. But, Some
somehow or other, I have not been
able to reconcile myself to the langu-
age—whether that language really re-
presents our views. Since I am a lay-
man it may be I am wrong. But I
always believe in expressing myself
because since my boyhood I have
learnt a good lot from wise men. They
have a weakness to correct any fault
committed. If you express yourself
as you feel, and if it is wrong, wise
men will always put you on the right
track. It is from that point of view I
am approaching the hon. Minister to
correct me if I am wrong.

We have had the pleasure or pride
of enacting the first Zamindari Aboli-
tion Act in the U. P, during the
British days. Since then I have been
interesting myself in the problem of
tenancy and the landlords and the
zamindars. We had also given exemp-
tion to the categories like the widows,
minors and those who are in the ser-
vice of the Army or such other in-
capacitated people. We did something
positive to them.

As I read the Bill, the meaning is
that during the course of the disability,

the zamindar or the owner does

no get any benefit except that he can
go on getting the rent. It is only after
the disability is removed, or over, that,
he can eject the tenant. That is what
I felt. I thought, perhaps, the tenant
was insecure only so Iong as the dis-
ability continued, so that during that
period the tenant could be ejected. But,
aftter that period is over and the minor
has become a major—you are giving
two years’ further period beyond
he could not get the benefit. The bene-
fit could rightly accrue only during
the course of the disability of the
person.
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During the course of the disability
the person is disabled to manage. So,
somebody, his cousin or somebody who
is not entitled to the land looks after
the disabled person’s interests. After
all even disabled persons have some-
body to look after them in this world
yet. Things have not yet come to
such a pass when there is no person
to look after them. They have some
cousin or distant relation to look
after them and their interests. So,
during the course of the minority his
guardian or somebody must have the
benefit of ejecting the tenant or build-
ing a house, or do something for the
minor. I can understand that, During
the period when the wife is left alone
while the husband has joined the
Army, the wife must have the benefit
of the law so that she may do what
she wants to do. But after a man has
returned from the Army there is no
logic in giving that benefit, The
words are that proceedings for eject-
ment can be instituted within two
years from the date when he ceases
or has ceased to be a person under
disability. Only within those two
years and not during the disability.
This is something which I cannot
understand, unless the meaning is
something different. The Law Minis-
try or the Home Ministry are having
all types of ideas, and it is some-
times difficult to follow them.
They are going at a high speed
towards socialism. I do not know
any kind of socialist meaning
other than the literal meaning, the
meaning as it is known in society.
People also go on defining the
meaning. Ordinary people like me
understand the meaning of ‘within 2
years’ to be beginning from that date.
That means to say taking it from the
date on which the disability ended.
Then only ejectment can take place.
When the man becomes a maor or free
from the disability, immediately, the
tenant comes under danger; not dur-
ing the days when the man was dis-
abled.

There is another point which may
not be well appreciated by lawyers.
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They give some different interpreta-
tion. But a widow deserves considera-
tion and mercy in Indian society, in
Hindu society and practically every-
where, Poor lady is left alone and
she deserved to get the benefit dur-
ing here widowhood. But, you say,
‘No, she can get the benefit only after
her disability ends. If she re-marries
then only she can eject a tenant and
not during her widowhood. After she
re-marries, and she is happy with a
good husband, and she has left that
widowhood, within two years from
that date—during her marriage days
of enjoyment—she can eject the
tenant.

Mr. Deputy-Speaker: The widow
rented that portion of land because
she could not cultivate it herself.
According to the hon, Member, now
she has got a good husband who can
look after the land, therefore she
wants the land. She may get it cul-
tivated through her husband.

Shri Tyagi: So my hon. {friend,
Shri Datar advises the widows not
to remain widows but to gel re-
morried so that they can eject the
tenants and be happy. This is what
the Government advises.

Mr. Depuly-Speaker: What would
the hon. Member advise the old
widows to do? He is himself a
widower,

Shri Tyagi: I am myself a wid-
ower, Sir. (Interruption).

When we passed our Zamindari
Abolition law we definitely said
that no tenant shall get or obtain
any hereditary rights or some such
rights if the land is owned by a
widow until she ceases to be a
widow, that is until she re-marries.
I would very much prefer something
put in that very positive way. Dur-
ing the period the landlord or the
zamindar is disabled, no rights shall
accrue. I can understand that. But
here you say the rights are there;
during disability they have no right
and the right starts only after the
disability is over. You give two
years also after that. This is some-
thing which I cannot understand.
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There is some defect either in the
ideas or in the language. I am not
going to be convinced because a
fatwa may be issued from the other
side, the ministerial fatwa. My
complaint is that Parliament is los-
ing its glamour because the views of
Parliament, howsoever reasonable
they may be, are not respected
because the Treasury Benches are
now tending to respect the advice
tendered from behind the curtain,
They believe in curtain lectures and
not lectures given in the House.
That is my bother.

Let us look at the things. When the
person is under a disability, when a
person is a widow or minor and
somebody is looking after them,
their rights would accrue in that
land and their rights should be
secured till after 2 years after the
removal of the disability, The
whole poericd should be covered
Even after attaining majority, if the
person does not care, then the tenant
gets the right. He too must be given
protcction. This is how I would
like the Bill to go.

This is what occurred to me by a
casual reading of the Bill. When
one thing comes to my mind 1
cannot keep quiet; I must give
cxpression to it. I think you can
bettter judge this thing.

In the case of a widow, particular-

ly, to give her the benefit or right

of ejecting the tenant only after she
re-marries is something very queer.
This, society would not accept. The
same is the case of a lady who is
married and gets divorced After
divorce, within 2 years, she can
get the right and not before. From
this point of view, the language of
the Bill should be examined.

Now, the hon. Minister is cohéu‘lt-
ing. It seems now that my point has
some sense because .

Mr. Deputy-Speaker: It could not
be otherwise.

Pandit K. C. Sharma (Hapur): He
is seriously taking note of it.
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Bhri Tyagi: Another point which
1 want to know is this. Do Govern-
ment also undertake to give suffi-
cient compensation to the tenants
when they acquire lands, cannot we
be just and fair to them? That is
the problem, As far as Government
coffers are concerned, we try to be
stingy; but we are spendthrifis
otherwise. It is my personal expe-
rience that the Government is wast-
ing money in many ways but in the
matter of giving compensation
which is a rightfully due for the
lands which belonged to the people
who have been cultivating it for
centuries, they will try to show oft
ag if they are very economical and
they will say that this must be exa-
mined thoroughly and judicial pro-
ceedings must. go on.. They cannot
afford to be liberal with these
People because these villagerg have
not yet fully justified their citizen-
ship by coming forward to force the
hands of the Government. I do not
know whether the villagers will
have any salvation until they exert
their influence on the Government.
My feeling is that the villages and
the villagers are getting neglected.
Their lands are acquired for any
project or for some other good pur-
pose or even for mahfil or tamasha
Bhawans or ajaibghar or luxury
buildings. But they are not given
their rightful compensation. But 1n
the case of many buildings hired or
requisitioned, huge amounts are
given to urban people. Things are
coming to a pass where, my fears are,
the wurban people are like the
Roman citizens of the olden days
and the villagers are rustics, as
if: they have no rights of citi-
zenship' because they cannot agi-
tate or make their influence felt as
effectively as the urban people do.
By our neglect of the villagers, we
are indirectly asking them to orga-
nise and agitate for their rights.
Then only they shall be heard. That
seems to be the position, My hon.
friend, the Home Minister who {s
here, is' very generous towards the
hon. Members of Parliament. I must
say this,

MAY 1 1961

(Urban  Areas)

Tenants’ Relief
Bill

Shri Datar: You may directly ask

your question without this preface.

Shri Tyagi: My question is
whether the Government is going to
acquire quite a lot of land in due
course and whether it has acquired
some. Will the Government see to
it that the compensation or benefits
proposed to be given to the ryots,
etc, which are guaranteed under the
hands of the proprietors of the land
will continue to be given to the ten-
ants when the ownership is changed
over from the landlord to the Gov-
ernment? When the lands are acquir-
ed, will the Government be prepared
to give to the tenants the same
amount of compensation or benefits
as they desired the zamindars to give.
....(Interruptions). The same land
may be acquired by the Government
for some charitable purpose or some
State buildings or mansions or palaces,
I remember a story in the old Persian
history. A king wanted to build a
palace. But there was a small hut
in the mneighbourhood which belong-
ed to a poor lady. The palace could
not be built because that lady pro-
tested. The king did not touch that
hut, although it looks odd that in
the neighbourhood of a palace there
should be a small dirty hut. Even
that dirty hut was allowed to remain
until that lady remained there. These
are the days of progress and socia-
lism. The huts could be demolished
and lands could be taken. But will
the Government see to it that the
poor girl or the poor youngman who-
soever it is who lives in the hut is
given proper compensation? Or
shall he or she go without any care
because the land belonged to a land-
lord and the landlord has been given
compensation and so the tenant
may go to dogs? Will that be
the attitude? I, therefore, want
to emphasise that point, In case
the same very land of the
neighbourhood is acquired for Go-
vernment purposes or for any other
purpose, Government must under-
take to look to the rights and pri-
vileges of the tenants on that land
in the same manner as they were

14338



13739 Dethi VAISAKHA 11, 1883 (SAKA) (Urban Aress) 14740
. Tenants’ Relief
Bill
guaranteed in the hands of the =Y 9T T /O] 9 2 39 F1 8
zamindars. AT TIAT e FT AT TA AR
Mr. Deputy-Speaker: Shri Radha TERTT I TITT A AT g AT

Raman. There are a large number F af@ &3 a 5@ o ;oo

of hon. Members who want to par-

ticipat d I will t t i ﬁ ﬁ 7 .
1cipate and so w request the o 5
hon. Members to be as brief as pos- 3@ @ 18 faw e ER T F A

sible. FZAFATIT G ) Tg 7T LLLI AR LU
& 19 ¥ gAT ) @ OF agq 13 Ay
RTY TEA 47 FATRMNTMAr-gefy
q frart &1 @I o [T AT,

Shri Radha Raman (Chandni
Chowk): Sir, I shall Jimit myself
to a few points I have in my mind.

IIreqW 71T, M AITF TT 37
& 7| AT g, Iq Y gefe § AR
€T WA qgi 97 N feafg < § R,
39 #1 gfez & @ FT 39 & FHTIHTN
AT FY @ FT ATFFEAAT g 1 T H
/g A8 fr g fast g AT § 9w
i sgr M EFAT AR R AL ArTAG
fof 3 @ @1 & o 39 gana @ &,
I H G X & AT A1 AGE Q) §IA
& M FA R ATAT AT qFAT & 1 {FA T@T
o feafe W@ 2, 39 ) migq @
gu g¥ @ & @ i |

TEAIA: AAANY AT F TTITH
w1 of=a g 5 fcely § T'F 1 Ay
® 737 AN F A7 AW fiwar
T | F T49 ar fr §5E O Al
I T @ o= F fas oF s
§ &7 tficay 3T I § 1
oA & fean agr | 9g O 9T w1
T SR A A Qe G fawd
fedft 27z ® ffi fvem 71 e e
% ar ey R T %)
T e qg LG T fE o €@
37 § FE1 AT @&, FF g9 oy )
ae s § R A o3 Wk 9w
F1 Fve FEaTY @) 7 frer FT deardy
N fe=y 97 Feareg ¥ soRT I7 AT
Femr s, @ ff o O g
® IO W 2@ wT fEwEl § &

AN aga o frem 3 oo f s,
A AT w97 AMELT & q19 A fawR
q; f¥ 33% 9f7 a7 A wlgaw< ¥ faqr
AT @ 97, IA K EA-gok wH ey
wd | IFY I AY F@ N Faraw
FAR AN TR N T FA & g
& g FTLT AT

AR & €F I 7 =T @A
=ifeg & feeet & ge-aiw gRE®
g Twm i, W f& PR,
wfal & 't 11 " § 7
# o1y v & 1 €T AT F) W AWA
¥ roffkd e ar amw arfte &
AR AT F IT qWH FIYAT § T
F< fear @y g1, faq & frarat ar sE-
FTA FY AT foeray 41 | €F FRA &
€A T 1 I A F) R ¥ T=IT
FH, ITH TR AW 93 77 T
2 #7 &7 AT AT @ | T8 A [ET R
fr o7 failt & gre-ma aga ww A
A @ m ¢, 37 & o §3 a8 onitm
g | arY Q¥ femma s aga 79 ¢,
fom & qra /Y, @ o, s Y T F g
3 TfiT & 1 F23T e aga
surzr & 1 wgfafasfedie &  Avawa
3 AY Forg FIT AR F1 e A
FrT@I T 1 WA T I F
afC aER A ITIM B T aT@ A
s R fr s M erAFQ &,
o1 fedy s gdAtd ST EF Ty g @Y
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[+ o]
LEE A GEREE S CIE R dR SIcnE
s &, 3T T AT T 71 ey
7 mfaFra &t R R, N @ RMGT F
AT 39 B AT@T F7 AFF G |

N anTFEratE ITH
T AR TR AT TIE 27 FT eg
A aifed | oF ar AT Ag g xR A
FUTT GIAT A AH B &F & A7 o
FN €T T T B T AT A,
IR AAF T ITFIT A&
fama & a% &, 3 Ty gq #
g ¥ ag@w fe&m a1 awar &
394 33 fasraa I8 frer Y @A R
f§ Tga Farmee Ny & fr i
g, fo § qre agd 9 FfF ¢ A
F AR FW II& & TAAT JQT IR
afaT< T AR AT F, IAFT Q-
f&F 2q Hama 7 g #1 awg ¥ @
FT TTAAT FIAT T2 FFAT § | TAH 42
fomr & fF ¢ foma o1 F% FieadTe
T TG AF TIAT AR AT K7 IqHY
MERE NI ANANE a@
IR WA I AT IN QA
fear @ avar 2 ey Afg= F
W qg F]V AL A7, AL WHEE
adY fowr ar § 1 T@ w1IA T ag TG
& fF feq f 87 a% ag afvae & ~@nr
I IR I<@S T Argwar ) F
ey § fF gaFark Fawg @ Jr
wfed AR AN Fedr A K qq@rA
aifgd & 0% g1 ar Y @ qv =
TR FY X AN IT T AT R A
IR FzE@A fFmar @ @3 ar fex
T ¥ H& qrAY gy wEA AT W@ /W
F1 qATT g1 F ff ag a<@a §F aFar
¥ e g T awE TE N oy
& a1 o1 0¥ MR ER Y e TR
T I5T AN | T@ ARy A ATAE
fr el ARy awrg F?
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39 1A § 7€ Y 8% Fgr Aav
fr §¢a mArR ot I TEER
FATT AT FAT YN IFYL MR FI@HR
g a1 feare @ ar ag WA faar oft
T F @Y, T FTF T AL g
g o9 T8 3§ wee o a9 faar
a1 a9 ot F2T 1% 7 ®E g T
ara 7Y & fr ag 39 T FY At &
qry 4 W@ | gH WM aF wifewr f
g9 ard #71 9 3 90 & 6F F faamAr
SECCE SRR E TR S
¥ THT ¥ FTH agT A7 &TAT MY &
FITA AR @ IGFIMET & Y
¥ Arga g fF AT w1 1% 3ar mgd
AN F arrd @A ifed fx 7 o
& ary fedq ag #r ff At ad
FA & A W @ faufa & gm
nfed f& gu mfaa § ag Fg 79
fg g3 oF A & TR 9T T I
¢ ok St F qfes mfasm #)
T wfed | @ AT ¥ AE
facg™ = 1t & | AT AYAI Rt
F fos famn f& g T fRedlt §
3¥,000 TFS mﬁ%ﬁmwg
oR Iq A FT g FHEIATA Y At
o7 T A ¢ f& || FHam
fer i aY fasm 7 @& 99 F9-
T3 ¥ FrRere ot fgRw g ar
f& ag #v7qmw =+ N Fea TTam
fagir f& w3 &1y 9 99 AT
T T @1 ¢ AR N A9 AW HY
IAFT Wfe+s aw@A & | gA hEAT
FTAT g fF @ FERE § fHA-fee
1t &7 FEERT grm

a7 ) g4 I3 W @ar g f
N FFFATT e 38 aft o 1 qfwe
T goree T 9 o s
aT% A%z fde Fxar @ 1 W= g 3]
¢ fr wofefrtes @ q e R @
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o 8: 915 T7T AF AV IJGFT gAY
# W ¢ AR 3¢ I F FIAFIL A
CREUCAR CUIL S CICHRC I AL B 4
IF T ® FF FgT0 I aFaT @ W%
7 &Y SUTRT FITNT FT FEAT R M AE
3T FAW T TR §F AT q9AT & |
T AQIAT T v @ fir Garare wzdr
& 7 7y =gy & T a8 gEw oF a@
¥ETq & @A qIaT & | A1 TR
a9 Z3 ¥ ST Nt ®E T A qay
TaTr Qi wfieg fa ag svar sifes
N IRAT AT ¥ fearge & 1 73
T 3R wfas § fawt i @
'R 59 Feawrz # ot 99 g7 F1e TAT
T g sR fasy wemw &
awg ¥ S Fmm fr ¢ AR
foeft awg awmfaw ¥y «ina
¥ war @, fearge faom 79 afed
et anfy Y T gAT WA "I
¥ T & fF wome aan 3§
&) SFF ar¢ # 3777 W T AN €,
a7 fewfaes 3am & (a7 T=% o141
A ¥1ZIX0T B T BARN AG g9 §
o 7 fad w7t 75 smar 58 wguea
afew g o9 axg & faqqr & fow I
g it & mfar ¥ AR T@ wy
fo@T <T7ar 4 ) gw wifew w1 TeornT AR
% f g ow ! g @A @
IFFT WA FIET GBI L AT 3N
A ®1 T W F 97 79 FA
Fha & AT FHT a7 A F IR W
Ifw a7 fewiaes v @, ag faear &
=97 FTar § MT IEH F 1€ gy T
FEAT &+ H 5F F@T g § fa, o
AT FRATA I IR IALAAS @
RAafesmeacAic s dafm Im
¥T Nz fr ¥z <X o=a Frdw o<ar
@ Feeefy AT &Y ety § Foes ard &
tfafioma Afew M €] 3T TERaI™
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THRHEARETEE am & A
A I WA w AR fHAT W™y R
MNT 7 & I #€ FFa fear v
¢ 9\ 381 Adon ag & fo faema &
ANTRE T AN TXITA & | 77 I I 9T
a1 @ f& faefy st 7w @
far 8, @ a8 WY T @ a9fE I
qIX FIC FT 4T A @ | FHFIR FY
qiaorr IAY Nfed o ofsafsm &
T #% Afefigdmm oo fewar §
A &% UF AT & qR-0<AT AY T/
TH ¥ F 7R WX AT H A AT R
an St FEEHRX §, IqF A THIF
ITHY QU AQ@ I @, WR R
18 38 @ T ¥t 37 forg ag & W
AR T TEMT T | 7F ¥ Ta-
TF 9§ I Cfwafoa Afeq 0¥ @Y
B, & qT 7 T & W T IWT
HHeT g @ A gw gafes T Al
TR ST §FAr g | ¥9% fETAI WY q°y
g WA AT GgT IFA® F1 A
FTAT JIATE |

Fh AT Az @ fr ordes T Y
7 fan IR are Afax § oifvw
TL M SR & A °0 9T w9 {) fawiw-
A forara @ afew FeamT w5 off
#I %X 59 AT § fw IgH a2 o
T FA AR SE AN N F0 &
U 6 AR Iq TG I qEE D
A fed 1 @ T ¥ AR FW A
TG IW T FT Tifaonr sex QA
Tfed 1 A9 ¥ 7 91T 7> F frara
A qF §q F fe® W= <K 71 57
Farare 7 @Y €'t w9 gIE TXE W
FT J7ae FE gE T &) 9 |
IS ¥ OF AT AT O R MARAY
0 a7 0f 2 N 7= 9T FEw) fady
T frdft aoe @ deEs e ey @, @
FET G & § v mfaw a2 v



14743 Dethi

(=Y Tw Twrw)

&, T A JT TaAr ¥4 FOE AT §
g wifas & Nar g a1 F&FR T8
FHET I3 AT ¢ AR} TR 1A Mgy
Iq @ § TR AT @ AW WS
g1 ) T I IF & AN F FFR H
TE TF qrEaT wfegd AR W
FRavw # ga%7 feem @ feay mam
A JEEY 9EX T TFATE TH g AFAV

g

Wit @rft A F fedfafed & ar
¥ T3 w1 ¢ | {A TA TR ST ATT
¥ aXg afi @ 1 or () ¥ w0
fas fRarmr &1

“The landlord was present
under a disability at the com-
mencement of the vacancy, At that
time he was disabled. Then, after
two years of his becoming able, he
can be ejected or he forfeits the
right or the privilege that was
given to him or her at the time of
the commencement.”

q% g F§ T ITR 997 T 91
ARG Mg § ag agr A A df &
wifF are g & {5 o= .3 fem-
Qqeg 9T g IN T, Tz & ZrEm
aTH FATHZ AR &9 T A IE@ &
qTX Taw g1 ATAT @ AT AT AT AT
F ORI Wizd @ FA L 4T IqN
it TEZ fAx g IR ag df99 feqr o
gFaT &, e I99 €S 7Y

7z MFTIT 99 & a4 § @F
M ¥ oF arg a7 aww 34T wfed fr
fefl Fgra@F N T T 7
fa® F F70 &, g & Nfefmpam
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FTAT 47 T IT I F L TF IR T
g W@ AT 47 9T 98 q% & wmfa
W IryIfa g o=
fAT & aRfeqd oF &7 oikar F A
FEhw F EWE F@, WO T
FATAEIE N F 558 aw !
aga § I T WA AR F 1=}
FEAFA B AT & qaifar I
FT frar @ AT ITAY FHT & IT FAvAT
%1 fgmar a1 ofeww o anifs
AT a3 T+ ¢, TqA sZIT R AR
FagaT It eI F ¥ AR AN E
3fet g7 At T amr & Fe A waEw
grar @4 &t gy ¥ fegeiR 1 A
fergafadt o 73 &, ® +1
 fafufrz 99 & 70t seT feem &,
AR 7 A I & ) dog
Fow. 7 & o= & ofar & e &t
qr & ofeqr & o3 @ F1
FIITF TER )

7 @ faq ®1 ox qafe faw
arAaT & | 389 T3 Theai g sId &
fa= ¥ qre # ot g FFmT ST ARt &)
afeq gx are & { iy g 9@ 939
¥ gt fgq wraf+ 78 X @& T
MY F@F I § qARS ® W
£ T @ wifea 7 2 D Ak G
X I W F997 Mfgm A& A9
3G BT X & qray s wfew e
AT &F FHI oI & Al & FFaA
g s W lag s
AFaRs ¢ AR @ O ffemi i @
T xfext T qAF AT Fag AR
# 9, IR T I & fag ey
g AT /F & |

g, WA AN AT AR”RR ¥
wir e it grr AR &= &
T F T & 9= T3 femalt ot
f& ®1¢ st T s wdw of@ar =

Shrl Ranga (Tenaii): Mr. Deputy-
Speaker, Sir, I am generally in agree-
ment with the objects of this Bill. It
is proper that Parliament should take
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equal interest in the claims of the
small landholders as well as their
tenants. The tenants should be as-
sured of security of tenure as well as
reasonable scale of rents, I am glad
that this Bill makes also one other dis-
tinction between tenancy 1in rural
areas and tenancy in urban areas, This
Bill deals naturally with tenants in
urban areas. Therefore, so far as
security of tenure is concerned, no
time-limit is fixed and the tenants are
assured of permanency of tenancy as
it were subject to certain conditions.
Clause 3 indicates the four conditions
under which alone a tenant may be
ejected. These deserve very careful
consideration.

As my friend to my right had al-
ready drawn the attention of the
Minister, T would certainly be glad if
the Minister would give a little more
consideration to clause 3(1) (a). You
were good enough to draw the atten-
tion of thr House to the fact that it
should be open to the tenant to pay
the rents long before the landlord is
obliged to go to the courts or at least
after he had gone to the courts and
obtained a decree. After having
obtained the decree. why should not
the landlard be entitled. according to
your suggestion, to reclaim the use of
the land, when the arrears are not
paid? The question raised by mv hon,
friend to my right was. whv should
not the landlord as well as the Gov-
ernment and the court first try to col-
lect these arrears—the decree amount
—from al’ other properties that the
tenant would be having and only for
the balance trv to proceed against the
land that i{s being cultivated bv the
tenant? I4 by any chance, the decree
amount could be collected from out of
other properties—especially moveable
properties—why not that effort be
made first before trving to recapture
the owmership and the use of the
land? That s the point that has been
raised. I wou'd like the Minister to
give due consideration to that point.

I am not in agreement with mv hon.
friend who safd that you are creating a
new system of landlordism, There is
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no such thing as landlordism, because
there is the question of what is known
as the scale. We have done away
with the old system of landlords—
jagirdars; talukdars; etc. These are
small people who would be owning
land below the ceiling limit. If for
some reason some people find it pro-
fitable and are obliged to lease out
the lands to the tenants, we should not
straightaway pounce on them saying
that they are capitalists, exploiters and
landlords and therefore, they should
be completely dispossessed of their
lands. That would not be proper.
Especially in urban areas, those people
who have got lands can use them as a
kind of security and it would be pos-
sible for them to raise some capital
and get into various businesses, start
small industries and find employment
in the towns, and in that way look
after themselves. At the same time,
they can lease out the land to the
tenants. By leasing out their land to
the tenants, we should not think that
they are trying to exploit them. On
the other hand. instead of trying to
keep two strings to their bow and
preventing the tenants from having
the opportunity of becoming sgelf-
employed peasants finding employment
on those lands, they can easily be
treated as doing a favour and a nice
thing indeed to the tenants by enabl-
ing them to find employment on the
lands as self-respecting tenants. There-
fore, I do not think it is proper to call
these people landlords, giving them a
bad name and afterwards saying that
they should be completely dispossess.
ed.

Then, there Is the other question. If
these tenants are to enjoy permanency
of tenure and security on these lands,
under what circumstances can they be
evicted? Four of these circumstances
are enumerated in clause 3. In addi-
tion to that, an exception is sought to
be made in the case of disabled peo-
ple. I speak subject to correction—I
understand that according to this Bill,
these disabled people would be entitled
to ask their tenants to give up their
lands in order to enable the Iland-
owners to build their own dwelling
houses, cattlesheds, small business
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premises, etc, either for themselves or
for any member of their family. Is
the net spread far and wide? No;
because family is defined here in this
Bill. It means:

“(i) in relation to a person
belonging to a joint Hindu family,
every member of such family; and

(ii) in relation to any other per-
son, the person, the wife or hus-
‘band, as the case may be, and the
dependent children and grand-
children of such person.”

Only upto that: Any of these people
may think of ©building a dwelling
house, a cattle-shed or business pre-
mises on this particular site. They
can enjoy this privilege up to a time-
limit; they can enjoy it not longer
than two years after the disability is
over. Thereafter it would not be pos-
sible for them to evict the tenants.
Until then, they would have the right
to build any of these things. There-
fore, it would not be necessary for a
widow to remarry in order to come
back into possession of the land.

15.38 hrs.

[Dr, SusHiLA NAYAR in the Chair]

Shri Tyagi: Let the Minister say so.
Can she during the course of her
widowhood eject the tenants from the
land? Suppose somebody leaves two
or three small children and the uncle
of the children wants to ipvest some
money in a building on the land, so
that their tuition fees and other ex-
penditure on education may be met
out of it. It cannot be done unless the
children are adults and after two
years, when they become majors. Then
only their scholarship will be
guaranteed.

Shri Ranga: I am in agreement with
Shri Tyagi that a widow should be
entitled to do these things while she
continues to be a widow, because she
happens to be a disabled person. She
ceases to be a disabled person only
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when she gets married. What is more,
she can enjoy this privilege of dis-
ablement only up to two years after
having got rid of her disablement,
that means, after having got a new
husband. Until then, according to
me—I have already said I am speaking
subject to correction—she would be
entitled to evict the tenant and get
back her land, build a dwelling house,
cattle-shed or business premises. I
would like the Home Minister to give
some consideration to our interpreta-
tion—the fear expressed by Shri Tyagi
and the kind of assurance I am incli-
ned to feel about it. But nevertheless,
our objective is one and the same. We
want to help the widow to enjoy her
privilege and right.

Shri Tyagi: Why not make the lan-
guage quite clear?

Shri Ranga: It is for them to do. We
want the widow to be protected, We
want her to go back to her own land
when she continues to be a widow,
whenever she feels like that for any of
the purposes that are stated here. That
is all. If my hon. friend, the Home
Minister, is willing to redraft it in a
more explicit fashion, we would only
be too happy.

I want special attention to be paid
by the House to one very important
consideration. Why are we so parti-
cular about the tenancy legislation?
Why are we particular that our
tenants should enjoy the security of
tenure? It is a matter of employment
for them, Their employment is differ-
ernt from the usual employment that
we find in the shops and factories
under her employers. Here it is their
own employment which they find on
the land through their own efforts
and, therefore, we want to ensure the
continuity of this employment. As far
as possible, we would like them to be
made permanent and it is because of
this that we want to limit the right of
the land-owners, as far as it is possi-
ble. If the land-owners are themselves
willing to cultivate their lands for
employment thereunder and remain
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independent agricultural producers,
well and good, and all credit to them.
But if they would like to go to some
other employment and lease out the
lands to the tenants, then we would
like all the attention of the State to be
diverted in favour of the tenants so
that they would feel themselves com-
pletely secure in the enjoyment of the
self-employment that they find in the
lands.

Then, I would like the House to give
some consideration to the other point
raised by our two hon, friends, Shri
Tyagi and Shri Radha Raman, and that
is the question of compensation. This
legislation is with regard to urban
areas, where the land values are going
up, So, there is always temptation for
the land-owner to sell his land, and
there is nothing wrong in it. But when
they have an opportunity of getting
some benefit from out of the rising
land values, should it go only and
solely to the land-owners or should a
portion of it be diverted to the tenants
also? Because, if you look into clause
6, in regard to rent the tenants are
expected to get four-fifths of the agri-
cultural produce, because of the
trouble they have taken. It need not
be as much as that in rural areas but
it has to be as much as this in urban
areas. Because, naturally, here the
standard of living is higher and the
costs of cultivation are higher, Natur-
ally, the temptation for the tenants to
leave the land and go to the town is
much greater. Therefore, it is neces-
sary that we give every possibly in-
ducement to the tenant to stick to the
land and cultivate it. So, there is
nothing wrong in allowing them as
much as four-fifths of the agricultural
produce for their own labours. When
so much consideration is shown for
their contribution, should not the
same consideration also be given when
it comes to the distribution of the
payment of compensation between the
land-owners and the tenants? Suppose
the compensation sought to be paid is
Rs. 10,000 per acre. Would it not be a
just proposition or suggestion that the
land-owner might be given Rs. 2,000
and the tenant Rs. 8,000? It should be
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distributed in some such way, and
there should be provision for that. Of
course, there is no provision in this
particular Bill for that, because this
does not deal with sales at all. At the
same time, I would like the Home
Minister to keep this consideration in
mind and come forward with suitable
legislative proposals because there is
greater urgency in the matter as there
is greater and greater temptation for
the land-owners to sell their lands as
soon ag possible and cash in the rise in
land values. Before they run away
with all the benefits of the rise in land
values, leaving nothing at all to the
poor tenants, I would like necessary
legislation to be brought forward in
this House to prevent that.

In conclusion, I would like to say
that there is nothing in this Bill to
prevent a land-owner from selling his
land to the detriment of the self-em-
plovment of the actual cultivator. So,
something has got to be done in order
to assure the tenants either some com.
pensation, or continuity of self-
employment through the cultivation of
the land, so that the land-owners will
not be obliged to think in terms of
selling their lands.

Mr. Chairman: I have got names of
five more hon. Members who wish to
speak on this Bill. We will require
half an hour for the clauses and the
Bill has to be over by 5 O’clock. May
I know how long the hon. Minister
will take?

Shri Datar: I shall take about
twenty minutes.

Mr. Chairman: That means we are
left with 256 minutes for the general
discussion.

Shri Braj Raj Singh: Why should it
be finished by 5 O’Clock? We have
saved some time in the Income-tax
Bill. So, we can increase the time
here.

Mr. Chairman: According to the
time that has been allotted at present,
it should be over by 5 O'Clock. If
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the time has to be extended, that is a
different matter. But we are towards
the fag end of the session. So, whether
it is possible to extend the time, that
will also have to be considered. Now
Shri Naval Prabhakar.
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Shri Bairaj Madhok (New Delhi):
Madam, while supporting the general
principles and general objective of the
Bill, I beg to submit that this Bill
only touches the fringe of a big and
growing problem. The Indian metro-
pelis, that is Delhi, is growing fast and
no one can stop it. With the social
and economic policies that we are
pursuing, its population is bound to
grow and the three hundred villages
which today are included in the Delhi
territory arc bound to be urbanised.
Therefore, this problem does not con-
fine itself to 4.000 acres or 1,700 ten-
ants to which this Bill just now
applies. Of these 1,700 tenants we
are toid that about 500 have already
been evicted by private arrangement.
Why? Because they find that they
cannot continue. The pressure of the
circumstances is such that few tenants
can afford to carry on litigation or
quarrel with the landlords and there-
fore even if they are protected by this
Bill, the fact remains that agriculturat
land which is with them today will
not be with them tomorrow, because
very rapidly that agricultural iand is
getting urbanised. Therefore the
real problem is not how they can be
saved from eviction, but the real
problem is what alternative are you
going to provide for them,

Now, that can be done in two ways.
One is that they should get a share in
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the enhanced value of the land which
is directly resulting from the urbani-
sation of the territory of Delhi. That
is not happening. The advantage of
the enhancement of values goes either
to the landlords or to the colonisers
and the poor tenant who tilled the land
and who has no other mainstay, ex-
cept the land, does not get anything.
Therefore, one thing that is needed is
that provision should be made that
whenever land is acquired by the
Government or.is taken by a private
coloniser the tenant who has no other
source of living must get a due share
of the enhancement.in the value. That
is not being done., Even the marusi
tenants are not being given full com-
pensation. Though they pay land
revenue directly to Government, when
it comes to the question of payment of
compensation, they get only ten annas
and six annas go to the zamindars.
This is unfair and unjust. Therefore,
provision should be made that full
compensation should be given to the
tenant cultivator,

Secondly, steps should be taken that
those pcople who are getting displaced
should get some land clscwhere,
where they can carry on their agricul-
tural avocation. There are certain
lands in far off areas in Delhi which
can be reserved for them; or new
Canal colonies are going to come up in
Rajasthan where people from outside
will have to go. These lands should
be reserved for these agriculturists
who are getting displaced. The Bill
provides that they will not have to pay
more than one-:fifth of the produce as
rent. That is good so far as it goes.
But the question is where agriculture
is going on production is falling. This
is due to the Government notification
freezing all the 34,000 acres of land
available in Delhi. This has created
a state of suspense in almost all the
agriculturists. Proper attention to
the development of land is not being
given by them. The provision in the
Bill that they will have to pay only
one-fifth of the produce as rent would
not be of much help, because there
would not be any agriculture; and
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even if it is there, it is going to lan-
guish. Therefore, the real problem is
not of providing some relief from
eviction but of providing them with
some alternative job to live on.

In that respect I would like to draw
your attention to the wider question of
Delhi’s urbanisation. As many hon.
Members have pointed out, unauthor-
ised colonies are growing very napid-
ly. Why? Because the population of
Delhi is increasing very fast. People
want shelter. They do not have shel-
ter, and they do not have land. What-
ever land thcre was, Government has
acquired. Government says that pri-
vate colonisers were profiteering, True,
But the question is: what has the Gov-
ernment done? It has frozen the land,
and for the last two years it has only
been adopting a dog-in-the-manger
policy. It has not developed any land
or given any plots to the people who
need them. The result is that new
constructions have stopped.

There are two results of this. On
the one side rents of urban property
have gonc up in the last two years by
one hundred per cent. A house which
you couid have for Rs. 100 two years
back you cannot have for Rs. 200
today. As a result the city house-
owner is reaping big profits. On the
other side the people who cannot pay
that much rent are forced to take re-
course to unauthorised constructions.
We are blaming them for these unau-
thorised constructions, But actually
our laws, our policies force the people
to take recourse to that. They cannot
pay that rent, and so these colonies
are growing fast. While Government
is trying to clear slums on the one
side, new ones are coming up very fast
in all parts of the Delhi territory.

I would therefore conclude with
this. As I said in the very beginning,
I am in full sympathy with the gene-
ral principles of the Bill. But I feel
that this Bill is very inadequate: it
only touches the fringe of the problem,
I would appeal to the hon, Minister to
look into the wider question and see
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in view of the rapid urbanisation
which cannot be stopped. Can you
provide relief to those people who are
living on agriculture and who will no
longer be able to live on agriculture?
Secondly, how are you going to pro-
vide relief to those people who are
coming to Delhi, who are living in
Delhi, who want shelter but who can-
not get shelter because the shelter is
getting costlier? Unless this two-fold
problem is looked into and tackled in
a wider and realistic way, the prob-
lem will go on getting aggravated, and
the misery of the people will not end.
This is the only submission I have to
make.
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FER @O 3 ad) @ i Y N A ead
2 7T faafy A Y ¥ gvaT a7 Y @
afe fior € 3 2w, 42 77 419 IATC
TR AT ® R THT q@0T A1 § WK
Trzr & fF gFIA a f, e S
Y a1 AxAY §, 1 3z 7 o e
& | w3 g fedy & Fow II0E,
Iz Q27 359 &, 3% W I+ feana
g g7 faat | {feF g 3ua fr
wnifeq @Azt § 918 Ha k@ g,
qr 38R gae adw q afuy g e
e e § )

OF 4,7 7@ FL AN FHFEATE
g9 Wt gET TEAt § fEoar R #%
w1 g A e g WA
2 41 vy feoar ® foay 9w &
0 FTH Ft TR AWAL 8, JAHT
W THT g WAl gae@rg T AV
T § —

Mr. Chairman: The hon. Member
mayconfine his speech to this Bjll. We

are not discussing the general rent
structure at the present moment,

WMo Ty oy - 7 T afre
§ 5 it MNagar a1g W@ a1 TH
w19 6 I § /AET TG FE )



14767 Delhi

| & vaT g awaT g fF § frege
Wz § 7 1w vg @ s frm sltw
N T FI I A€ A EER
Y Y § IAF T FT AN TS,
TR 1T SHY I A AT @I E |
UF AN fga ¥ g a=a & | § T2
Faor N A g | fom A F foam
ST ST ATy, ITRY T IF | AHT Y
AF AT TF a8 A1FE ¥ 97 a7 qF av
FgE fFgFaFA A ErIaRH
T T AHN FY Frrfes qrarsy
FTHAFIIFATAT | AT A1F Y & J1Z IJTHT
arfed ar fr P9g wea & a5 ATaT & T-T
aifag e Fq FT T 77 arfuw
ST AT STEAT & o 1 e @ fw awy
feeett ¥ Y @ wifw 78 ffesr & A
39 FFq AT fHay A1 9T F@F W
IFA! T [ § AR IT NAEE F
AF 27 & S o AT A FY Fe
& | fret ®Y 9T FIF g7 gAT Fr A
ut 2§ magrnan AT ad &

AT A TF AN T F
FraaT 71 e fFar € 1 oF aXw
Fai AvEdT {4 A1 A fe aR
ZHQ TH AT-AYSHY | T AT FheY
. w ARy g faa
FEqAa AT 3 & 4T Av e
1 TS FgA FT FT ATIAFAT
2\ IEIA OF AT A A T
fe m fadt g &Y IzTar aron
aY IaaT w1§ praeT A 7 faafawr
1 78 T | qF WA & i et
s @y g M7 g fF = & a=
oIt AHT A & AT A e FY e
A AR TG AT FT 7T -——

o AR TAWR . T iq A AT
wragr faam ag mifas & fae,
qR # 7 A

o Torate ferg - & 78 T 0 7
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e s Yy Mg g fe fow
T ¥ 9 abw UFE & 7w qfw § SR
TR F3@ fhar sar @ fe raog &
a3 fag g Y T av gER wTe N
FT 7 3T F71 99 % 7€ gfowmw
fFar JTaT &, S¥ 97 aF ITH! ATQA
TEY fFay o aaT } W A g7 A
¥ o wgrera agaeT Y fedt it 2 Y &,
ar W dzEw A frar S7 awar €
Ty FF ar faraat & § | & fr
f frd &1 S & ager o & Y
g @ AT IT@H FG q9T IIWT
aaTaaT wE fear svAr =nfeg o W
T &7 g7 a1 I& g0 Jrfeg fa gau
q 9 717 7 qifas &1 fraq § av
g: A\ g & faw I ar gEwr
I g1 AT fF g : 717 wfeAT &1 A
AR 3§ 9" g9 & faor g @
dT-aYedr SR &, S o Qg ara
gfaqm seT g Ifed

«ff AR Irft 3 ¥gn, W) @@
AR qx favar & 9 9T FgT, O 99
7Y wEIRT F I & § @H W4T |
TeEw g v oz w38 -
&y Fft T e &, AT A W
we ¥ OF 4T FET | TR A AT
T TR W & w= faudy Y,
ar ag fagar & &, a1 fawar gEww
T FT X, 39 FY I wgfea § @
TH & i | T a1 W 6w @I
7€ fF 9w ag gy Tv\T a1 § HiY
I T I@AW g ogF, IR
AR 72 f WA A wifF 97 v
% AT qgT 7S a9 94, qF fa Q@
qT I 1 #Y T &, AfFT ' quwar
g frag ou% fag o s At ara €
g I w1 1 A A e §
Ia%! wew R, AfeT 73 i sqie &
@ A fgd fr g IwAT FA T
afeFR OF 5 & T e A Y
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% | Ao & gfue @ 78 I&Q
af fa @ T 7T ot 38 7@
F@ F1 gfuF &, ar g afem
a4 it 39 gfue fas | a8 gher
IFFT T, AT I gfasc 71 T
T F1 §F OF A § &N Tfed |

Nq § ST FAG A& A AvRAr
qT ATAR § qg TTF A& FgAT ATgav
g fr faa sdiea v mad w2
T Y FAT ¥o AT UFS THIT Faaz-
aw ez doe &, W J4r f¥ g4 AT
T T, TIAT T AIL aga qsA
qfw & 1 agh A AT AN AT qE A
WA T & | TEY qg T SR
# P gag i foeet ast 4y
Iq aag foq WA & ggt adT &Y
T 4 IR AT F TR FHA I FC
FTAMY qaTE ¢ | TE TE A A ST
FF fAFT = @A ], IaF
& g1 g feq, @YX § IO A
FT A ¥y fgq Ifra 7€ &1 F@
¥ 1 = fag a8 qoeaTR § a1 A
TR A TNT F T 7 JAT 2 T
s gt qfgd | g S e @
FEEFR ST F 3 HRX agr &t 9T
PaRRITT AT !

Shri . C. Sharma (Gurdaspur):
Madam Chairman, several persons
have welcomed this Bill. But I am
not in a mood to welcome this Bill in
any sense of the term. This Bill is
like a vitamin injection being given
to a patient who js going to expire
very shortly.

Ch. Ranbir Singh: That is correct.

Shri D. C. Sharma: This injection
may be good from one point of view.
But nobody would deny that this
injection has been too late and that
instead of saving the patient in time
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this injection has only made his death
slightly more comfortable. I feel that
this is one of those half-hearted
measures, one of those measures
which show lack of planning on the
part of our Ministry and which is
not done on a balanced view of what
is happening in this country and also
in this metropolitan city of Delhi.

We are all full of admiration for
the big structures that are being put
up in Delhi, But I would respectfully
submit that these structures are built
upon the blood (An Hon. Member:
Graves!) of these poor peasants. [
do not know why our Government
which has so much solicitude for the
peasants should not have done some-
thing to allcviate their misery and to
save them.

There was an English poet Oliver
Goldsmith who wrote a poem called
the Deserted Village. In that poem
he gave two lines swhich are very
significant lincs.

“Ill fares the land,
to hastening ills a prey,
Where wealth accumulates,
and men decay”

Let Delhi grow from strength to
strength; let Delhi become the para-
dise for black-marketeers, for Gov-
ernment servants and for Members of
Parliament, But I do not think that
this Delhi is going to be of any use
when 1 find that the people who had
been in possession of the land on
which we are building these mighty
structures are suffering a kind of
liquidation, illegal liquidation, if I
may say so. Therefore, the first point
1 want to make is this. Government
which is very fond of appointing
committees and commissions and
jnvestigation = commissions, should
appoint straightaway a socio-economic
investigation commission and try to
find out how the land has passed from
the hands of these peasants to the
hands of colonisers and also from the
hands of colonisers to the hands of
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builders. It is a very urgent social
problem and I think the Government
will be failing in its duty if it does
not try to find out what has happened
all along the line.

Why I say so is this. If the peasant
has got one rupee for the land he
sold, the coloniser has got Rs, 20 for
the land he has sold to the builder
and the builder has been able to reap
a profit, by putting up big structures,
out of al] proportion to the cost of
land which he has paid. It is a very
big social problem and this problem
leads to the concentration of wealth
in some hands and to the wrongful
acquisition of land from some others.
This is the first thing that the Govern-
ment should do and after having done
so, it should find out what profit the
builder is reaping, what profit the
coloniser is reaping and what loss the
poor peasant has suffered. After that
they should try to give to the peasant
his due and should bring forward a
Bill, complementary and supplemen-
tary to this Bill in which it should be
shown that all the land that the
Government has acquired from the
peasant and all the land that the other
agencies have acquired from the pea-
sant have been properly assessed and
that the poor peasant is going to he
given a proper share of the profit
which all these agencies have reaped.
I think this is what social justice
requires. I know that social justice
is one thing and administrative justice,
another. Administrative justice will
find a pallative in bringing such half-
hearted measures. But I stand for
social justice and I say that this
should be properly enquired into, and
no peasant should say that he has had
a wrong and unfair deal and no
peasant should pass before a mighty
structure and say to himself: “Look
here, I am without a shelter nor do
I have any means of livelihood but
these structures have been put up
over the land which my grandfather
tilled and which my father tilled and
which I too tilled at one time. That
land has been taken away from me by
giving me some kind of compensation
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which is not in keeping with the
advantage which those persons who.
acquired the land from me got.”

The first thing is that you must
appoint the Commission. The second.
thing is that you must try to com-
pensate the person from whom you
have taken the land and the third
thing is that, if you are not able to.
give this poor peasant compensation,
you must take in hand the problem of
this resettlement. This is a problem
which you cannot shirk. I think that
a contented and happy peasantry, a
prosperous peasantry, is the backbone
of a prosperous India and if you try
to build imposing structures by dep-
riving them of their land, you are
trying to cut the ground from under-
neath the prosperity of India, There-
fore, that is the first point that I want
to make in regard to this Bill.

My second point is in regard to.
clause 3 of the Bill. Under what cir-
cumstances are these peasants going
to be evicted? 1 know this Bill 1is
there to prevent these peasants from
being evicted. It is a noble idea, a
fine idea. But somehow it so happens
that the noble idea or the operative
clause is vitiated by the exemptions
that are given. Here is an exemption
in clause 3. In fact, the exemptions
arc so many that I tell you that no
peasant will be able to evade eviction.
One can bring a suit against him say-
Ing that he has not paid arrears of
rent. These ignorant and illiterate
peasants cannot be any match for
those persons who own lands and
who arc there as proprietors.

Then, the authorities can say that
“this man has failed to cultivate the
land; this man has not made use of
the land for the purpose for which it
was meant.” I think clause 3 of the
Bil] is a very ingenious one framed
in the quiet of the Home Ministry, It
is a clause which is a challenge to the
tenants and which says to them: *“Do.
what you may; you cannot be saved-
from eviction” There are g0 many
exemptions given here that any-
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.tenant can come within the mischief
of anyone of these sub-clauses. You
will see that so many persons will be
put to trouble only because of all
-these provisions.

My hon. friend Shri Tyagi is a great
.advocate of widows and widowers,
and naturally so. I admire him for
that.

Ch. Ranbir Singh: The hon. Mem-
ber is also a widower!

Shri D. C. Sharma: But I cannot
understand how he can save these
widows from coming within the mis-
chief of these provisions. Ch, Ranbir
Singh was saying that something is
going to be done to prevent widows
from coming under the purview of
these clauses. But I tell you that so
long as our lawyers are alive and so
long as our courts of law are open,
I think that clause 3 is going to be a
clause which is going to do a lot of
mischief so far as eviction is concern-
ed, and there is going to be no relief.

My third point is this. The Gov-
.ernment, in clause 1(2), has reserved
to itself certain rights. It says that
these provisions would not apply to
what the Government acquires. I am
conscious of the needs of the Govern-
ment in this matter and I think if
these needs are justified, the Govern-
ment may do something after paying
due compensation to the persons from
whom the land is taken. I would also
say that what the Government is
going to ask for itself, should also
be given to those trusts and religious
and educational bodies which are
doing good to the public, that is to
say, if there is some area which has
been taken for public utility or for
medica] purposes or for some pur-
pose which is good for the public, I
think that area also should have the
same privileges which the Govern-
ment has reserved for itself. Of
course, I would say that we should
see to it that the taint of commerciali-
sation is not found on these bodies.
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If there is a school where they are
charging more fees than necessary, a
religious body which is making money
out of something, a hospital which is
making money out of the suffering of
other people, if there are such things,
they do not deserve any of our sym-
pathy. They should not be given any
concession. But those institutions
which are serving educational or
medical ends in an wunadulterated
fashion should be given some kind of
concession which the Gevernment it-
self is enjoying.

I think religion is a very important
thing in my country and religion
should be given all kinds of conces-
sions. But I also believe there are
other things along with religion. There
are charitable institutions which are
doing the same amount of good to my
country. I beliecve those institutions
should also be given some kind of
concession which they have been
given.

Lastly, the Chief Commissioner has
been made here practically the sole
judge of these things. I do not yield
to anybody in my respect for the
Chief Commissioner; I have great
respect for all administrators and
officials and I respect the Minister
also. But I do not want that any
officer should be given so much autho-
rity. Therefore, I believe that some-
thing should be done, so that the
Chief Commissioner is not made the
sole judge of these matters.

With these words, I think this is a
very very inadequate Bill and that
some supplementary Bill should be
brought in, so that its purpose may be
fully served.

Shri Datar: 1 am obliged to hon.
Members for the suprort rather the
extent of the support, they gave to
this Bill. There were other hon.
Members who raised certain objec-
tions more or less on account of a
misapprehension of the correct posi-
tion of the present Bill. That is why
I should like to reply to the points
raised by the hon. Members.
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Shri Braj Raj Singh and also cer-
tain other hon. Members thought that
this was something like a zamindari
abolition Bill or the Land Reforms
Act that was passed by the Delhi
Legislature a few years ago. So far
as land reforms are concerned, you
will agree that these land reforms had
to be brought about after great con-
sideration, in respect of the agricul-
tural lands in the rural areas. In
Delhi, there was a Land Reforms Act
which largely followed the principles
laid down in the U.P. Zamindari
Abolition and Land Reforms Act and
very important and substantial rights
of bhoomidari were given to the
tenants. That was in accordance with
the policy that the Government have
been following, of investing the actual
cultivators of the land in the rural
areas, with substantial proprietary
rights, After dealing with all these
cases, now what we are concerned
with is the urban area. Till now,
either under the Act of 1954 of the
Delhi Legislature or certain amending
Acts passed by this hon. Parliament,
the urban area was completely exclud-
ing from the operation of these
reforms for obvious reasons. One was
that inasmuch as this was an urban
area, naturally it was to be utilized
for the purpose of the development
of Delhj city and its suburbs.

Shri Braj Raj Singh: At the cost of
the peasantry.

Shri Datar: No question of “at the
cost” now. May I explain the whole
position? The hon. Member will
kindly bear with me and hear me, It
is not a good habit to go on interfer-
ing with a speech and interrupting.

Shri Braj Raj Singh: May I point
-out that it is my fundamental right?

Shri Datar: There is no fundamental
right to obstruct.

Mr. Chairman: Order, order.

Shri Braj Raj Singh: Making inter-
ruption is a fundamental right.
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Mr. Chairman: Nobody should rise
in his seat when I am standing.

Shri Braj Raj Singh: But the hon.
Minister is standing.

Mr. Chairman; May I say that there
is no such thing as fundamental right
of interruption in a debate? ‘'ILere
are times when the speaker yields the
floor. Then hon, Members are at
liberty to ask any question or make
interpolations. When the hon. speaker
does not wish to yield the floor, I
think it is only proper that the hon.
Members do not insist upon making
interruptions. Now I will be obliged
if the hon. Minister is allowed tp con-
clude his speech, because there are
only 20 minutes to 5, and the House
has to adjourn at 5 o’clock.

Shri Braj Raj Singh: May I just
explain? I do not want to say any-
thing about the ruling and I quite
agree with you. But is it correct for
the hon. Minister to take the powers
of the Chair into his own hands? It is
for you to decide not for the Minister.

Mr. Chairman: May I say that the
Chair can look after itself and there
is no need at this particular moment
to protect the Chair? There may be
occasions when the Chair may have
to be helped, but that is not the case
at the present moment.

Shri Datar: I was pointing out that
this was an urban area and, there-
fore, the urban area was excepted
from the general provisions relating
to land reforms. But, ultimately,
Government found that even in this
area there were certain agricultural
lands and there were certain tenants
who require protection for the time
being, so far as certain reliefs were
concerned, because the process of
urbanisation naturally takes place not
immediatcly but gradually. That is
the reason why I made it clear in my
opening speech that here in this case
we are dealing with urban areas.
Even in respect of urban areas we are
dealing with lands mostly covered by
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notifications issued by the Chief Com-
missioner of Delhi under which, in
the course of the next few years,
these lands will have to be acquired
for the benefit of the people.

So, with this background we have
to consider the question, not from the
rural point of view, not from the
general land reforms point of view.
If that is appreciated, then most of
the criticism that has been very
unwarrantedly levelled at us will
have to disappear or will have been
met quite satisfactorily. My hon.
friend, Professor D. C., Sharma, con-
tended that this was some injection
which would merely protect the pro-
cess of life for some time. May I tell
him that it is our desire to see that
the tenants as a class, the peasantry
as a class, are entitled to the fullest
rights, so far as any area is concerned?

Shri Braj Raj Singh: Question.

Shri Datar: But we should also
take into acecount the circumstance
that the development of Delhi has a
bearing upon the advantages that
the peasantry will be entitled to
have. Let us not, for certain other
motives, make, what we call, a
bogey of the rural areas, of the ten-
ants, of the land-lords, of the urban
areas and the rural areas, because
the development of Delhi, may it be
andersiood very clearly, will be of
the greatest advantage both from
the point of view of general benefits
as also from the point of view of
employment to the various poor
people including the peasants in the
Delhi territory and the surrounding
areas. If this background is under-
stood, I am confident that the objec-
tions that have been raised will have
to disappear without any further at-
tention being given to them.

The next point that I should like
to deal with is about certain objec-
tions that were made by hon.
friends. My hon. friend, Shri Tyagi
who is generally careful in going
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through such Bills, has pointed out
certain difficulties and 1 thought that
it might be better to make the posi-
tion in the provisions of this Bill
clear beyond all doubt, Another hon.
Member also brought before us cer-
tain difficulties in repect of one of
the clauses. In {fact, Professor
Sharma gave us the credit by say-
ing that we invented in the Home
Ministry the wordings of a parti-
cular provision in clause 3. That is
entirely wrong. My hon. friend,
Professor Sharma, made a reference
to clause 3(1) (b) which reads as
follows:—

“where rent is payable in
kind that he has without suffi-
cient cause failed to cultivate
the land in the manner or to the
extent customary in the locality
in which the land is situated;”.

May I point out to my hon, friend,
with due defcrence to our profes-
sors, that sometimes they are un-
realistic also to a certain extent,
they are academic also and without
considering they go on charging us.
May I invite his attention to the
fact that a piece of legislation which
has been in use in the Punjab State
contains this self-same clause, this
very clause. The Punjab Act contains
this clause and we have borrowed it
from the hon. Member’s provincial
legislation. All the same, in spite of
this

Shri D, C. Sharma: Does he mean
to say that I will not criticise any
enactment of Punjab if it does not
conform to social custom? (Interrup-
tion).

Shri Datar: Anyway, I want to ab-
solve myself from what he calls in-
genious manipulation. That is en-
tirely wrong.

All the same, may I point out that
inasmuch as some words are likely
to be interpreted in a manner which
may not be correct, I am puting in
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an amendment according to which
these words, namely,—

“in the manner or to the ex-
tent customary in the locality in
which the Jand is situated”.

are going to be omitted. I hope
my hon. friend will be satisfied to
know that we are going to omit
these expressions which we had bor-
rowed from his State.

Shri D. C. Sharma: All States are
one. All States are yours.

Shri Datar: My hon. friend, Shri
Tyagi made a refcrence to clause 3,
sub-clause (2)(b) and stated that the
words “within two years” therein
were likely to be disadvantageous to
the persons for whom this period of
limitation was laid down. He believ-
ed that there were certain persons
under disability who might like to
take advantage even during the
period of their disability of certain
benefits.  The underlying principle
was that a person under disability
is a person naturally under disabi-
lity in the sense that he cannot take
advantage of that. All the same,
with a view to accommodatc his sug-
gestion which is understandable what
we are doing is that for the expres-
sion “within two years” we are hav-
ing the expression “not later than
two years”. So that would meet his
objection.

Shrli Tyagi: That is right.

Shri Datar: Then my hon. friend,
Shri Braj Raj Singh wanted some
filgures as to how many acres of
land had been there in respect of
which there were evictions. I would
give the figures to him. So far as
tenants ejected in court are concern-
ed, their number was 19 and the
arca involved was 21 acres. So far
as tenants ejected out of court or
privately are concerned, they were
477 in number and the total acreage
was 482. Thus you will find that
496 tenants had been ejected and the
-area from which they were ejected
was 508 acres. This has to be con-
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sidered against the background of
4000 acres of land and about 1,200
tenants.

Then it was contended that these
persons ought to be entitled to a
share in compensation. I have point-
ed out that whenever any of these
lands were acquired compensation will
have to be paid under the Land Ac-
quisition Act. Now when compensa-
tion is to be paid, these tenants
also are entitled to compensation. It
is not that the landlord will take the
whole amount of compensation.
These tcnants also will have a sub-
stantial compensation to their share,

Shri Narayanankutty Menon
(Mukandapuram): What is the
quantum of compcensation?

Shri Datar: It depends upon the
length of their occupation. I have
got herc some figures according to
which the occupancy tenants get more
than even the landlords. Otherwise
the landlords would get more nor-
mally. So, the length of the period
of occupation is a factor which is
taken into account. I may therefore
assure the House that they also would
be entitled to proper compensation.

So far as religious and charitable
institutions are concerned, most hon.
Members who criticised this pro-
vision had not observed the expres-
sion “requires the land bona fide”.
The starting of a hotel, as my hon.
friend suggested; might not be a bona
fide purpose.

Shri Braj Raj Singh: You have not
defined it.

Shri Datar: In any case, the word
“bona fide” is there; and if anything
is done mala fide; dishonesty or dis-
ingeniously they cannot have the
advantage of this.

My hon, friends on the other side
criticised very strongly the conces-
sions that have been given to religious
or charitable institutions. They do
not want anything so far as religion
is concerned. All the same we have
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to look after these religious insti-

tutions and I might tell my hon.

friend Mr. Sharma, that the word

‘“‘charitable” includes educational,
medical or any work which is done
without any idea of profit, with a
view to benefit the community. There-
fore, these words have great value.

Then the words “dwelling house”,
“cattleshed” or “business premises”
have been purposely introduced. The
urban population and the rural po-
pulation would mix together and in-
spite of what certain quarters said,
they would mix harmoniously and
the false distinction that is some-
times sought to be made between
the rural population and the urban

population, or between the land-
owner and the tenant, has to go.
After all, we are one. We have to
look after the +whole society and

greater attention has to be given to
those who are not well situated, who
are poor and to whom greatest ad-
vantages have to be given.

Shri Tyagi: I would like to have
one clarification. The amendment
my hon, friend has accepted seems
to be quite satisfactory. Would he,
however, make it quite clear, that
during the days when this disability
occurs on a young child, or a minor
for instance, if somebody wants to
build some house for the children. .

Shri Datar: I have met the sub-
stance of the hon. Member’s conten-
tion.

Shri Tyagi: Will he be qualified
to eject the person and build his
house during that period?

Shri Datar: I would tell the hon.
Member not to take any further
commitments from me. The word-
ing is very clear, “Not later” means
that the earlier period does come
in.

St AW qAWT ¢ T TF T [
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Shri Datar: So far as these persons
are concerned, even though they are
in urban areas, they have to be
looked after and that is our general
policy, as one hon. Member said in
the course of his general observa-
tions.
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Mr, Chairman: The question is:

“That the Bill to provide re-
lief to the tenants of land in the
urban areas of the Union ter-
ritory of Delhi, be taken inlo
consideration.”

The motion was adopted.

Mr. Chairman: We Wwill now pro-
ceed with the clause-by-clause
considcration. There are six am-
cndments given notice of by Shri

Ansar Harvani. He is not in the
House. So nothing is to be done
about those amendments. There are

two amendments proposed by the hon.
Minister which we will consider under
clause 3.

Now I will put clause 2 to the vote
of the House.

The question is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Grounds of ejectment
of tenant)

Shri Datar: I beg to move:
(i) Page 2; lines 34 and 35; omit—

“in the manner or to the ex-
tent customary in the locality
in which the land is situafed”.

(ii) Page 3, line 14,—

for “within” substitute “not later
than”.(8).
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Shri Tyagi: Why not “within the
period not later than two years"?

Shri Datar: Instead of “within twe
years” it will be “not later than two
Years”.

8hri Tyagi: Within a period not
later than such-and-such— that will
be clear. The period will start from
that date. Otherwise that doubt will
be there.

Mr. Chalrman; Shri Braj Raj
Singh.

=t wwTrw fAg ¢ aTA Y, A
AT RETT 3R
gicsHe o feg T &, 9§ F adE-
He o ¥ WX T T3 IHE FERATE |
Iq8 g1 mar @ F fafeR” F oo
‘Iz JTT X @ faqr 9@ | qEv
wray € f5 =@ g F1 dw oI F
7 ggIRT 3T AWH AL F), feRacw
i A, ToaEe 1 osfyFTe R W@ 8,
for 71 fedfafeet Y g & e
FOA FT GIFR 7L & | T T@I A7
gnm, Faife fedfefedy & grom & &
7 M FY 7g wee @ | faw I
FA F qw e g, | wa & fE
T+ oY qvewre &, § feAace & | afz
TR §ONA I F@ wA Ry A
7g 3=o1 ¢ v feafafedy 3 g9 &
N Rz T &7 GRIFI 3T AW
F faer oM, ZATCE T IT@A FOA ]
gfaee 57 %) e 977, ar 7 3« fa=r
¥ 33wl & faeTs om 1 g7 W
TR @AY

“....and the proceeding for
ejectment is instituted not later
than two years from the date
when he ceases or has ceased to
be a person under disability.”

17 hrs,

o aT £ A Rar ¢, @t ¥ guwan
g f5 zq g & qu 7 fawaar |
#3 @ @A & grEw ¥ N Y 7771 97,
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(Urben Areas)
Tenants’ Relief
Bill
s A & fdlow Shezguw &
T ¥, 3@y & gAwar g ey
TERT F £B INATIH ¢ | GWATHG
ady 7€t & 5 & Y faw ST E ]
F¥¢ arfq®d WiEaAaT 7 qE 7 & &
¥ror wxar §, a1 grfEE W
=i T oY ¢, a7 3} fr wfaw
TEqTT =) ALY & | A AY ATES IITAT
a7 I¥ F Qg TEAT g WK qgan
g f& == mfmm w® W
faare &< 1 o7 N g Y arw F
a Ig FmEFT A A & ® o
FAT TRA & 1 YA AT FAT AR
£ 7 T FTeEEK A gEtA FF AT
ofew W & W aw TRy &A@
& gwwan g fw ag wiaw smaar &
T 21 Sar A w71 A1, A FATN
“FATRIEe” FTn § argar v wE ?
=N F1E of omar @t aifed fa: =
FqT A gt forT 31 ‘57 FT ATH
fg medaza” Fgr AT AFAT R | I AT
Ty fHfE=a A& v a9 T3 Iga &
NF @ dorn faT & fad wg1 amaar
fa: 33w ¥ ofy & frg @ | T o=
§ qF2H TIHT AR FET F@R 0
ft afz ST Y 3T F AWE o
wr Fga1 & fs g0 e # oft & for
g FAT IRY &, ar €T ;o g
il el
Shri Datar; I shall reply to the
laster point. So far as the latter point
is concerned, my hon. friend wanted (o
make a distinction between the rights
of the tenants as such and the rights
of the religious institutions. So far
as the present amendment is concern-
ed, what we have done is to hold a
balance equitably between the rights

of the institution and the righ#% of
the tenants as such.

Under the scheme of this Bill, the
tenants will not be affected at all.
The tenants will continue in possession
of the lands held by a religious or
charitable institution, but the lands.

14784.
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[Shri Datar]

‘will be taken away only provided
bona fide they are required for fur-
thering the cause or the purpose of
the institution, Only in that case, the
tenants will be dispossessed. Other-
wise, the rights of the tenants are
supreme. They have been kept as
they are.

Shri Tyagi: Before you put the
amendments to vote, I would like to
move an amendment to the amend-
ment, Since these amendments were
not given notice of earlier, we could
not give notice of amendments to
these amendments. The amendment

MAY 1, 1961

(Urban Areas) 14786
Tenants’ Relief

Bill
seeking to substitute the word ‘with-
in’ by the words ‘not later than’ is
welcome.... ..

Shri Datar: That is a different
amendment altogether.

Mr. Chairman: I am afraid that it
is time for the House to adjourn now.
The amendment to the amendment
may be given notice of.

17.04 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday; May
2, 1961/Vaisakha 12; 1883 (Saka)
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ORAL ANSWERS TO QUES-
TIONS— 14531-70

COLUMNS

S.0. Subject
Nos. ey

1799. Rcfa ment of advance to
SCO AND IISCO . 14531-34

1809. Purchase of raw materials
for steel plants 14534-39

1802. UNESCO Aid for Techm-
cal Bducation Programme 14539-40

1803. Cheap canvas bags for

school children . 14540-44
1805, Ar.illery Triining Centre,

Bikaner 14544-49
1815. Acqusition of land  at

Jorhat by I.AF. . 14549-55

1807. Suspension of examina-
tions of Utkal University  14555-56

1808. Central Secretariat Service

Officers . . 14557-58
1810. Inter-State Sales Tax on

Hosiery goods . 14558-61
1811. Tickets for admission to

Taj Mahal etc. 14561-64
1813. Babina Tank Tr'umng

Centre . 14564-67
1820. Arrangements for General

Elections—1962 . 14567-70
WRITTEN ANSWERS TO

QUESTIONS 14570-14653

S.0.
Nos.
1801. Roads in Declhi . 14571
1804. Regional Vocational

Training Colleges . 14871-72
1809. Lubricating Plant 14572
1812. Prohibition . . . 14572
1814. Gang of sales tax evaders 14573

1815. Seminars on Glossaries of
Technical Terms in

Hindi . . 14573-74
1816. Colleges in Delhi . 14574
1817. U. P. Bihar boundary . 14574-75

1818. Dates of implementation of
Pay Commission Recom-

mendations . . . 14575-76
1819. M.E.S. establishments . 14576-77
1821. Visit of a Pakistani Army

Officer . . 14577

1822. Visit of Former Comman—
der of Armed Forccs of
Pakistan . 14577-78

1823. Cost of production of coins 14578-79

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.

Subject

No.

1824.

1825.
1826.

1827.

1828.
1829,

1830.
1831.
1832.

Publication of books of
foreign literateurs

Re-rolling mills

Employment of handi-
caped persons

Qil cxplorartxon in Ialsnl-
mer .

Military schools

Dates of implementation
of Pay Commission Re-
commendations .
Sale of one ton trucks
Ankleshwar oilfield

Certification of ‘Krishak’
plane . . .

U.S-Q.

Nos.

4133.
4134.

4135.
4136.

4137.

4138.

4139.
4140.

4141.
4142.
4143.
4144.

4145.
4146.
4147.

4148.
4149.

4150.
4151.

4152.

Output of steel

Loan to Punjab University
for construction of hostels

Welfare of S.C. and S. T
in Punjab

Gingee Fort in South
Arcot .

Development of Lahual
and Spiti

Misappropriation of the
fund for Tribal Rural
Welfare Scheme in Orissa

Indian military personnel
for training abroad

Small Savings Scheme
in Punjab

Burmese students in Indm
Interest on foreign loan .
Schools in Delhi
Children’s Book Trust
Reorganisation of Himachal
Pradesh Administration .

Free and compulsory edu-
cation in Punjab .

Hostels for girl students in
Punjab .
Northern Zonal Council .
Roads in Punjab

Fall in Central Tax collec-
tion in Himachal Pradesh
U.S.A. loans for privatc
firms

S.C. and S.T. in Kerlla .

1478

CoLUMNSs

14579
14579-80

14580
14580
14581

14582
14583
14583

14584

14584
14585
14585
14585-86

14586

14586-87
14587

14587-88
14588
14588

14588-89
14589

14589-90

14590

14590-91
14591
14591-92

14592

14592
14592-93
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WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q.

No.
4153.

4154.
4155.
4156.

4157.

4158.

4159.

4160.

4161.

4162,

4163.

4164.
4165.

4166.

4167.
4168.

4169.

4170.
4171
4172.

4173.

1174,

417S.
4176.
4177.
4178.

4179.

4180.

4181.

Subject

Non-payment of salries to
Orissa Government em-
ployees

Wells for S.C. in I’un)ab
Murders in Delhi

Statutory status to Jamia
Millia Islamia, Gurukul
Kangri, etc. .

Translation of Urdu books
by Sahitya Akademi

Post-Matric Scholarships
to S.C. and S.T. in Punjab

Suppression of Immoral
Traffic in Women and
Girls Act

Abo lition of Office of
Treasurer in Central
Universities

Political sufferers in U.P.

Hindi for Government
employees

Coffee cultivation in
Andaman and Nicobar
Islands

Basic Schools in Delhl

Allotment of steel to
Gujrat

Labour colony in thc India
Security Press

Fall in bank deposits
All India Rural Survey .

Sale of plots in colonies
in Delhi

Re-sale of plots in colonies
in Delhi

Scheme for aid to SC
from Kerala Government

Seizure of smuggled
watches

New Delhi bye-election to
Lok Sabha

Books with metric measures
and weights

Divorce cases

Beggars in Delhi

Seizure of smuggled gold
Formula for fixation of
wages .
Foreign collaboration for
development of coal mines
Smuggling of goods in
Delhi

Loan for construction of
school hostels in Madras .
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COLUMNS

14593
14593-94
14594
14594
14595

14595-96

14596

14596
14597
14597-98

14598
14598-99

. 14599-600

14600
14601
14601

14601-02
14602-03
14603
14693-05
14608

14606-07
14607
14607-08
14608

'14608-09

14609-10

14610

14610-11

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject

No.
4182. Assistance for  hostel

4183,

4184.
4185.
4186.
4187.
4188.
4189.

4190.
4101.
4192.

4193.

4194.
4195.
4196.

4197.

4198.
4199.
4200.

4201.
4202,

4203.
4204.
4208.
4206.

4207.

4208.
4209.

4210.

buildings for backward
class and S.C. students in
Madras

Re-insurance with Brmsh
Companies

Prohibition in Manipur
Madrass as in Tripura
Land disputes in Tripura
Tribal Zumias in Tripura
Ex-servicemen in Tripura
Bengali as the Official
Language in Tripura
Collection of Central
Taxes in Tripura

Cases in Tripura Courts .

Working of Cooperative
Societies in Old Rehabili-
tion Centres, Tripura

Administrative staff of
former Ministers and of
Lgislative Assembly of
Himachal Pradesh .

Boat seized in Adnaman
Islands

Colonies for S.C. and S. T
in Orissa

Assnstance to flood- stncked
in Orissa

Training abroad of Statns-
tician in Central Institute
of Education

Coal finds in Dhir sttnct
(Maharashtra)

Conference of sports goods
manufacturers

Engineering Collcgc a
Anantapur .
Indian army men in Congo
Srinagar and Chandlgarh
Airports- .

Unauthorised colomcs in
Delhi and New Delhi

Refixation of i)ay of Go-
vernment employees

Licences to S.C. in Delhj
for coal, iron and steel

Linguistic minorities
Thefts of taxi meters
Dharara Mosque in
Banaras .

M.E. School at Kaln
(Orissa)

Trips to Hill stations by
Government employees
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14611

14611-12
14612
14612-13
14613
14613
14614

14614
14615
14615

14616

14616-17
14617-18
14618

14618-19

14619-20
14620
14620

14621
14621-22

14622
14623-24
14624-26

14626
14626-27

14627
14627-28

14628

14628
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.

4211. Stores purchased by C.O.
D. Delhi Cantt. for Indian

troops in Congo .
4212. Public relations drive in
Qil Industry .

4213. Criminals in Manipur

4214. Declne in foreign assets
and increase in Reserve

Bank advances

4215. Removal of lepers to a new
colony . .

4216. Journalistic posts in De-
fence Ministry .

4217. Automatic fire alarms in
Delhi

4218. Correspondence wnth
Accountants General in
Hindi . .

4219. Appointment of Liaison
Officers in Home Ministry

4220. Hindi equivalents

4221. Hindi in Delhi Police De-
partment

4222, Translation of manuals
etc. in Hindi

4223. Hindi translation in Law
Ministry

4224. Engineering college at
Palghat .

4225. Jeeps for Punjab for food
production drive

4226. Imphal Sporting Club
4227. Recommendations of Com-

mittee on Protecuve Cloth-
ing

4228. Treaties and agreements in
Hindi .

4229. Registration of societies
4230. Hindi forms .
4231. Correspondence in Hindi .

4232. Import of petroleum pro-
ducts

4233. Mazagon Dock Ltd,,
Bombay

4234. Canadian Defence Team

4235. Military schools

4236. Free education for children
of Defence Employees

4237. Sambalpur District  of
Orissa

4238. Legal ald to Schcduled
Tribes and  Scheduled
Castes

4239. Pending cases in Omsa .

[Dawy DicesT]

COLUMNS

14629
14629- 30
14630
14630
14631
14631-32

14633

14633-34

14634-35
14635-36

14636
14636-37
14637-38
14638-39

14639
14639-40

14640

14640-41

14641
14641-42
14642-43

14643
14643-44

14644
14644-45

14645-46
14646

14646 ~47
14647

14792
WRITTEN ANSWERS TO )
QUESTIONS—contd.
U.S.Q. Subject CoLUMNS
No.
4240. Seizure of illegal mint in
New Delhi 14647-48
4242. LA.S. Officers 14648-49
4243. Murder of milkman in
Delhi . 14649-50
4244. Quotas for stainless steel
to firms in Jagadhari
(Punjab) 14650-51

4245. Government Co-educational
kA Higher Secondary School,
} Sarojini Nngar, New
Delhi . 14657
4246. Government Glrls H S.
School, Sarojini Nagar,

New Delhi 14651-52
4247. Foreign exchange through
illegal means . 14652
4248. Dictionaries in regional
languages . 14653
4249. Public Employment (Re-
cruitment as to Resndenee)
Act . 14653
CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE 14654-55

Shri Hem Barua called the atten-
tion of the Minister of Rail-
ways to the recent accident
to the 8 Up Howrah-Puri
Express resulting in the death
of one person and iniuries to
many others

The Deputy Minister of Rall-
ways (Shri S.V. Ramaswamy
made a statement in regard
thereto and also laid on the
Table a copy thereof.

PAPERS LAID ON THE TABLE 14657-58

(1) A copy each of the following
papers :

() Annual Report of the Indian
Oil Company Limited
for the period from 30th
June, 1959 to the 31st
March, 1960 along with
the Audited Accounts and
the comments of she Com-
ptroller and Auditor-
General thereon, under
sub-section (1) of Section
639 of the Compames Act,
1956

(#i) Review by the Govern-
ment of the working of
of the above Company



14793

PAPERS LAID ON THE
TABLE—contd.

(2) A statement showing
the extent of operation of ban
on recruitment in various
Ministries/Departments  du-
ring the year 1960, in pursu-
ance of the recommendation
contained in paragraph 28 of
the Ninety-second Report
of the Estimates Committee

(3) A copy each of the following
papers : .

() Annual Report of the
Council of Scientific and
Industrial Research for
the year 1960-61 along
with the Audited Accounts
for the year 1959-60, un-
der Rule 79 (iv) of the
Rules and Regulations
and Bye-laws of the said
Council. .

(#5) Annual Technical chort
of the Council of Scientific
and Industrial Research
for the year 1959-62

"4) A copy each of th: following
Reports of the Law Com-
mission :

(¢) Sixteenth Report on thc
Official Trustees Act, 1913

(i) Seventeenth Report on the
Trusts Act, 1882

MESSAGES FROM RAJYA
SABHA .

1) Secretary rcported the fol-
lowing mesasages from Rajya
Sabha :

($) That Rajya Sabha had
concurred in the recom-
mendation of Lok Sabha
to nominate seven mem-
bers from Raiya Sabha
to associate with the Com-
mittee on Public Accounts
of Lok Sabha, and had
communicated the
names of members of
Rajya Sabha who had been
elected to the Committee

(¢5) That Rajya Sabha had no
recommendations to make
to Lok Sabha in regard
to the Finance Bill, 1961,
passed by Lok Sabha on
the 22nd April, 1961

PRESIDENT’S ASSENT TO
BILLS—

Secretary laid on the Table the
following Bills passed by the
Houses of Parliament during
the curent Session and assen-
ted to by the President since
the last report made to the

14658-59
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PRES DENT'S ASSENT
BILLS—contd.

COLUMNS

14794
TO

CoLuMNs

House on the 17th April, 1961 :

(1) The Apporpriation (No
2) Bill, 1961
(2) The Orissa State Leglsla-

ture (Delegation of Powers)
Bill, 1961

(3) The Finance Bill, 1961 .

REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS FROM SITTINGS OF
THE HOUSE PRESENTED

Twenty-fourth Report was pre-
sented. - .

REPORT OF COMMITTEE OF
PRIVILEGES ADOPTED

Twelfth Report was adopted .

BILL REFERRED TO SE-
LECT COMMITTEE

Further discussion on the mo-
tion to refer the Income-Tax
Bill, 1961 to a Select Com-
mittee concluded and the mo-
tion was adopted

BILL UNDER CONSIDERA-
TION

The Minister of State in the
Home Affairs (Shri Datar)
moved that the Dzlhi (Urban
Arcas) Tenants’ Relief Bill,
1961 be taken into considera-
tion. The motion was ad-
opted. The clause-by-clause
consideration of the Bill was
taken up, but not concluded.

AGENDA FOR TUESDAY,
MAY 2, 1961;VAISAKHA 12,
1883 (S aka)

Further clause-by-clause con-
sideration and passing of the
Delhi (Urban Areas) Tenants
Relief Bill, and also
consideration 8nd passing
of the following Bills :

1. The Marketing of Heavy
Packages \A"ncndm-nt)
Bill

2. Appropriation (No 3)B|ll
1961.

3. Appropriation (Raxlways)
No. 3 Bill, 1961 .

4. Coal Mines (Conservation

and Safety) Amendmcnt
Bill

Discussion and voting on Dc-
mands for Excess Grants
(General), 1958-59 and

Demands for Excess Grants
(Railways) 1958-59

14659

14661

14461-66

14667-14703

14703-86
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